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LOK SABHA _ Shri Hathi: That was one of the
Fusd, Mo 14, 10 Phauna 3, Lo, St the Cnterne

The Lok Sabha met at Eleven of the
Clock,

[MR. SpeakEeRr in the Chair]
ORAL ANSWERS TO QUESTIONS

Administration of Waqfs

*304. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
inter-State 'Waqf Conference has
.recommended to the Government the
jeetting up of a Central Advisory Coun-
cil with powers to examine the ad-
ministration of Waqfs;

(b) whether it is also a fact that
the Conference has expressed concern
over maladministration of Waqf pro-
perty; and

(c) it so, whether Government pro-
pose to have a Central legislation to
evict illegal occupants thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Yes, Sir.

(c). The matter has not yet been
considered by the Government but
attention is invited to the Public
Wagqfs (Extension of Limitation) Act,
1959. *

Shri Rameshwar Tantia: Do Gov-
ernment propose to empower the
Board to impose fines on the default-
ing waqgfs on the lines of the practice
in OP?Y

2182 (Ai) LS—1.

waqfs?

Shri V. P. Nayar: May I know
whether Government have any idea to
investigate matters relating to Hindu
Religious Endowment Boards and also
the institutions of the Christians
which run such organisations as the
waqfs?

Shri Hathi: I do not think so,

Shri Sadhan Gupta: May I know,
since a Bill to regulate religious trusts
is already pending before the Joint
Committee, whether this question will
be finalised, so that a new Bill may
be introduced, if necessary, to take in
waqfs also, instead of the Bill that is

pending at present?

Shri Hathi: I do not think that is
the intention,

st wo §o wfew : & ag ST
s § fF w g ) oW aw W
wow & 6 a9 T agT o7 AT W% d
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0 el Higl sy F@ § W
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T oI I W R

WS &S yo baly Wa @ e ]
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oM e Ly Gy e ¥
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Shri Hathi: The question about the
properties being not properly admin-
istered was also considered at the
Conference and cer‘ain recommenda-
tions were made, They are also
before Government.

Shri Rameshwar Tantia: There was
a point raised in a Conference held
in December in which it was suggest-
ed 'that Government should survey all
the waqfs’ properties in the country.
May I know what has been done in
connection with that recommendation?

Shri Hathi: In fact, this question
relates to that very Conference which
was held in .Delhi on the 26th Decem-
ber, 1860.

Advertisement of Vanaspatl in
Government Publications

+
Shri Harish Chandra Mathur:
“#805. { Shri Raghubir Sahal:
| Pandit K, ‘C. Sharma:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether the subject of adver-
tisements of Vanaspati in Government
papers and periodicals has been exa-
mined further;

(b) what is the revenue derived
out of such advertisements in 1859
and in 1980

(e¢) whether advertisements eorres-
pond with the Government view; and

(d) what publicity has heen made
by Government 'to put Vanaspati in
correct perspective?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas):
(a) The matter has been examined.

(b) Revenue derived out of adver-
tisements on Vanaspati is as under—

1959 Rs. 17,526.40 np.
1960 .. Rs. 12,566.50 nP.

(c) Nothing objectionable has been
observed in the advertisements.

(d) Does not arise.
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Shri Harish Chandra Mathur: May
I know if the hon. Minister's atten-"
tion has been attracted by the vicious
propaganda carried on by the vanas-
pati manufacture:s against che pre.
posed colourisation, which is an ac-
cen'ed policy of Government? Do
Government not consider it necessary
to put the thing in the correct per-
sepective?

Shri A. M, Thomas: I do not under-
stand what the hon. Member means
by ‘vicious propaganda’. As far as
Government is concerned, it has not
been able to find anvthing objection-
able in these advertisements,

Shri Harish Chandra Mathur: May
I know whether colourisation of
vanaspati is the accepted policy of
Government or not?

Shri A. M. Thomas: It is true, as
far as Government is concerned, thst
it is the accepted policy that when-
ever a suitable colour is found, vanas-
pati should be compulsorily coloured:
but, so far we have not succeeded.
Experts have gone into it. As I have
said very often in the House, the
remedy should not be worse than the
disease.

Mr, Speaker: This has been asked

.again and again. I allowed this only

for further confirmation. So far as
vicious propaganda is concerned, who-
ever sells vanaspati is entitled to say:
‘My vanespati .js good.”

Shri M. L. Dwivedi: Is there not
some deviation in the policy of Gov-
ernment, inasmuchas Government
stand for colourisation, while nti-
colouring advertisements are appear-
ing in Gavernment papers and perio-
dicals?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): So far, as Gov-
ernment is concerned, we stand com-
mitted to what we have gaid again
and again that as soon as a colour
which is suitable is found we shall do
that. That does not ‘mean that in the
meanwhile any such advertisements
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should not appear. They are bound to
say that it is good.

Mr, Speaker: The whole complaint
seemg to be t when ‘Government's
poliey is that there ought to be colour-
isation -anl there must be something
distinct, ‘why should Govermment
accept advertisements which are
against it?

Shri S. K, Patil: It is not Government
propaganda. Government publications
take advertisements just like any other
publications. That by itself does not
mean that we shall be deprived of
that revenue with no advantage what-~
soever to anybody.

Shrl Tyagl: It is a matter of prin-
ciple, Is the Gowvernment prepared to
publish advertisements which say that
socialist pattern .is injurious to .the
nation? Will they also publish such
advertisements?

Shrli 8. K. Patil: There are objec-
‘tions, Ewven our Chemical Director is
of the same view. There are opinions
.and opinions. We cannot say ‘that no
such advertisements -should be pub-
lished.

Shri Harish Chandra Mathur: May
I know if the hon. Minister of .Faod
and Agriculture has taken note of a
statement made by the Minister of
Health on the floor of the .House .thal
they have not been able to meet this
;propaganda and -that they would
henceforth take necessary steps in the
. matter., May I know whether any
steps have been taken in that direc-
tion?

Shri .A. M. Themas: :I do not think
the Minister of Health has made .any
such statement. The very commitiee
which we .had appointed and :had
recommended this colourisation has
laid Mlown certain safeguards. They
have repeated those safeguards in this

advertisement.

Mr Speaker: I will -allow -hon.
"Members sufficient time during the
Food YHebate.

PHALGUNA 28, 1882 (SAKA)
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Mr. Speaker: Order, order, He is
not bound by any rules and regula-
tions of this House, is it? I have called
Shri D. C. Sharma:

T W WAW : F o9 W
g g

weow  WERg - X & wEw A
T g q@d g

Shri D. C., Sharma: Sir, this bus
service will naturally have to pass
through some other countries includ-
ing our own. May I know if prior
to starting of this bus service, the
opinions of those countries in this
matter have been asked for and if
not, when that will be done?

Shri Raj Bahadur: This is exactly
what I said in reply to another ques-
tion of Shri Bhakt Darshan and this
is what is being done.

Raja Mahendra Pratap: May I know
through which countries this bus ser-
vice will go, how long it would take
and what would be the charge for the
journey?

MARCH 14,
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Shri Raj Bahadur: On the London-
India route Messers Garrow Fisher
Tours (Kingston) London brought one
of their buses known as the Indiaman.
That will pass throq'gh France, ,Italy,
Yugoslavia, Bulgaria, Turkey, Syria
Iraq, Iran and Pakistan and the period
taken by them, normally, from London
to Bombay will be about 45 days.

Mr, Speaker: What is the charge?

Shri Raj Bahadur: I am rnot exactly
sure about the charge,

Triple Vaccine for Ch'ldren

*807. Shri Ram Krishan Gupta: Will
the Minister of Health be plrased to
state the progress made so far in the
manufacture of triple wvaccine for
children to be used for conferring im-
munity against whooping cough,
cholera and diphtheria?

The Minister of Health (Shri Kar-
markar): The triple vaccine is intend-
ed for conferring immunity agrinst
whooping-cough, diphtheria and teta-
nus and not against whooping cough,
cholera and diphtheria.

A WHO short-term consultant has
arrived recently to advise on the
structural alterations to the existing
1tboratory and on the technigues to be
followed in the production of the triple
vaccine on a large scale. The UNICEF
equipment is also likely to arrive
shortly and the production wil!l com-
mence thereafter.

Shrl Ram Krishan Gupta: What is
our present requirement in this re-
gard and how is it to be met?

Shri Karmarkar: 1 should like to
have notice about that.

Shri S. M. Banerjee: Has it been
brought to the notice of the hon,
Minister that this vaccine is being
sold at a high price and it is heyond
the approach of the common man And
if so what steps have been taken lo
see that the prices are reduced to rea-
sonable levels?

Shri Karmarkar: T am not aware of
the high price being charged oand I
shall look into it.
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Shri Nanjappan: May I know whe-
ther this vaccwe is being tried any-
where in the country?

Shri Karmarkar: The vaccine is a
foolpreof one. The vaccine that is to
be there in the country after it is
produced here is yet to be produced.
But so far as the general desiraoility
of producing this vaccine js concerned
there is absolutely no doubt that this
triple vaccine will result in good.

Thermal Power Plant in Bihar

+
Shri Osman Ali Khan:
808 Shri P, C, Borooah:
7 Shri §. M. Banerjee:
[ Shrimati Maimoona Sultan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether an agreement has been
reached with the Soviet Government
for setting up of a Thermal Power
Plant in Bihar;

(b) if so, the details thereof;, and

(¢) the place where the power sta-
tion is to be located?

The Deputy Minister of Irrgation
and Power (Shri Hathi): (8). Yes, Sir
but the contracts for the plant ana
rquipment to be procured have yet to
be executed.

(b) Two turbo-alternator sets of 50
MW each, complete with Doiler,
would be procured from Russia,

(c). Pathratu, near Ranchi in Haza-
ribagh District,

Shri Osmal Ali Khan: What is the
total cost of the project and what is
the amount of aid expected from ‘-he
Soviet Union?

Shri Hathi: The total cost is about
Rs. 15 cores. The foreign exchange
needed®is about Rs, 9.05 crores and
that will be got from Russia.

Shri Kamal Singh: As Ranchi is in
the DVC belt, may I know why it is
necessary to put this up in that olace?

PHALGUNA 23, 1882 (SAKA)
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Shri Hathi: We are shori of power
in Bihar,

Shri S, M’ Banerjee: What are the
main features of the agreament with
the Sov.et Union?

Shri Hathi: They have nol yet been
finalised.

Rice from U.A.R,

+
( Shri Assar:
| Shri Vajpayee:

*810. { Shri Ram Krishan Gupta:

| Shri D. C, Sharma:
[ Shri P. C. Borooah:

Will the Minister of Food and Agri-
culture be pleased to refcr to the
reply given to Starred Quest.on No.
983 on the 18th December, 1960 and
state:

(a) whether Governmen! have cnn-
sidered offer of rice received from
U.A.R. Government; and

(b) if so, the result the-eof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
(a) and (b). An agrecement was signed
on the 18th February, 1951 with the
Misr Foreign Trade Co., Cairo for the
purchase of 50,000 tons of U.A.R. rice.

Shri Assar: What is thz differcnce
in the prices of Burma and UAR
rice?

Shri A. M. Thomas: I do not want
to mention the exact price but I may
assure the House that it is not more
than the price that we pay for Burma
rice.

Shri Assar: How is the qualily of
that rice compared to that of the
Burmese and American rice?

Shri A. M. Thomas: 1! compares
favourably,

Shri Tangamani: By widt time will
these 50,000 tons of rice from CAR be
reaching the country?

Shri A, M. Thomas: [ think the
shipments are to commence from the
second half of March and are to be
completed by December, 1951.



4653 Oral Answers

L]

Shri D. C. Sharma: May I know

whether this consignment of rice from

UAR will be on a barter Jbasis or on
rupee payment’ basis?

Shri A, M. Thomas:. It is under
certain conditions. The payment for
rice: shall be' made in: non convertible
Indian rupees to be utilised for finan-
cing additional exports of Indian goods
‘o the UAR,

Shri Tyagi: The hon. Mianister has
said just now that he does not want to
give the exact price. I am surprised.
After the agreement has bezn arrived
at, the price must have been fixed.
Why does he not take the House into
confidernce?

Shri A, M. Thomas: We may enter
into negotiations with several other
countries for import of rice and so it
is not desirable, If the House insists,
I oan. give it but:the House may kindly
consider whether it. is desirable,

Shri V. P. Nayar: How much of
these 50,000' tons will be shipped by
Indian ships?

Sliri A, M. Thomas: The entire
quantity will’ be sHipped in wvessels
chartered’ through the Central Chart-
ering Committee of the Transport
Department.

Shri Vajpayee: The hon. Minister
is not prepared to give the price of
rice. May 1 know how it compares
with the price that we are paying to
tHe' other  countries?

ShrM A. M, Thomas: I have said
that it is not more than the price that
we pay for Burma nice.

Shri Radhedal Vyas: May I know
whether this rice will be sold in our
country at the subsidised price or it
will be sold on no-loss-no-profit basis?

Shri. A M. Thomsms: It cannot be
said that it would be on the basis of
no-loss-no-profit. We sell Burma rice
at the rate of Re. 16, Wa will con-
sider at what price this rice has to be
sold.
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All India. Super Grid: for Power
Generation

+
( Shri Pangarkar:
+g11 J Shri Rami Reddy: .
'] Shri Ajit Singh Sarhadi;
LShri D. C, Sharma;

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to: Starred Question No.
722 on the 6th December, 1960 and
state the nature of further progress
made so” far for establisling an All
India Super Grid for generation and
distribution of electricity?

The Deputy Minister of Irrigation
and Power (Shri. Hathi): The results
of the Network Analyzer studies un-
dertaken by the States of Andhra
Pradesh, Kerala and Mpysore have
been made available to the Central
Water and Power Commission who
are examining them, The report from
Madras is awaited. Preliminary work
in connection with combined Network
Analyzer study for the Southern
Region as a whole has also been com-
menced by the Central Water and
Power Commission.

Shri' Pangarkar: May I know whe-

"ther any priority has been fixed for

establishing the zonal grids?

Shri Hathi: The priority we have
fixed is for the southern zone.

Shri Ajit Singh Sarhadi: May I know
with the coming of the all India super
grid whether we will bring uniformity
in the supply of electricity to the agri-
culturists at concessional rates?

Shri- Hathi: Not yet.

Shri Ajit Singh Sarhadi: What steps
are we taking in this connection?

Shri Hathi: A committee is b?ing
set up to look into all these 1:_armus
things.

Shri Kasliwal: The hon. Minister
has said that thig will be for the
southern region, What would be the
total. quantity: of electricity wh%ch will
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be generated and distributed. after the
entire all India super grid has come
intp operation?

Shri Hathi: I have not got the
figures at present. e But all the power
in all the southern zone will: be con-
nected through the super grid.

Shri Sinhasan Singh: Whila intro-
ducing the Electricity Bill, the Gov-
ernment announced' that they are
going to have an all-India super-grid.
How long will it take for them to have
this super-grid installed so that we
may have equal price for all types of'
electricity?

Shri Hathi: We are starting with the
southern. zone, That will ba taken up
by the end of the Third Plan or even
the Fourth Plan and then we can go
to the other zones.

Shri Anthony Pillai: Will there be
a uniform tariff rate for tie electricity
supplied in the southern zone when
this grid comes into being?

Shri Hathi: That will be considered
at that stage.

Shri Ramanathan Chettiar: May I
know if all the three Stai2s mention-
ed—Andhra, Mysore and Keraia—have
agreed to come into the all-India
super-grid system in the southern
region?

Shri Hathi: By all means. They
have agreed and they have started the
work of investigation.

Shri Ramanathan Chettlar: If so,
will there be self-sufficiency in that
region?

Shri Hathl: I cannot say whether
there will be self-sufficiency or not
because the demand is increasing day
by day. But the States have agreed.

Shri I} C. Sharma: Mayv I know
why it is going to be called an All
India Super Grid when you are going
to have one grid for South Tndia and
another for another region? Moreover
T want to know why this hope is being
given to the public wh2n vou are not
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sure of having it in the Thiid or even
the Fourth Five Year Plan?

Shri Hathi* This is a preliminary
step to the All India Grid. Because
we are starting from the southern zone
we call it the Southern Reg.on Grid,
but ultimately it is going to cover the
whole country,

Shri Achar: Thera isg a proposal now
only for the Southern Grid. May I
know whether there are any other
proposals being contemplated for other
regional grids in the north'in Punjab
or in Bengal?

Shri Hathi: In fact, this question of
having one All India Super Grid was
considered by the Seminar and the
Board of Co-ordination of Ministers,
and all the States have agreed, So
in contemplation there is the idea to
have an all India Super Grid.

Shrli V. P, Nayar: May I know
whether Government can give an as-
surance now that after the grid system
comes into operation the tariff rates
for electricity, which are now cheaper
in States like Kerala, will not be
enhanced?

Shri Hathi: I think that should be
the reasonable or logical consequence,
but I cannot give an assurance now.

Shri Shankaralya: May I know
whether the formation of thiz grid is
confined only to thermal power or
hydro-electric power or both?

Shri Hathi: It will be both,

Shri Narasimhan: May I know the
reason why this experiinent has been
started only in one zone and not in
the other zones also in view of the
obvious advantages?

Shri Hathl: It is bcrause they are
for linking transfusion 2onnections In
this zone.

Shri K. 8. Ramaswamy: How are
the existing grid systemz in the States
working?

Shri Hathi: There ig actually no grid
system existing. We call it “inter-
linking system”. What you call “grid
system” is actually not there.
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Shri Tangamani: The answer may
be read in English.

Mr. Speaker: The hon, Minister
may give the English version also.

Shri Raj Bahadur: (a) and (b). The
Telephone Advisory Committee scru-
tinises the list of applications and re-
commends names for provision of tele-
phones, The actual installation of
telephones is dependent on cable pairs
being available where the telephone
is required and certain other technical
considerations. The sanction and pro-
vision of telephones recommended by
the Telephone Advisory Committee
may, therefore, involve delays in some
cases,

S TAN TATET  FGT A AT qwaAT
g 5 o@ Gwamed s2& & s
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Shri Yadav Narayan Jadhav: May
I know whether any proper assess-
ment was made of our requirements
of telephone cables, and what is the
performance to that effect?

Shri Raj Bahadur: If the question
1s related to some particular town our
locality I can give the information.

Shrimati Renuka Ray: Apart from
the fact that the Advisory Committee
recommends what is the basis on
which decision is taken and which is
the authority that takes that decision?
Is there any committee that decides
it or is it done on an individual basis?

Shri Raj Bahadur: I think invariably
the recommendations of the Telephone
Advisory Committee are accepted by
the Administration which acts upon
them, It may be that in certain cases
where telephone connections have
already been provided or in some
other cases which I might not have
been able to cover in my reply to the
guestion it might not have been done,

Shri Goray: May I know whether
requests for telephone connections are
first submitted to the Advisory Com-
mittee or whether in addition to what
that Committee recommendsy tele-
phone conenctions are given directly
by the Department?

Shri Raj Bahadur: There is a cer-
tain percentage—I do not exactly re-
member the percentage now.-—wh.ich
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ig submitted to the Committee for re-
commendations, Then there are some
which are given on the basis of “in
turn”, They will be given only in
turn and not out of turn. There is
also*some little percentage left rn
the discretion of the Department.

Shri Goray: Is the hon. Minister
aware that because this authority has
been given to the Department it leads
to corruption, because all the names
are not submitted to the Committee it
leads to corruption.

Shri Raj Bahadur: No, Sir. They
are submitted. The quota fixed for
the Advisory Committee is open to
the decision or recommendation of
the Advisory Committee. There is
some percentage given strictly in turn.
There is no question of any discretion
coming in.

Shri Goray: I am asking about what
is being given outside the quota.

Shri Raj Bahadar: So far as 1
know, barring connections to the Gov-
ernment or certain organisations
everything goes to the Committee.
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Unau‘horised Localities in Delhi

+
[ Shri Prakash Vir Shastri:

‘s“"'\_sm-l P. C. Borooah:

Wjll the Minister of Health be

pleased to state:

(a) how many unauthorised loca-
lities have «crept up so far in
Delhi/New Delhi and how many
families reside there; and
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(b) whether a survey has been con-
ducted of these areas and action to re-
gularise these constructions taken?

The Minister of Health (Shri Kar-
markar): (a) and (b): The information
is being collecteq from the Municipal
Corporation of Delhi ang will be laid
on the Table of the Sabha.
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Shri B. K. Gaikwad: May I know
the names of unauthorised localities,
the number of families living in those
unauthorised localities and since when
they are living there?

Shri Karmarkar: I have already
asked for notice. I see from the walls
that something unauthorised comes up
somewhere, So I wanted to have the
latest position. On notice being given
1 will get the latest position,

Mr. Speaker: The question itsel? is
there. What further notice is neces-

sary?

Shri Karmarkar: I want notice for
these details., For the question itself
I have already answered:

“(a) & (b): The information is
being collected from the Municipal
Corporation of Delhi and will be
laid on the Table of the Sabha.”

Railway Lines in Madhya Pradesh

*814. Shri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to state:

14, 1861
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(a) whether it is a fact that the
Chief Minister of Madhya Pradesh
hag stressed the need for giving prio-
rity to the expansion of rail routes in
MadHya Pradesh in the Third Five
Year Plan; N *

(b) if so, the Railways' plans and
proposals in. thig behalf;.

(c) whether it is a fact that the
M.P. Chief Minister had also discussed
the matier of equitable sharing of
costs of building level crossings be-
tween the State Government and the
Railways; and

(d) if so, what decision, if any, has
been taken in the matter?”

The Deputy Minisier of Railways
(Shri Shahnawaz Khan): (a)- No Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.

Shri Vidya Charan Shukla: Has the
Government noticed the recommenda-
tions made in the report of the States
Reorganisation Commission to the
effect that the new State of Madhya
Pradesh, when formed, would require
new lines of communication, parti-
cularly railways, and, if so, may I
know whether this recommendation
has been accepted or not and
whether that recommendation has
come to the notice of the railway ad-
ministration?

Mr, Speaker: Only yesterday detail-
ed replies were given in respect of
all these matters. State after State
was taken up.

Shri Shahnawaz Khan: Some lines
have already been constructed in
Madhya Pradesh; others are under
construction and others are being
considered.

Shri Vidya Charan Shukla: That is
not my question. I want to know
whether the Government have notfted
the recommendation of the States Re-
organisation Commission about provi-
ding new railway connection for the
Madhya Pradesh State, when formed,
whether that recommendation has
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been accepted or not, and whether
the railway administration knows this
recommendation,

Shri. Shahnawag Khan: Of course,
we are aware of the recommendation.
It is up to the Planning Commission to
come to a decision.
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The Deputy Minister of Food and
Agrioulture (Shri A. M. Thomas): (a)
and (b). In view of the anticipated
shortage of coarse grains as a result:
of drought in certain parts of Andhra
Pradesh, Mysore, etc., about 58 thou-
sand metric tons of milo worth about.
Rs. 1.5 crores was imported from
US.A. in December, 1960, and Janu-
ary, 1961. As the position in Mysore
State: had considerably improved by
the time this milo arrived, the Gov-
ernment of Mysore did not take any
milo.

(c) ABout 12,500 metric tons of milo
have- already been taken over by the
Governments of Andhra Pradesh,
Maharashtra, Gujarat and Rajasthan.
Efforts are being made to dispose of
the remaining quanti.y by issue
through fair price shops or through:
auctions.

(d) The loss, if any, will be Borne
by the Central Government.
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Shri A, M Thomas: Whatever State
wants it, we are prepared to supply
and the intention is to supply it
through fair price shops also.

Shri Indrajit Gupta: A report
appeared. in the newspapers that large
quantities of oonsignment of milo im-
ported from the USA had been landed
at Bombay and were left lying in the
open and were exposed. to the rains
and so on. I want to know whether
this is g fact?

Shri A. M. Thomas: There was a
previbus question on this subject and
it hag been answered in the House.
There is absolutely no basis for the
news that any quantity has been
damaged.

Shri Chintamoni Panigrahi: What
was the necessity for imperting the
milo when there was no such exces-
sive demand for it?
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Shri A, M., Thomas: It was anti-
cipated that there would be large
scale failure of coarse grains crop in
Andhra Pradesh and Mysore. So, we
thought that it would be better to
stock some quantity which we can
distribute in case of need.

Shri Tangamani: Is it at act that
50,000 tons out of the 53,000 tons im-
ported is still remaining without
being distributed to the States?

Shri A. M, Thomas: No, Sir. As I
have said in the main answer, we
have now imported 53,000 metric tons
which cost about Rs. 1.5 crores. I do

not know what the hon. Member
means,
Mr. Speaker: He wants to know

how much of it is in stock and how
much has been disposeq of.

Shri A, M. Thomas: 6,999 metric
tons have already been distributed
between some States. Andhra Pradesh
has been given 5,552 metric tons. The
rest is now with us. A quantity of
1,300 metric tons has been put to
auction in Madras,

Mr, Speaker: Nearly a thousand
tons are still with them.

Shri Vajpayee: May we have an
estimate of the loss that is likely to
be incurred by selling the milo at a
cheaper rate?

Shri A. M. Thomas; I do not think
there will be any substantial loss. The
landed cost would work to about
Rs, 11.28. We are now disposing
of it at the rate of Rs. 11. So the
element of subsidy will be about 28
naye paise per maund. Because of
other contingencies we may have to
incur some loss. But, as I have sald
in the main answer, it is too early to
estimate the loss at this stage,

Commercial Clerks of Ex-S.LR. on
S. Rly.

*817. Shri Tangamani: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
scale of commercial clerks of ex-S.LR.

MARCH 14, 1961

Oral Answers 4666

on Southern Railway was fixed at
Rs. 35 p.m. instead of Rs, 65 p.m. as
,per award of the First Pay Commis-
sion;

. (b) if so, whethe? the same has
since been rectified;

. (c) whether it is a fact that nearly
1000 employees are still getting salary
on the original basis;

(d) if so, the reasons therefor; and

(e) whether final decision has been
taken in the matter?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No Sir.

(b) to (e) Do not arise,

Shri Tangamani: May I know whe-
ther it is not a fact that for a number

"of employees the scale was fixed at

Rs. 55 to start with and that it was
subsequently rectifieq by the order of
the Railway Board?

Shri S, V. Ramaswamy: I think the
mistake arises in the question itself.
My hon. friend is probably referring
to those who were formerly in the
South Indian Railway—the ex-Soutk
Indian Railway employees called pro-
bationary relieving clerks, They were
fixed on this scale, and subsequently,
they have been agitating, and there
hag been a demand that gt least the
pay of the relieving clerks, for ab-
sorption as commercial clerks, should
be fixed at a higher stage, reckoning
the service in the scale of Rs. 50—130
as qualifying service for the scale of
Rs. 60—150. The counting of service in
one time-scale for increment in the
higher scale is not possible.

Shri Tangamani: As a result, may
I know how many employees were
benefited by this rectification and how
many employeeg are still there whose
pay has been fixed at Rs. 55 instead
of at Rs. 607

Shri S. V. Ramaswamy: The number
of persong who come under this cate-
gory of ex-probationary relieving
clerks is 529 now.
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Shri Tangamani: May I know what
steps will be taken to see that the
scale of pay of these 525 employees is
re-fixed? Because of this wrong fixa-
tion, the loss of sach of them runs to
the tune of Rs. 1,000.

Shrl S8, V., Ramaswamy: There has
been no wrong fixation. It has been
correctly flxed and they have been
treated very liberally.

Rallway Line in Dandakaranya Area

+
818 ( Shri Sanganna:
"7 Shri P. C. Borooah:

Will the Minister of Railways be
pleased to refer to the reply given to
Starreq Question No, 307 on the 10th
August, 1960 and state:

(a) whether the survey and investi-
gation work of the proposed Railway
line in the Dandakaranya area has
been completed;

(b) if so, what is the alignment; and

(e) if the answer to part (a) above
be in the negative, the stage at which
it stands?

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) Final lo-
cation has almost been completed ex-
cept for a length of 25 miles in the
Ghat section.

(b) The alignment via Jagadalpur,
Jeypore and Koraput has been adopt-
ed.

(¢) Does not arise.

Shrl Sanganna: May I know the
policy adopted by the Government in
the matter of fixation of compensa-
tion?

Shri Shahnawaz Khan: It is the nor-
mal policy. The State Government
acquires the land and we pay the
State Government who disburse the
amount to the people concerned.

ShrP® Sanganna: Are the Govern-
ment aware that the land involved in
the railway line belongs to Adivasis
and therefore they will levy only a
nominal rent, whereby the Adivasis
will get only a very low rate of com-
pensatibn?

Shri Shahnawaz Khan: It is up to
the State Government to decide the
amount of vompensation to be paid.

Shri Basumatari: May I know whe-
ther, in regard to the payment of
compensation for the land taken,
there will be any discrimination be-
tween tribals and non-tribals?

The Minister of Rallways (Shri Jag-
jivan Ram): As has been stated
by the Deputy Minister land 1is
acquired by the State Government
under the Land Acquisition Act. I can-
not see what discrimination can be
there. There should be no discrimina-
tion at al],

Shrimati Renuka Ray: When is the
construction likely to start on this
line?

Shri Shahnawaz Khan: Very soon.
The earthwork will be started in the
next few months,

Shri Sadhan Gupta: May I know
whether the alignment of the line will
pass through the settlement of dis-
placed persons who are going to be
settled in the Dandakaranya area and,
if not, how far will it be from the
settlements?

Shri Shahnawaz Khan: I presume
the settlements would be located in
the areas nearer the railway line.

Mr. Speaker: The question is whe-
ther the railway line will be close to
the settlements.

Shrl Shahnawaz Khan: I hope the
settlements should be close to the
railway line.

Shri Sanganna: There was a propo-
sal to join the alignment at Rayagada,
and it was under consideration of the
Government. I want to know what
has become of it.

Shri Shahnawaz Khan: Nothing has
become of it because we considered
it and we thought that the alternate
lire which would touch important
towns such as Jagdalpur, Jeypore and
Koraput would be better, So, the al-
ternative line is under consideration.
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Shri Vidya Charan Shukla: Mal I
know what will be the consideration
that will govern the decision about the
alignment? ‘May I know whether the
tdea of distance is going to govern the
alignment or whether ‘the ‘idea of
wopening up the areas for ‘trade and
commerce is going to govern it?

Shri Shahnawaz Khan: The opening
up of the area is a very important
factor to be borne in mind. But what
would suit the -operational require-
ments of -the railways also has to be
taken into .consideration.

Shrimat{ Renuka Ray: What about
the settlement of displaced  persons
that have already come into existence?
How far will the railway:alignment be
from them?

Shri Jagjivan Ram: Everything
about the alignment is dome in consul-
tation with the Dandakaranya Deve-
lopment Authority. ‘It should be pre-
sumed that they will keep .all these
considerations in view.

‘Shrimati Yla Palchoudhuri: May I
know whether at 'least the unskilled
labour will be taken from the people
‘who will be settled in -this ‘area as also
from the Adivasis and local people?

Shri . Jagjivan Bam: As many people
as possible will be taken; we will
welcome them.
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Some Hon. Members: The English
answer may be read.

Mr, Speaker: Yes.

Shri Mohiuddin: (a) "Three. The
fourth Boeing -ordered by the Corpo-
ration is expected -to be delivered in
April, 1861.

(b) Rs 1150 creres for the first
three aircraft .and Rs_ -4.00 crores for

‘the 4th aircraft.

(c) 35 pilots at a cost of Rs. 34.00
lakhs,

(d) India|UK., UK{USA,, India|Japan
and IndialEast Africa.
(e) 130 persons.
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Shri Inder J. Malhotra: May I know
how much time will be taken to cover
all the international routes by Boeing
aircraft?

Shri Mohiuddin: I am not sure
what is meant by all the inter-
national routes, At the present
moment, the scheme is that Air India
International should have services to
Europe. England, TUSA, Japan and
East Africa. Of course, we are also
running services to Australia. Whe-
ther the Boeing should cover the
Australian route also will be
considered,

Shri Indrajit Gupta: What is the
-estimated additional revenue which
‘the Air India International is likely
‘to earn as a result of replacing the
Super-constellations by Boeing 707
aircraft?

Shri Mohiuddin: The estimated
revenue will be given in the budget
which will be placed on the Table
of ‘the House.

.Shyi Indrajit Gupta: I do not think
there will be anything in the budget
about this particular point. We want
this separately,

Shri Mohiuddin: The budgets are
placed on the Table of the House both
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for the Air India International as well
as the IAC.

Shri V.'P. Nayar: He says the
budget for-the Air India International
is placed on the Table of the House.
Shri Gupta's question was specifically
in respect of the earnings from Boeing
707. That will not be given in the
budget. .

Mr. Speaker: I understood the hon.
Deputy Minister to say that the Boeing
cost Rs. 4 crores each, At 4 per cent
interest, I have calculated and per
year it comes to Rs. 16 lakhs, ¥or
three Boeings it comes to Rs. 48
lakhs, or half of a core, which should
be the earning every year. There is
depreciation which must be provided
for. 8o, hon. Members are right in
asking how far separately going in for
Boeings is a financially economic pro-
position.

Shrl Mohiuddin: I may inform the
House that ‘the preliminary estimate
for 1961-82 shows that after payins
interest on the loang taken for th-
purchase of the aircraft and after pro-
viding for depreciation and also for
instalments in due course when the
loan is to be repaid, there will be a
profit of about Rs. 1 crore.

Shri Ramanathan Chettlar rose—
Mr. Speaker: Next question,

Shri :Ramanathan OChettiar: You
called me to put :a question; this is a
very important question,

Mr, Speaker: ‘I am not going to
allow. I am satisfled with the hon.
Deputy Minister’s answer.

Shri Ramanathan Chettiar: My
question is different,

Mr. Bpeaker: It may be reserved for
some other occasion, Hon. Members
should remember that I have the dis-
cretion to ery halt at a particular
stage. Next question,
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Diesel Engines

+
Shri S, M Banerjee:
*321. Shri Tangamani:
Shri Jagdish Awasthi:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to attach diesel engines to Mail and
Express trains running between Delhi
and Madras to reduce the running
time; and

(b) it so, from when?

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and (b).
Wo. It is, however, proposed to speed
up Nos. 15Dn/16Up Grand Trunk Ex-
presses and Nos, 17 Dn/18Up Madras—
Delhi Janata Expresses considerably
in the Time Table to come into force
from 1-4-1961, I would like to add
that the total proposed acceleration
{rom the 1st April, 1961 as compared
to the time-table in force on the 1st
October, 1960 is as follows:

15 Down Madras to New Delhi 2§
hours,

16 Up New Delhi to Madras 3
hours 15 minutes.

17 Down Madras-Delhi Janata
Express 4 hours 55 minutes.

18 Up Delhi-Madrag Janata Ex-
press 2 hours 55 minutes.

The over-all journey time as from
1=t April, 1961 will be as follows:

Madras to New Delhi G.T. Ex-
press 43 hours 15 minutes

New Delhi to Madras G. T. Ex-
press 41 hours 15 minutes

Madras to Delhi Janata Express
47 hours 55 minutes
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Delhi to Mdras Janata Exprese
484 hours.

Some Hon, Membgl's rose—

Mr. Speaker: Hon. Members will
lcok into the time-table.

Shri Tangamani: He has mentioned
only about two express trains. There
is a third train, air-conditioned de
lure train.

Mr. Speaker: I am also from Madras
ard 1 am not able to make head or
tail out of this 41 hours, 43 hours,
elc, When do we start and when do
v'e come? If 43 hours ends only at
ruidnight, God help us. Let it go after
50 hours, but in the morning. There-
fore, this has no relation to when it
slarts and when it goes. Next question,

Viscount Service to Srinagar

*823. Shri Inder J, Malhotra: Will
the Minister of Transport ang Com-
munications be pleased to state whe-
ther the Viscunt service between Delhi
and Srinagar will be operated daily
during the summer months?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): Yes, Sir.

Shri Inder J, Malhotra: May I know
whether the Jammu and Kashmir
Government have requested the Cen-
tral Government to operate these ser-
vices during the winter months also?

Shri Mohiuddin: Yes, It has been
considered and it has been found
technically difficult for Viscounts to
be operated in winter. But it |is
expected that in dus course when
we have a better aircraft the services
to Srinagar will improve.

Mr. Speaker: Next quesiton.

Some Hon, Memberg rose—
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Mr, Speaker: Once I say “Next
question”, hon. Members may take it
that normally I am not calling them
again.

Use "of Isotopes’in Food Production

+

vgos. J Shri Radha Raman:
‘Y Shei Shree Narayan Das:

Will the Minister of Food ang Agri-
vulture be pleased to state:

(a) the extent to which it has been
possible to use radio isotopes to help
increase the production of food crops
in the country;

(b) whether any assessment as to
the requircment of such isotopes dur-
ing the Third Five Year Plan has
been made;

(c) if so, the extent to which such
reguirement is going to be met during
the same period; and

(d) the purpose for which radio iso-
topes have been used so far?

The Deputy Minister for Agriculture
(Shri M. V, Krishnappa): (a) Radio
isotopes have been used as instru-
ments of agricultural research and re-
sults of substantial significance in crop
production have been obtained.

(b) A preliminary assessment has
been made.

(c) The preliminary estimate is for
the requirements of radio isotopes like
P 32, S 35, C 14 etc., and a few com-
pounds like superphosphate and cer-
tain insecticides containing active
components.

With the coming into operation of
the Canada-India reacter at Trombay,
adequate quantities of radio-isotopes
will become available; and our ce-
quirements to a large extent are ex-
pected to be met from this source.

(d) Radio isotopes have been used
as (1) tracers in studies on the fertility
status of Indian soils and on fertilizer
uptake by crops like wheat and paddy
and in plant physiology, biochemistry,
entemology and mycology; (2) muta-
gens in a wide variety of crop plants
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and mircro-organisms and (3) sterliz-
ing agents in the control of insect
pests. *

Shri Radha Raman: The hon, Minis-
ter has just now stated that radio
Iso:opes are used in increasing produc-
tion. May I know in which parts of
the country these isotopes are used
and the comparative advantages by
the use of isotopes in increasing pro-
duction?

Shri M. V. Krishnappa: Since 1954
research is going on in three institutes
in India, mainly in our Pusa Institute,
and by using these radio isotopes as
tracers very important results have
been obtained in making out how
the fertilizers are taken by the
plants and how various soils in India
are difficient in either phosphates or
nitrogen.

Shri V. P, Nayar: I want to know
whether the radio-active isotopes
have been used in the research pro-
grammes on root and leaf disease of
the coconut trees, which is devastating
millions of coconut trees in Kerala,
and, if so, with what results?

Shri M. V. Krishnappa: I would in-
vite the hon. Member to make a visit
to our Gama gardens where we have
started research work, Now the coco-
nut trees cannot be grown in Delhi.
But, I think, perhaps very soon, they
will conduct some research on coconut
trees also. ‘

Shri V. P. Nayar: The coconut re-
search station has been specifically de-
voting its attention to the control of
this disease, which is affecting several
millions of coconut trees in Kerala.
Though experiments have been car-
ried out, as yet no control measures
have been evolved and the disease is
spreading, which is creating a very
serjous situation in Kerala, I want to
know whether the radio-active iso-
topes have been used in the pathology
of this?

The Minister of Food and Agricul-
ture (Shri 8. K, Patil): This is asug-
gestion for action. This disease of
coconut trees in Kerala is engaging
our a‘tention for a long time, because
that Government has been writing to
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me very often and we have asked our
research workerg to see whether they
can meet the challenge. I‘would con-
vey to them the suggestion whether
the radio-isotopes would be useful for
this purpose.

Water Supply in Tripura

*827. Shri Bangshi Thakur: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that people
belonging to some parts of Sadar
Division, Tripura such as Konabon
and other adjacent areas are facing
crisis due to want of water, both for
drinking and for general use;

(b) whether it is a fact that for the
same reason a new Government Dis-
pensary which was constructed long
ago in that area, could not be opened;
and

(c) if so, what action has been taken
to solve the problem?

The Minister of Health (Shri Kar-
markar): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha in due course.

Shri V. P. Nayar: The same stock
answer.

$hri Karmarkar: The question is a
wide one, because it asks about certain
localities, and we are awaiting the re-
port of the Administration. The reply
is yet awaited and that is why I said
the information is being collected, It
may interest the House and the hon.
Member to know for whatever it is
worth, that up to the 31st March 1960
the following works have been com-
pleted: tube wells 425, masonry 251,
partly brick lined wells 138 RCC
wells 85. The programme for the cur-
rent year is to construct 21 ring wells
and sink 242 tube-wells. Out of that,
12 ring-wells and 167 tube-wells have
been sunk, But for the precise ques-
tion this is no answer.

Shri Bangshi Thakur: Is it not one
of the main reasonsg for the crisis that
tube wells are not sunk and ring wells
and ponds are not dug properly?
Whether the Government thinks that
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thorough and proper enquiry is neces-
sary to remedy all these?

Shri Karmarkar: I have not been
able to appreciate the questmn be-
cause tube-wells are not dug but they
are bore, As you know, Sir, the tube
well is a mechanism and so I should
like to have notice. In digging a sur-
face-well there can be mistakes but
not in the boring of tube-well because
of the mechanism. Therefore, I shall
find out as to whether there is any-
thing wrong with the tube wells. Any-
how, I am not able to appreciate the
qguestion that tube wells are not dug
properly.

Shri Bangshi Thakur: Both tube-
wells and ring-wells are there. But
they are not properly sunk and dug.
That is the problem. I want to know
whether Government will make a
proper and thorough enquiry for all
these?

Mr. Speaker: He will make enquir-
ies. If the hon. Member gives some
more details about this, the hon.
Minister will make enquiries.

Shri Karmarkar: Yes, certainly.

Mr. Speaker: In any case, he will
make general enquiries,

Wheat Under PL 480 Programme

*828. Shri Ajit Singh Sarhadi: Will
the Minister of Food ang Agriculture
be pleased to state:

(a) who would bear the loss of
damage to 1300 tons of wheat being
transported by “Portland Traders”
from U.S.A. to India under P.L: 480
programme; and

(b) how much is the estimated loss?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
This would depend upon the determi-
nation of the legal liability between
the owners of the ship and of the
cargo.

(b) This would be known only after
the sale of damaged wheat, determi-
nation of government's contribution
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towards salvage, shipowners liability
owards refund of freight etc.

Shri Ajit Singh Sarhadi: May I
rknow whether that shipment was in-
'sured? .
|

| Shri A. M Thomas: It has been
'stated on the floor of this House many
a time that we carry our own insur-
ance risk and we do not insure with
the insurance companies.

Catering Establishments on Railways

“8§29. Shri V, P, Nayar: Will the
Minister of Railways be pleased to
slate:

(a) what recommendations of the
special officer deputed for enquiring
into the working of the catering esta-
blishments on Railways have now
been accepted; and

(b) what is the total cost incurred
on this enquiry and report so far?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 59 of the
103 recommendations, which had a
direct bearing on the term of reference
of the Special Officer, have been ac-
cepted and 8 not accepted. The balance
are under various stages of conside-
ration.

(b) Rs, 21,745.

Shri V. P. Nayar: Why is it that it
was not possible for the hon. Minis-
ter to give us an idea of the recom-
mendationg which have been accepted
and which have not been accepted by
placing a statement on the Table of
the House? That is the object of put-
ting the question.

Shri Shahnawaz Khan: There is no
difficulty about it. If it is so desired,
it can be placed on the Table of the
House.

Shri V. P. Nayar: May I know whe-
ther t‘heqa was any specific recom-
mendation in regard to appointing a
special officer with all-India jurisdic-
tion for the purpose of seeing that
the services were satisfactory?

Shri Shahnawaz Khan: The actual
position is that out of 154 recommen-
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tions 86 had been dealt with. 68 are
still under consideration, So, it is not
as if the whole thing has been com-
pleted. The report is receiving atten-
tion and on this matter we have not
come to a final decision.

Shri Tangamani: On the question of
catering, is there a recommendation
that the catering department must be
directly under the Railway Board and
not under the General Managers of
each zone?

12.00 hrs,

Shri Shahnawaz Khan: India is a
big country and I think it was my
hon, friend, Shri Mathur, who com-
plained that there was not enough
decentralisation in the Railway Minis-
try. I think the General Managers
are quite competent to deal with cater-
ing on their railways.

Shri V, P. Nayar: Is it not a fact
that even when catering is done by the
railways unwholesome food is still
being served because of lack of sup-
ervision? If so, what are the steps
which Government propose to take in
order to ensure that wholesome food
alone is served?

Shri Shahnawaz Khan: According to
our information that food served is
quite wholesome and it has generally
been approved by the public.

Some Hon. Members rose—

Mr. Speaker: After so many days
of debate on the railways, during the
Question Hour are hon. Members go-
ing to settle the problem?

Shri Vajpayee: The hon, Minister
did not refer to this in his Budget
speech.

Mr. Speaker: Hon. Members did not
stay here sufficiently long last even-
ing to find out what the hon. Minis-
ter has to say, It is really strange.
Hon. Members want a lot of opportu-
nity to discuss and place before the
Government the various inconveni-
ences and the new amenities that are
to be provided for railway passengers.
I tried to accommodate as many hon.
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Members as possible, But they make a
speech and do not care to be here to
listen to what the hon, Minister has
to say and then complain that the hon.
Minister has not referred to it. Shall
I ask the hon. Minister to go to the
houses of hon, Members hereafter
and tell them from time to time these
things? It is rather strange. Yester-
day we sat till 6-30. The hon. Minis-
ter was on his legs and went on ans-
wering the points that were raised. 1
even suggested that those hon, Mem-
bers who raised those points were
not there, But he said that they had
made their points and they were not
the only persons who were to be
satisfled. They had to satisfy the
country at large. I would request
hon. Members to be here when the
hon, Minister replies to the debate It
is a courtesy to themselves, to the
House and to the Government. If
hon. Members are here, hon. Ministers
will answer their points. If any hon.
Minister skips over any particular
point or does not take notice of it and
does not give as much emphasis on
it as is necessary, the hon. Member
may get up and say, “I want this
particular point to be explained.” 1
am saying this because we are going
to have the general debate on the
General Budget and I expect that
from ten minutes before 11 o'clock to
ten minutes after the House rises
every hon. Member will try to be
here.

Shri Braj Raj Singh: Including the
hon, Ministers.

Mr, Speaker: Very often such of the
hon. Ministers as are necessary will
be here, but all of them cannot be
here. T do not want all of them to
be here. Anyvhow their deputieg will
be here.

Shri Raghunath Singh: So js the
case with the hon, Speeker also, He
will also remain here from 11 to 5.

Mr. Speaker: Order, order. Hon.
Members ought not to say anything
about the Speaker though it may be
very interesting. There will be some-
body in the Chair always.
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Shri Raghunath Singh: We have to
remain here all the time.

Mr. Speaker: Hon. Members must
put a limit on themselves.

There is a short notice question, Shri
Sharma,

Shri D. C. Sharma: Sir, he was
raising a very humourous point.

SHORT NOTICE QUESTION

0l] Strike at Ankleshwar

+

Shri D C, Sharma:
Shri Bishwanath Roy:
SNQ No.6. | Shri P. C. Borooah:
| 8hri Ajit Singh Sarhadi:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that oil
of a high quality has been struck
in a well at Digas in the Ankleshwar

.area; and

(b) what are the possible quanti-
tative and qualitative estimates of
the find

The Minister of Mines ang Oll
(Shri K. D. Malaviya): (a) and (b).
0Oil has been struck in Well No. 8
in village Digas in Ankleshwar area.
The testing operations are still in
progress and it is premature to say
anything regarding the quality and
quantity of oil in that well.

Shri D. C. Sharma: How many
wells have so far been dug in this
particular area?

Shri K. D, Malaviya: Nine wells
have so far been drilled, out of which
seven have been completed and two
are still not complete.

Shri D. C, Sharma: How many of
these wells are yet in the experi-
mental stage of this kind of oil find-
ing business. or have some of them
reached the final stage vhere you
can get a qualitative and quantita-
tive analysis of the oil?

Shri K. D. Malaviya: Yes, Sir, so
far as quality is. concerned, assess-
ment is generally complete. So far
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as quantity is concerned, each well
has its own potentiality and out of
these nine wells two are still being
drilled. Out of the remaining seven,
the potentiality of four wells has
been assessed and three are still
under testing operations,

Shri Jaganatha Rao: How many
more wells have to be sunk to gssess
the commercial potentiality of the
area and what time will it take?

Shri K. D. Malaviya: The first
indication of the commercial possibi-
lity is already there, Detailed in-
vestigation is always a continuous
process. Perhaps half a dozen more
wells will give us the second indica-
tion of the commercial possibility of
the oil,

Shri Tangamani: Out of these
seven wells which have beepn drilled,
how many have touched oil so far
besides the one which was referred
to?

Shri K. D, Malaviya: Out of these
seven wells that have been compleled,
two will perhaps not give oil and
the rest will give oil.

Shri Tyagi: Are Government going
lo take any action against those
parties which have spread damaging
news in papers etc. about that well
which is otherwise successful?

Mr. Speaker: We will come to
that, He will answer it later.

Shri Tyagi: Are these wells open
_for inspection to Members of Parlia-
ment?

Mr. Speaker: Can Members o
Parliament go and have a look a*
these seven wells?

Shri K. D, Malaviya: Yes, Sir. We
have already extended our invita-
tion to some hon. Members and if
those whe want to go give us notice,
we will make arrangements for

| them to see them.

Shri Kasliwal: The hon. Minister
hag said that the Cemmission has
undertnketz qualitative analysis of
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this oil. May I know the percentage
of wax which has been foung in it?

Shri K, D.»Malaviya: I have not
got with me the details of the analy-
sis, but so far as Ankleshwar |is
concerned, it- does not contain any
wax.

Shri Ajit S8ingh Sarhadi: The hon.
Minister said that he has not got the
details of the qualitative estimate
with him. Would he then confirm
that it is af high quality as reported
in the press?

Shri K. D. Malaviya: Quality is
high or low in relation to the pro-
ducts that we want to get out of the
oil, So far as our requirements ot
diesel kerosene and some other pro-
ducts are concerned, we consider
this oil to be of a high quality.

Shri Vidya Charan Shukla: In
view of the high potentiality of this
arpa for oil, what efforts are being

* made to intensify the search for oil

in thig area?

Shri K. D. Malaviya: We are do-
ing our best to intensify the explora-
tion activities in this area. A larger
number of geological and geophysi-
cal parties have been attached to
this area. A larger number of drills
have been purchased and more ex-
ploratory wells are now being drilled
there.

WRITTEN ANSWERS TO
QUESTIONS

Defalcation in P. & T. Deptt,

*809. Shrimati Ila Palchoudhuri;
Will the Minister of Transport and
Communications be pleased to state:

(a) the quantum of defalcation in
the Posts and Telegraphs Department
during 1950-60 as compared to the
previous flnancial year;

(b) the steps taken in connection
therewith; and

(c¢) the results achieved?

The Minister of State in (he Minis-
try of Transport and Communications
(Shri Raj Bahadur): (2) 1958-89
Rs. 9-80 lakhs. .
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1959-60 Rs. 6.81 lakhs.

(b) These include tightening up of
supervision, deterrent .action against
delinquents and specialised control by
the Vigilance Organisation,

(c) The loss during 1959-60 has
decreased despite an increase of Rs.
06 crores in the total financial turn
over.

Steel for Nagarjunasagar Project

_ *815, Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the allotted quota of
steel required for the execution of
the Nagarjunasagar Project has been
supplied;

(b) the quota allotted to the project
for 19058-59, 1959-60 and 19860-61;

(c) the quantity of steel supplied as
against the allocations madv in part
(b) above;

(d) whether representations that on
account of the very short supply of
steel for the project, the progress of
the execution of the project is very
likely to be retarded have becen made
by the State Government to the Cen-
tre; and

(e) if so, the action taken thereon?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
allotted quota of steel has been sup-
plied in part only.

Tons
(b) 1958-59 12,595
1959-60 7,077
1960-61 5,959
(c) 1958-59 . 5,435
1959-60 i 1,905
1960-81 .. Nil.

(d) No representation has been re-
ceived from the Andhra Pradesh Gov-
ernment in the Ministry of Irrigation
and Power. It is, however, understood
that representations were made by the
State Government to the Ministry of
Steel, Mines & Fuel
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(e) There are two 'main reasons for
the shortage of steel in the Nagarjuna-
stigar Project—one is the overall
shortage of steel in the country and
the second is the transport difliculties
The Iron & Stee? Controller® has ac-
corded top priority for the supply of
about 5,300 tons of steel, Special
steps have also been taken for the
movement of steel in block rakes from
January, 1961. There has been an
improvement in despatches during the
last two months,

Bhakra Nangal Project

*820. Shri Damani: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether it is a fact that there
has been a rise in the overail cost of
Bhakra Nangal Project; and

(b) if so, the details thereof and the
reasons therefor?

‘The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Although
no formal communication from: ' the
Government of Punjab has been re-
ceived regarding an increase in  the
present sanctioned estimate of Rs. 170
crores for the Bhakra Nangal Project,
the financial stock-taking for the
period ending March, 1959 indicates
that the total estimate is likely to go
up to about Rs, 175 crores. The
Bhakra Control Board has advised the
State Government to submit the re-
vised estimates to the Planning Com-
mission for their approval. These re-
vised estimates are awaited.

(b) The increase of about Rs, 5
crores is mainly attributable to the
following reasons:—

(1) Increased drilling and grout-
ing necessitated by the foun-
dation conditions of the Dam.

(2) Repairs to the Hoist Chamber.

(3) Increase in the cost, of estab-
lishment for the Dam and
the Power Plant and the
canals.

(4) Increase in cost of land for
the Dam,
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(5) Increased cost of Nangal
Power Houses and stepping
up substation equipment.

Purchase of Railway Sleepers from
Burma

Y

«gpp. J Shri Aurobindo Ghosal:
' {Shri P, C, Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether a team of Railway offi-
cials has been sent to Burma to nego-
tiate an agreement for the supply of
sleepers for Indian Railways;

(b) if so, whether the sleepers to
be purchased are of special Lype;

(c) whether an agreement has since
been entered into; and

(d) if so, what are the main termns
of the agreement?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Yes, Sir.

(d) About 7:19 lakh cft, of Bridge
& Crossing timber and narrow gauge
sleepers are to be supplied at rates
ranging from Rs. 365.00 to Rs. 540.00
per cubic ton (50 cft.) F.O.B, Burmese
ports, Payments are to be made in
Indian Rupees in terms of the protocol
to the 1956 Trade Agreemen: beiween
India & Burmese Govt. signed on
25-9-1958.

Railway Employees in Hirakud
Construction Area

*824. Shrimati Renu Chakravartty:
Will the Minister of Railways be
pléased to state:

(a) whether it is a fact that com-
pensatory allowance admissible to all
the Central Government employees
working in the Hirakud construction
area has not been paid to Railway
employees working in the actual pro-
ject area;

(b) whether the Railway staff work-
ing between Jharsuguda to Sambalpur
stations have not received this allow-
ance while Postal, Excise and other
Central Govermment employees in
these Siations are receiving the same;
and

(e) if so, the reasons for withholding
the allowance from March, 1956 to
September, 19587

The Deputy Minister of Railways
(Shri S, V. Ramaswamy): (a) and
(b). Railway staff working in the
Hirakud Project area have been paid
compensatory allowance; staff working
between Jharsuguda to  Sambalpur
stations have not been paid this allow=
ance,

(¢) These stations are not within the
Hirakud Project area proper.

National Highway System

“826. Shri M, B. Thakore: Will the
Minister of Transport and Communi-
cations be pleased to gtate:

(a) whether the President of the
Ind.an Roads Congress at the annual
secssion in Bhopal on 4th  January,
1961 pointed out a number of deficien-
cies in our National Highway system;

(b) If so, the details thereof;

(¢) whether the entire length of the
National Highways is 15,000 miles as
compared to Railway track of 3,500
miles and there is no bridge on them
on an average of 187 miles; and

(d) if so, action proposed to be

‘taken to improve the National High-

way system?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). A
statement giving the required infor-
mation is laid on the Table of the
Sabha, [See Appendix III, annexure
No. 12].

(c) The present length pf the
National Highways is 14,880 miles.
There are 80 unbridged crossings each
costing above Rs, 5 lakhs. Work on
47 bridges is in hand,
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(d) Due to paucity ofe funds for
National Highways in the Tnird Five-
Year Plan, it may not be possible 10
undertake new bridge projects in that
Plan but the works in hand will be
completed. In case more funds become
available construction of some new
bridges will be undertaken.

World Bank Loan for National
Highways

*830. Shri Surendranath Dwivedi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the World Bank has
agreed to give a loan of 9 crores of
rupees for construction of a Na.ional
Highway from Bhubaneshwar to
Howrah via Kharagpur;

(b) whether this scheme was ap-
proved after a discussion with the
Government of Orissa; and

(c) whether time schedule has been
agreed upon for completior of this
scheme including bridges over Maha-
nadi, Bimpa, Brahmani, Kharaswan.
Baitarani and Subarnrekha?

The Ministeyr of State in the Minis-
try of Transport and Communicaiions
(Shri Raj Bahadur): (a) to (c). Re-
cently a team of the World Bank dis-
cussed the possibility of the Interna-
tional Development Association, which
is an affiliate of the World Bank, giv-
ing a loan for some selected road and
bridge works in the country, The
team visited the headquariers of the
States concerned also and discussed
the matter with the State Authorities.
The Bhubaneshwar-Kharagpur-Howrah
road, including the bridges thereon,
is one of the projects considered by
them. The whole matter is, however,
in a preliminary stage of examination
at present.
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Vamsadhara Project

*$32. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
that the Andhra Pradesh Stale Gov-
ernment has already laid Lue founda-
tion stone of the Vamsadhara project
uat a site called Neradi which goes
against the agreement arrived at bet-
v.een Orissa and Andhra Pradesh State
Governments; and

(b) if so, the action proposcd to
be takon in the matter?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (D).
The information is being collected and
will be laid on the Table of the House
as soon as possible.

De-control of Sugar

Shri Ram Krishan Gupta:
Shri S, L. Saksena:
Shri Pangarkar:
Shri Rameshwar Tantia:
*833. { Shri M. B. Thakore:
| Shri Bibhu(i Mishra:
| Shri Rajendra Singh: *
| Shri Yadav Narayan Jadhav:
 Shri Khushwaqt Rai:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether Government have con-
sidered the demand for de-conirol ot
sugar; and

(b) if so, the result thereof?
. (3
Ihe Deputy Minister of Food and
Agr.cullure (Shri A. M. Thomas): (a)
and (b). The matter is still under
consideration.

Sion-Panvel Road

834 J Shri B. C, Mullick:
. 'L Shri P. C. Borooah:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Planning Commis-
sion refused to include in the Cen-
tral Sector the scheme for a Sion-
Panvel Road, sponsored by Mahara-
shira Government in the Third Five
Year Plan;

(b) if so, on what grounds; and

w) what was the cost of the pro-
ject?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). The
S.on-Panvel road project estimated to
cost by the State Government at
Rs. 4'21 crores, was discussed at the
meeting of the Working Group on
Transport held in the Planning Com-
mission on the 10th October 1960 in
connection with the State's Third-
Five-Year Plan, It was pointed out
at the meeting that owing to financial
limitations, the proposed road could
not be included in the Central Sector
and that if the State Government con-
sidered it to be urgent, they might in-
clude it in the State Plan within their
approved, plan provision., The State
Government have been apprised
of this position and further action
mainly rests with them as it would
largely be a State road project. The
matter is still under consideration.

Separate Directorate of Tourlsm

( Shrumati lla Palchoudhuri:
o835, J Shri Raghunath Singh:

7 Shri P. C. Borooah:

( Shri Bibhuti Mishra:

Will the Minister of Transport ana
Communications be pleased to state:

(a) whether the Government ot
Inaia have suggested to State Govern-
me:nts to set up separate Direclorates
tor promouion and development oI
tourism;

(b) if so, full details of the sugges-
tions made; and

(¢) reaction of the State Govern-
ments thereto?

‘‘oe Minister of S.ate in the Minis-
wy of Transport and Communications
(dur1 kay sanadur): (a) to (c). 'Lhe
Lour.st Development Council at its
urst meeting held at Spmnagar In
Augusi-Seplember, 1858, recommend-
ed wnat the State Governments should
appoint whole-time officers of su:table
status with adequate staff to deal with
matters concerning Tourism and that
wnere, in a particular State, the
amount of work was not considered
to be sufficient to justify the appoint-
memt of a highly paid officer, a genior
oflic.al should be appointed as part-
time nead of the Tourist Department
but given a whole-time depuly 1o
give proper attention to the work of
tourist promotion, The Department of
Tourism has commmunicated the above
recommendation of the Tourist Deve-
lopment Council to all the State Gov-
ernments.

In pursuance of the recommendation
of the Tourist Development Council,
the following State Governments have
instituted separate Directorates of
Tourism and appointed officers with
regular staff for the promotion of
Tourism in their States:—

Assam, Bihar, Himachal Pradesh,
Jammu & Kashmir, Kerala,
Maharashtra, Mysore, Punjab,
Rajasthan and Uttar Pradesh.
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In Andhra Pradesh, Gujarai, Madras
and Orissa, the Directors of Informa-
tion and Public Relations dea; with
‘mat.ers concerning ourism. In
Madhya Pradesh, an Under Secretary
in the Commerce & Industry Depart-
ment and in West Bengal, the Deputy
Secretary in the Home (Transport)
Department deal with matters concern-
ing Tourism.

Democratic Decentralisation

836 Shri Harish Chandra Mathur:
"\ Shri Kalika Singh:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) what progress the scheme of
Democratic decentralisation has been
made;

(b) whether any study has been
made of the working of the scheme in
certain States; and

(c) what is the nature of the study
and its outcome?

The Deputy Minister of Community,
Development and Co-operation (Shri
B. S. Murthy): (a) Panchayati Raj
(Democratic Decentralisation) Scheme
has been introduced in Andhra Pra-
desh, Rajasthan, Assam, Madras,
Mysore and Orissa. In Madhya Pra-
desh, the necessary legislation is now
before the State Legislature. The
Punjab Panchayat Samitis and Zila
Parishad Act has recently been passed.
The Uttar Pradesh Kshetra Samitis
and Zila Parishads Bill is before the
Vidhan Parishad. In Gujarat, the
Committee appointed by the State
Government has submitted its re-
port to the State Government. Blhar
is likely to introduce legislation soon.

(b) and (c¢). No such study has been
made by Government.

Telephone Manufacturing Factory

*837. Shri Osman Ali Khan: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government are con-
sidering a proposal to start one more
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telephone manufacturing factory in
the country; and

(b) if so, the details thereof?

The Minister gfe State in the Minis-
try of Transpori and Communications
(Shri Raj Bahadur): (a) and (b). Yes,
Sir. The proposal is in a preliminary
stage and is under examination in
consultation with the Planning Com-
mission.

Meals for Millions

*838 Shri Inder J. Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
of the fact that an organisation “Meals
for Mil.ons Association of India” has
been formed in India in collaboration
with some International organisation;

(b) whether Government have pro-
vided some financial aid to this or-
ganisation;

(c) whether Government would have
any control over this organisation; and

(d) what are the main objecls of
t"7s organisation?

The Deputy Minister of Fooq and
Agriculiure (Shri A, M, Thomas): (a)
and (b). Yes, Sir.

(c) The Government exercises no
special conirol over the Association,
apart from the fact that the Associ-
ation is required to conform to the
terms and conditions usually jmposed
on bodies receiving grants-in-aid from
the Government, with a view to en-
suring that the grant is spent for the
purposes for which it is sanctioned.

(dy The main object of the Associ-
ation is to popularise protective foods
by means of free or partially free
distribution, demonstrations ete, with
a view to promoting their increased
consumption in the country.

Smoking and Non-Smoking Compart-
ments in Trains

*839. Shri Tangamani: Will the
Minister of Rallways be pleased to
state:
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(a) whether there is a proposal to
introduce smoking and non-smoking
compartments on Express and Passen-
ger irains as are in vogue in the U.K,;

(bz if so, fro;n. which date; and

(c) if the reply to part (a) above
be in the negative, the reasons for
the same?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No, Sir.

(b) Does not arise.

(c) The proposal is be-set with prac-
tical difficulties. The number of
smokers/non-smokers in a train can-
not be delermined with any degree
of accuracy. With the limited ac-
commodalion available on  trains,
either smokers or non-smokers would
have Lo be deprived of adequate ac-
commodation.

Statutory  provisions requiring
passengers not to smoke in trains with-
out ihe consent of co-passengers al-
ready exist. Notices to this effect are
also exhibited in compartments of all
passengers carrying trains.

Free Pasg for Dependent Father
Railway Employee

*840, Shrimati Renu Chakravartty:
Will the Minister of Railways be
pleased to state whether it is a fact
that an aged dependent father of an
employee is debarred from being in-
cluded in the free pass as a privilege
granted to other members of the em-
ployee's family although he has been
declared to be a scheduled member
of the family under the extant rules
of the Railways?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): Under the
extant Pass Rules, the father cannot
be included in the passes/privilege
ticket orders issued to a railway em-
ployée. The term ‘family’ has been
defimed in a number of ways in the
Railway rules and each definition is
framed to suit the relevant context.
For the purpose of issue of passes,
the term family has been defined so
as to exclude the father.

Arbitration for Settlement of Disputes

*841 Shri Ram Krishan Gupta: Will
the Ministpr of Railways be pleased
to refer to the reply given to Un-
starred Question No. 2296 on the 22nd
December, 1960 and state:

(a) whether Government have re-
ceived the resolution passed by the
General Council of the National
Federation of Indian Railwaymen re-
garding the acceptance of principle of
arbitration for settling all disputes;
and

(b) if so, the action taken thereon?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) The general question of setting
up of a new Machinery for joint con-
sultation between Government and
its  employces for negotiation and
settlement of dispules is at  present
under consideration.

Loading of Raw Materials ang Finighed
Goods

“842. Shri P. C. Borooah: Will the
Minister of Railways be pleased o
state:

(a) whether Government have re-
peaiedly impressed upon the industries
to start loading their raw materials
and finished goods on all days of the
week;

(b) if so, whether the response has
been encouraging; and

(c) if not, what steps are envisaged
against such industries as do not res.
pond?

The Deputy Minister of Rallways
(Shri S. V. Ramaswamy): (a) Yes.

(b) There has been response %) a
certain extent though it is still far
from cent. per cent.

(c) It has been impressed on the
industries that if they fail to load on
Sundays and Holidays, whatever is lost
by their refusal to load on those days
will not be made good on subsequent
days. In other words, their present
daily loading quotas which have heen
fixed on a 6-day week basis would be
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[ ]
reduced pro rata to what they would
be getting on 7-day working basis.

Yoga Research-cum-Treatment Centre
at Jaipur

f' Shri Harish Chandra Mathur:
*843. { Shri P. C. Borooah:
L Shri Sarju Pandey:

Will the Minister of Health be
pleased to state:

(a) whether Union Government has
sanctioned the establishment of a yoga
research-cum-treatment centre at Jai-
pur; and

(b) what is the nature of the scheme
and administraiive arrangement?

The Minister of Healith (Shri Kar-
markar): (a) Yes, Sir,

(b) To conduct research in the
treatment of diabetes under Yegic
Padhali in the Prakritic Chikitsalaya,
Gandhinagar, Jaipur.

State Ministers’ Conference

*844, Shri Tangamani: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) whether the recommendations of
the State Ministers’ Conference on
Community Development held on 9th
December, 1960 have been considered
by Government;

(b) if so, the recommendations ac-
cepted; and

(c¢) the steps taken for implementing
the same?

The Deputy Minister of Community,
Development and Cooperation (Shri
B. S. Murthy): (a) Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [See Appen-
dix, III, annexure No. 13].

Corruption Cases on N. Railway

1560. Shri D C. Sharma: Will the
Minister of Rallways be pleased to
state:
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(a) the number of corruption cases
pending on the Northern Railway as
on the 1st January, 1961; and

(b) the nature of cases?

The Deputy Minister of  Rallways
(Shri Shahnawaz Khan): (a) 152.

(b) The cases fall under the follow-
ing broad categories:—

(1) Accumu.ation of wealth dis-
proportionate to known sour-
ces of income.

(2) Acceplance of illegal grati-
fication;

(3) Cheating;

(4) Mis-appropriation of Govern-
ment money;

(9) Fals.fication of records;
(6) Misuse of passes and PTOs;

(7) Miuse of railway materials
and labour;

(8) Accepting materials and
works below specification; and

(9) Issuing excessive materials to
contractors.

Train Accidents

1561. Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) how many accidents occurred
since July, 1960 throughout India
zone-wise, due to (i) collisions, (ii)
derailments, (iii) trains running into
road traffic at level crossings and
(iv) fires in trains;

(b) in how many cases, deaths oc-
curred and total number of the dead
and injured, zone-wise;

(c) how many of them in each case
were due to (i) failure of human ele-
ment, (ii) failure of other than Rail-
way staff, (iii) failure of equipment
namely, (a) mechanical, (b) Track,
{c) Electrical, (d) sabotage or tam-
pering with track, (e) accidental, (f)
causes could not be established, (g)
causes sub-judice or not finalised,

zone-wise;
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(d) how many employees have been
punished, zone-wise and category-
wise;

(c) the loss sustained by the Rail-
ways! zone-wise} and

(f) the compensation the Railways
had to pay, zone-wise?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) to (f).
A statement is laid on the Table, [See
Appendix III, annexure No. 14].

Crop Competitions in 1960-61

1562, Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any crop competitions
were héld for the principal food and
cash crops in the 1960-61 season; and

(b) what was the yield recorded in
the various States per acre?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) The results of the crop compe-
tions are reported by the States after
the close of the season. As the 1960.
61 agricultural season is not yet over,
the information is not yet available.

Drug for T.B.

1563. Shri Nanjappan: Will the Min-
ister of Health be pleased to state:

(a) whether it is a fact that a use-
ful drug was found out by the former
Medical Superintendent of the siing
George Edward VII Sanatorium at
Bhowali, UP. for the treatment of
Pulmonary tuberculosis; and

(b) if so, the results of clinical

trials?

Minister of Health (Shri Kar-
markar): (a) and (b). The former
Medical Superintendent of the Sana-
torium used a drug on about 25 cases
for three months. The drug, the name
of which has not been disclosed, did
not show any anti-tuberculosis -ffect.

Major and Medium Irrigation Projects
in Maharashtra

1564. Shvi Pangarkar: Will the Min-
ister of Irrigation and Power be pleas-
ed to state:

(a) the number of major and
meidum irrigation schemes completed
during the Second Five Year Plan
period so far in Maharashira Stale;
and

(b) the places of their location?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The following 7 medium irrigation
schemes have been completed in the
Second Five Year Plan so far in
Maharashtra:—

(1) Bendsura Project—Bhir Distl.

(2) Khasdpur Project—Osmana-
bad Distt.

(3) Bandhara on Urmodi River—
Satara Distt.

(4) Ranand Tank—Satara Distt.

(5) Pushpavati Bandhara—Poona
Distt.

(6) Kamli Project—Bhir Distt.

(7) Talwar Project—Bhir Distt,

Water Rates

1565. Shri Pangarkar: Will the Min-
ister of Irrigation and Power be
pleased to refer to the reply given to
Unstarred Question No, 1367 on the
8th December, 1960 and state how far
the question of reflxation of vrater
rates has further progressed?

The Deputy Minister of Irrigation
and Power (Shri Hathl); A statement
showing further progress in this re-
gard is laid on the Table. [See Ap-
pendix III, annexure No. 15].

Suspension of Strikers on C. Rallway

1568. Shri Pangarkar: Will the Min.
ister of Rallways be p'eased to state
how many employees have lost ser-
vices and how many employees are
still under suspension for participation
in the last strike, category-wise, in
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Secunderabad Division of
Railway?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): A statement
is laid on the Table. [See Appendix
III, annexure No. 18].

Central

Demurrage Charges

1567. Shri Pangarkar: Will the Min-
ister of Railways be pleased to state:

(a) the total amount of demurrage
charges collected during the year 1960;
and

(b) how does it compare with the
year 19597

The Deputy Minister of Railways
(8hri § V. Ramaswamy): (a) and
(b). Separate statistics are not main-
tained for demurrage collected by the
Railways. However, the combined
figures of demurrage and wharfage
charges collected during the financial
years 1958-59 and 1959-60 compare as
under:—

Rs. 4,36,02,752
Rs. 5,08,87,462

1958-59
1959-60

Leprosy in Rajasthan

1568. Shri Karni Singhji: Will the
Minister of Health be pleased to state:

(a) the amount of financial aid given
year-wise, by the Central Government
to the Rajasthan State for prevention
and cure of leprosy during the years
1957-58, 1958-59 and 1959-60; and

(b) the number of centres, homes,
or/and clinics opened during the period
in the various parts of Rajasthan?

The Minister of Health (Shri Kar-
markar): (a) and (b). The necessary
information is being colected and will
be laid on the Table of the Lok
Sabha in due course.

Unpald Money Orders and Insured
Parcels in Orissa Circle

1569. Shri Kumbhar: Will the Min-
ister of Transport ang Communications
be pleased to state:
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(a) whether it is a fact that a large
number of Money Orders and Insured
Parcels are. lying (unpaid) and pend-
ing in the Orissa Cirele;

(b) if so, the amount unpaid ana
the nature of such cases pending at
the end of February, 1961 in various
Postal Divisions of the Circle; und

(c) the reasons therefor?

The Minis‘er of State in the Mims-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e¢). Infor-
mation is being collected and will be
Jaid on the Table of the Sabha.

Circuit Houses for Tourists

1576. Shri N. M, Deb: Will the
Minister of Transport and Comwuni-
cations be pleased to state:

(a) whether Government have got
any proposal to open new Circuit
Houses for Tourists; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). The
Tourist Development Council at its
first meeting held at Srinagar in 1058,
inter alia recommended that the Rest
Houses and Circut Houses owned by
the Sia.ec Governments near important
tourist centres should be thrown open
to tourists and the allotment of the
accommodation made on the principle
of “first come—first served”, in the
whole of the Rest House and if this be
not possible, a part of the Rest Houses
may be reserved for tourists. The
above recommendation was brought to
the notice of the Governments of Kern-
la, Madhya radesh, Madras, Maharash-
tra, Mysore, Orissa, Punjab and
Rajasthan, and the Himachal Pradesh
Administration, in whose territories
the Circuit Houses so selected were
situated, and they were requested to
throw open to tourists a few of :hese
Circuit/Guest Houses etc. which were
situated near important places of
tourist interest.

2. The State Governments of Madras
and Kerala and the Himachal Pradesh
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Administration have accepted the re-
.. commendation. The State Govern-
ments of Mysore and Maharashtra are
agreeable to accept the recommend-
ation, subject to certain conditions
which ate under eXamination. The
Governments of Uttar Pradesh,
Punjab, Madhya Pradesh and Orissa
have not found it feasible to accept
the above recommendation. It is pro-
posed to pursue the matter further
with the State Governments who have
not yet accepted the recommendation.

Medical Education and Training in
Punjab

1571. Shri D. O. Sharma: Will 1he
Minister of Health be pleased to state:

(a) whether any lump sum grant
has been made to Punjab Government
during 1960-61 for Centrally sponsor-
ed schemes under the Head ‘Medica!
Education and Training’; and

(b) if so, what amount?

The Minister of Health (Shri Kar-
markar): (a) and (b). A sum of
Rs. 4-29 lakhs has been tentatively
allocated for 1960-61 for Centrally
sponsored schemes of the Punjab
under the Head ‘Medical Education
and Training’. Payment of the amount
due will be made shortly.

Tourist Information Centres in
Punjab

1572. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the names of the places selected
for establishing  tourist information
centres in Punjab;

(b) what is the pattern of amenities
to be provided in each of these cen-
tres; and

(c) the amount allotted to each cemn-
tre and*the pattern of financing these
centres between the State Govern-
ment and Central Government?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Rgj Bahadar): (a) to (c). A
statement giving the required infor-

mation is laid on the Table. [See
Appendix III, annexure No. 17].

Beggars at Gfintakal and Dronachel-
lam Stations

1573. Shri Pangarkar: Will the Min-
ister of Railways be pleased to slate:

(a) whether it is a fact that beggars
are a nuisance to the passengers at
the Guntakal and Dronachellam Rail-
way Stations; and

(b) if so, the steps taken or pro-
posed to be taken to stop the beggars
from entering the platforms at the
time of arrival of the trains?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A few
beggars manage to enter Guntakal and
Dronachellam stations.

(b) Anti Tresspass Squads and
Special staff are employed to drive
beggars away from Railway premises
during train times.

Movements of Foodgrains

1574. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the quantity of foodgrains which
moved out of Punjab during the year
1960-61, so far, and the quantity of
foodgrains brought to Punjab .uring
the same period by Railways;

(b) the freight charges earned by
Railways from these movements cof
foodgrains; and

(¢) the number of wagons used for
these movements?

The Deputy Minister of Rallways
(Shri 8 V. Ramaswamy): (a) During
the year 1960-61 (upto Feb.) 18,026
BG and 13,636 MG wagon loads of
foodgrains were moved out of Punjab
and 2,028 BG and 33 MG wagonloads
of foodgrains were brought to Punjab.

(b) The freight charges earned on
these movements of foodgrains are
as follows:—

From Punjab—Rs. 2,39,15,079.

To Punjab—Rs. 13,809,483,
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(c) The reply is already covered in
answer to part (a) of the question.

Per Capita Availability of Foodstuff

1575. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given
to Unstarred Question No. 52 on the
16th February, 1961 and state:

(a) the special increase in the per-
capita availability of the following
protection foods since the commence-
ment of the First Five Year Plan viz,
(i) Milk (ii) Eggs, (iii) Fish and (iv)
Meat; and

(b) which are the States wherein the
increase has been more marked in each
of the above items?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). A statement showing the esti-
mated all India per capita availability
of certain protective foods is laid on
the Table, [See Appendix III, an-
nexure No. 18], The Statewise
oreak-up of these figures is not readily
available.

Production of Ducks

1576. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what steps Government have
taken during the Second Five Year
Plan towards increasing the produc-
tion of ducks;

(b) what was the estimated number
of ducks eggs available in 1960 as com-
pared to the 1st year of the Second
Plan; and

(¢) what is the food value of the
duck's egg as compared to the len's
egg?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) In
1959-60, 18 duck breeding centres,
each with a capacity of 100 breeding
birds, were allotted to the Goverh-
ments of Andhra Pradesh, Punjab,
Kerala, West Bengal Jammuy and
Kashmir and Himachal Pradesh 'inder
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the Second Five Year Plan. During
the Third Plan it is proposed to estab-
lish 2 regional duck breeding farms
and 15 duck extension centres, all of
which are expected to produce about
8 lakhs duck eggs and 2 lakhs duckl-
ings annually.

(b) The production of duck eggs is
estimated at 22896 millions on  the
basis of the Livestock Census 1956.
There has been no survey since then.

(¢) Calories per 100 grams of
material are 163 in hen eggs and 189
in duck eggs.

Arecanut Research Station, Palode

1577, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that the
Arecanut Research Station at Palode,
under the I.C.AR. is not properly
equipped for research in various dis-
eases;

(b) the number of microscopes with
high magnification in the Station;

(¢) whether any electric miscroscope
has been given for the station;
(d) the number of microtomes; and

(e) the number of post-graduate
researchers working at present?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) The sub-station is

equipped properly for its present
work.

(by None at present; orders have
been placed to procure one.

(® No.

(d) One; another freezing microtome
has been ordered.

(e) One.

Arecanut Research Station, Palode

1578. Shrl V. P. Nayar: Will the
Minister of Food and Agriculture be
p'eased to state:

(a) the total amount spent so far
on the Arecanut Research Station at
Palode in Kerala; and
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(b) the specific research programmes
in hand, with the number and quali-
fications of the Researchers working
in each such programme?

The Minister of JAgriculture (Dr. P.
S. Deshmukh): (a) About Rs. 2 lakhs

till the end of January, 1961.

(b) Following research programmes
are in. hand:—

1. AGRONOMY:—

1. Comparison of seedlings raised
from seednuts collected from
young, middle-aged and old-
trees.

2. Study of different positions of
seednuts cum depth of sow-
ing.

3. Standardisation of media of
sprouting.

4. Effect of shade vs. open on

seednut germination and
growth of seedlings with par-
ticular reference to sun
scorch, Pest (mites) attack.

5. Influence of post harvest treat-
ment and period of sowing on
seednut performance.

I1I. BOTANY:—

1. Collection and maintenance of
indigenous and exotic species
and types of areca.

2. Detailed survey of arecanut
gardens to assess genetic vari-
ation and select superior

types.

There are four technical posts in
the Station. The Officer-in-Charge is
a Doctor in Science. The other three
posts have fallen vacant recently and
arrangements are being made to fill
them.

Air-Conditioning in Arecanut
Rewearch Station, Palode
L]

1579, Shri V. P, Nayar: Will the
Minister of Food and Agriculure be
pleased to state:

(a) whether any air-conditioning in
any laboratory has been provided in

2182 (Ai) LS.

the Arecanut Research Station at
Palode; and

(b) whether it is a fact that the
laboratory is not equipped for any
detailed study in Virology?

The Minister of Agriculture (Dr,
P. S. Deshmukh): (a) No.

(b) Yes,
Research Stlations in Kerala

1580. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state the various Research
programmes now in hand in the
different Research Stations in Kerala
for (a) Coconut (b) Arecanut (c)
Cashewnuts and the progress, if any,
made in each such programme?

The Minister of Agriculture (Dr.
P. S. Deshmukh); Information is be-
ing collected and will be placed on
the Table of the Sabha.

Pisciculture

1581. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 62 on the
16th February, 1961 regarding pro-
duction of fish and state:

(a) how the production figures of
pisciculture are made available to
Government of India;

(b) whether a statement will be
laid on the Table regarding the pro-
duction figures of pisciculture as re-
ported by each State for the 1st three
years of the Second Plan each year;

(c) the total Central expenditure, if
any, on Pisciculture in each of these
years;

(d) what were the important varie-
ties of fishes in which higher produc-
tion has been reported by the State
concerned; and

-(e) what is the mechanism of col-
lecting data on production in pisci-
culture in (a) Centrally administerad
territories and (b) the States?
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The Deputy Minister of Agriculture
(8hri M, V. Erishnappa): (a) Pro-
duction figures of pisciculture are col-
lected by the State Governments and
made available to the Government of
India,

(b) to (d). The data are being
collected and will be placed on the
table of the Lok Sabha in due course.

(e) The estimates of fish produc-
tion are worked out by the Fisnheries
Departments of the State Govern-
ments and the Centrally administered
territories from their data on stock-
ing of tanks, ponds, reservoirs, etc.,
total yield and marketing and reve-
nue figures.

Inoculation for Pouliry Birds

15682, Shri V. P. Nayar: Will the
Minister of Food and Agriculiure be
pleased to state what percentage of
the poultry birds in India get proiec-
tive inoculation for poultry diseases?

The Deputy Minister of Agriculture
(8hri M. V. Krishnappa); Flocks
maintained at all Government pcultry
Farms and also some organised pri-
vate farms are fully protected against
important poultry diseases. There has
been no scheme/campaign for mass
inoculation of birds in rural areas on
an All-India basis.

‘Coryza’ among Poultry Birds

1583. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the rate of incidence of
®#Coryza" among poultry birds in the
country at present;

(b) what is the causative organism
and how is the disease communicated
from bird to bird;

(c) what is the cost of a course of
treatment referred to in the reply
given to Unstarred Question No. 63
on the 16th February, 1961 with shark
liver oil and strepto penicillin; and -

(d) whether this epildemic has been
known before or discovered recently?

MARCH 14, 1961

Written Answers 4710

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) to (d).
Informaflon is being collected and
will be placed on the Table of the
Sabha.,

n
Mortality Rate in Poultry Farms

1584. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given lo
Unstarred Question No, 63 on 16th
February, 1961 and state:

(a) how the mortality rate in Gov-
ernment of India poultry farms com-
pares with the mortality rate as
obser™ in other countries; and

(b) what are the special reasons
for a mortality of 24.1 per cent. in
Indian Veterimary Research Insti-
tute, Izatnagar as compared to a mere
1.2 per cent. in the Regional Poultry
Farm in Bangalore?

The Deputy Minister of Agricullure
(Shri M. V. Krishnappa): (a) Accord-
ing to a'random survey of 19 poultry
farms in the U.S.A., the average
annual mortality of birds is 23.2 per
cent. (ranging from 10.7 per cent. to
49.3 per cent) In UK. the average
annual flock morality is reported to
be 22 per cent.

(b) The Regional Poulty Farm at
Bangalore has been started very re-
cently and is at present engaged on
the multiplication of chicks, the
majority of which is supp:ied to the
neighbouring States when they are
one day old. The Indian Veterinary
Research Institute is engaged on in-
tensive research and experiments on
feeding, breeding and disease control
of birds. In the course of experi-
ments conducted at the Institute it
has to feed the birds on dé&ficiency
diet, use infective material for trans-
mitting diseases to them experi-
mentally and test the efficacy of
varioug vaccine on them. All these
result in considerable mortality.
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Poultry Birds

1585, Shrl V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the State-wase distribution of
poultry birds, fowls, ducks and
guinea fawls;

(b) whether the Government of
India have set up regional farmg in
all the States and if not, the reasons
therefor;

(c) whether it is a fact that Kerala
State has one of the best production
flgures for eggs; and -

(d) whether the Government of
India have rendered any financial or
other assistance to Kerala for further
development of poultry keeping, and
if so, what are the details thereof?

The Deputy Minister of Agricuiture
(Shri M, V. Krishnappa): (a) and (c).
The State-wise population of fowls,
ducks and other birds is available in
the Eighth All-India Livestock Census
1956 published by the Fconomics and
Statistics Directorate.  Kerala ranks
eighth in so far as pouitry population
is concerned.

(b) State Poultry Farms are al-
ready functioning in most of the
States to meet internal demands. The
purpose of setting up 5 Regional
Poultry Farms at Delhi, Bombay,
Bhubaneshwar, Bangalore and Kam-
lahi (Simla) is, on the other hand,
to produce, acclimatise and supply
high-bred day-old chicks, suitable for
use as foundation stock, to other State
Poultry Farms in the region,

(d) A sum of Rs. 6.6 lakhs was
allotted to Kerala Government for
setting up 21 poultry development-
cum-extension centres wunder the
Second Plan. 17 out of these centres
have been established.

Diseases In Arecanut Palms

1588. Shri V. P. Nayar: Will the
Minister” of Food and Agriculture be
pleased to state:

(a) which of the States are worst
affected by diseases in the arecanut
palms;

(b) why the extent of damage by
disease has not been assessed so far;
and

(c) what is the extent of spraying
one per cent, bordeaux mixture (the
number of trees annually covered)?

The Minister of Agriculture (Dr, P,
S. Deshmukh): (a) Kerala, Mysore,
Maharashtra, Madras, West Bengal
and Assam.

(b) and (c¢). Information is being
collected from the State Governments
concerned and will be placed on the
Table of the Sabha on receipt.

Damage to Coconut Crop

1587. Shri V. P, Nayvar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the present extent of
damage to the coconut crop in India,
estimated to be caused on account of
the root and leaf disease;

(b) for how long research has been
carried on for arresting this disease;

(c) what is the result in terms of
(i) controlling the spread of the dis-
ease and (ii) curing the disease-
affected trees; and

(d) how is the disease communi-
cated from tree to tree or area to
area?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (d). The in-
formation is being collected and will
be placed on the Table of the Sabha.

Disease in Coconut Palm

1588, Shri V. P. Nayar: Will the
Minister of Food and Agriculturc be
pleased to refer to the reply given to
Unstarred Question No, 77 regarding
Coconut diseases, on th» I6th Febru-
ary, 1961 and state:

(a) when the Government of India
first took steps to investigate the root
and leaf disease in coconut palms;
and
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(b) what is the estimated loss in
terms of rupees on account cf this
disease since the 1st year of the First
Five Year Plan to 1960-61?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) and (b). The in-
formation is being collected and will
be placed on the Table of the Sabha.

Research on Coconut Root and Leaf
Disease

1589. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Governmen: of
India has requisitioned the help of
any foreign scientists to guide the
research on the root and leaf diseas-
es in coconut trees and if so with
what results; and

(b) what was the area affected by
the disease in Kerala in 1959 as com-
pared to 19607

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) No foreign
scientist has been called to guide re-
search but the views of many foreign
scientists on the research work that
is being carried on are available.

(b) In 1960 about 1 lakh acres
were affected. Information relating
to the year 1950 has been called for
from the State Government and will
be laid on the Table of the Sabha on
receipt.

Per Acre Yield of Coconuts

1590. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state how does the average
per acre yield of 2750 coconuts 1n
1957-58 compare with the correspond-
ing figure for 1847-487

The Minister of Agriculture (Dr. P.
S. Deshmukh): The information is
being collected and will be placed on
the Table of the Sabha,

Control of Pests

1591. Shri V. P. Nayar: Will the
Minister of Food and Agricultare be .
pleased to refer to part (b) of the
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answer given to Unstarred Question
No. 78 on the 16th February, 1961 and
state:

(a) the number of stations set up io
breed parasites for eontrol of pests;

(b) the specific programmes, if any,
assigned to such statiens and the pro-
gress made in effect by Dbiological
control of pests;

(¢) whether the Government of
India consider that the figures of in-
creased production given in answer
to part (b) of the question are golely
due to the steps taken by the Gov-
ernment of India or whether the cul-
tivators had apart from these steps;
any role in raising the production;
and

(d) whether Government of India
have any idea of the additional acre-
age of coconuts which had started
yielding in 1956-57, 1957-587

The Minister of Agriculture (Dr. P
S. Deshmukh): (a) to (d). The in-
formation is being collected and will
be placed on the Table of the Sabha.

Production of Bananas

1592. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 80 on the 16th
February, 1961 and state:

(a) whether the figure of 18.73
lakh tons for the estimated produc-
tion of bananas including plantains
is arrived at on the basis of figures
turnished by each State and if, so,
will Government lay on the Table a
statement showing the production in
each State for the year 1858-59; and

(b) whether Government are aware
that in Kerala there are several im-
portant commercial varieties and not
the only two varieties indicated?

The Minister of Agriculture (Dr, P.
8. Deshmukh): (a) The figure'is based
on the reports received from the
various States by the Economies and
Statistics Directorate of this Ministry.
A statement giving State-wise pro-
duction of bananss including plan-
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tains of all varieties during 1858-58 is
laid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 18].

(b) The other commercial varieties
of bamanas growh in Kerala are
Palayamkodan or Mysore Poovan,
Kadali, PSovan, Monthan, Padatti,
Rasakdali, Kappapazham, Malam-
poovan, Peyan, Kannan, Chingan,
Mannan, and Koompillakannan,

Production of Pigs

1593. Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state whether in view of
the prolific multiplication of pigs, as
compared to other animals used for
meat, Government have any scheme
to increase the production of pigs, in
such a way as to substantially reduce
the deficit in the per capita consump-
tion of food?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The Gov-
ernment of India have already
sponsored, under the Second Five-
Year Plan, the All-India Piggery
Development scheme which aims at
the production and multiplication of
breeding stock and upgrading of the
local stock in selected Development
Blocks. One Regional Pig Breeding
Station, 13 Pig Breeding Units and 27
Piggery Development Blocks have al-
ready been established under this
scheme against the Plan targets »f 2,
10 and 51 respectively. In addition,
the draft Third Five-Year Plan pro-
vides for the establishment of two
Regional Pig Breeding Stations, 10
Units and 154 Development Blocks.
A Bacon Factory will be established
at each of the Regional Stations set
up or proposed under the Second
and Third Plans and will be responsi-
ble for production of pork and pork
products.

Piggery Industry

1584 Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
Dleased to state:

(a) what, if any, is the target for
the production of products of piggery

Industry set for the Third Five Year
Plan as compared to the Second Five
Year Plan; gnd

(a) whether Government have any
target for the distribution of piglings
of imported varieties for the Third
Plan and if so, what is that target in
“Middle Yorkshire”, “Large White
Yorkshire” and “Berkshire”?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) No.
target has been laid down in this
regard. Under the Second and Third
Five-Year Plans emphasis has been
laid on the production of superior
boars and their multiplication in
selected development blocks. The
Bacon Factories to be attached to one
Regional Pig Breeding Station already
set up under the Second Plan and
three more proposed under the Third
Plan will, however, utilise surplus
animals not fit for breeding for pro-
duction of pork and pork products.
It js estimated that when the Bacon
Factories are in full swing, each of
them will produce pork and pork
products worth about Rs. 3 lakhs
annually.

(b) According to the provisions of
the All.India Piggery Development
Scheme, each of the Regional Stations
is expected to maintain a herd of
200 pure bred Middle White York-
shire breeding sows and supply 1,000
stud boars annually for upgrading
the indigenous gtock in the Region. In
addition, about 3,000 boars will be
produced annually at 23 existing pro-
posed Pig Breeding Units for exten-
sion work _in the Piggery Development
Blocks within the States concerned.

Production of Pork

1595, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have consi-
dered the scope of increasing the pro-
duction of pork in India and if so,
whether any target for this has been
laid down in the Third Plan; and
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(b) what, if any, is the reason for
not conducting a survey to find out
the availability of pork fince 19497

The Deputy Minister of Agriculture
(S8hri M. V., Krishnappa): (a) As
stated in reply to Unstarred Ques-
tion. No. 1594 of date, no target has
been laid down for the production of
pork under the Third Five-Year Plan.
Each of the four Bacon Factories pro-
posed to be set up under the Plan is,
however, expected to produce pork
and pork products worth about Rs. 3
lakhs annually.

(b) All-India survey of commodi-
ties is conducted by the Directorate
of Marketing and Inspection accord-
ing to a phased programme depending
on the importance of the commodity
and the availability of resources for
conducting the surveys.

Consumption of Beef

1596, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
part (c) of Unstarred Question No.
69 dated 16th February, 1961 and
state:

(a) whether it is the policy of the
Government of India not to increase
the consumption of beef in India;

(b) what is the total yearly con-
sumption of goat meat and sheep
mutton in India as compared to beet
and Buffalo meat; and

(¢) which are the States where beef
is consumed in large quantities?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) The
policy adopted by the Government of
India in this regard is one of mnon-
interference, the enactment of legis-
lation to ban slaughter of cattle and
buffaloes being in the jurisdiction of
the State Legislatures.

(b) According to the Survey Report
on the Marketing of Meat issued by
the Directorate of Marketing and
Inspection in 1955, the estimated pro-
duction of meat in India is as fol-
lows:—
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Quantity in
tons
Beef 95,847.0
Buffalo meat 78,976.7
Sheep mutton * 1,12,150.0
Goat meat 1,565,638.3

(c) According to the same source,
the major beef producing States are
Madras, gccording for 34.1 per cent
of the total production, Bombay (17.3
per cent) West Bengal (15.5 per cent)
and Bihar (14.2 per cent).

Papaya Production

1597. Shri V., P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 70 of 16th
February, 1981 and state:

(a) which organisation under the
Government of India makes yearly
estimates of papaya production;

(b) how are the estimates made;

(¢) whether the States report the
production of fruits and if so, what
was the production of papaya fruits in
each State in 1957-58 and 1958-59; and

(d) whether the Government of
India have explored the possibility of
increasing the export of papaya
fruits products?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The annual
estimates of papaya production in the
country are prepared by the Directo-
rate of Economics and Statistics of the
Ministry of Food and Agriculture on
the basis of data furnished by the
State Governments,

(b) The method followed by the
State Government for the estimation
of production of papaya is generally
the traditional method whereby the
production is arrived at as the pro-
duct of area and yield per acre the
latter, in turn, being estimated as a
product of normal yield and® the con-
dition factor.

(c) Papaya is a minor crop and
ad moc estimates of area and produc-
tion of this crop are collected on an
annual basis by the Directorate of
Economics and Statistics ‘trom the
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various State Governments. A state-
ment showing State-wise production
of papaya durifig 1957-58 and 1958-59
is laid on the Table of the Lok Sabha.
{See .Appendix I.II, annexure No. 20].

(d) The information is being col-
lected and will be laid on the Table
of the House as soon as possible,

Importeq Birds

1598. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 72 on the 18th
February, 1961 and state:

(a) when were the few thousand
birds referred to in part (a) of the
answer imported;

(b) how long did it take to get the
encouraging and promising results
from the progeny of the imported
chicks referred to in part (b) of the
answer; and

(¢) the number of birds in such pro-
geny on which the results were work-
ed out and the average duration of
experimental rearing of birds in the
progeny?

The Minister of Agriculiure (Dr.
P. S. Deshmukh): (a) In October,
1960.

(b) and (c). About 2,000 chicks be-
came suitable for table purposes after
being reared for 10 weeks.

Tapioca

1599. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the statement II
furnished with reply to Unstarred
Question No. 74 regarding Tapioca on
the 16th February, 1861 and state:

(a) how many plants raised from
the 10,000 stems distributed in
1958+59 have been raised in the last
crop season;

(b) the estimated number of plants
of M1, M5 and M6 now growing on
account of the distribution of 10,000
nomlj and

(¢) how was their
made?

The Minister of Agriculture (Dr.
P. B. Deshmukh): (a) to (¢). In-
formation is being collected and will
be placed on the Table of the Sabha.

distribution

Tapioca

1600. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to the answer given
to Unstarred Question No. 74 regard-
ing Tapioca on the 16th February,
1861 and state:

(a) the specific schemes or research
programmes worked on the Central
aid referred to in Statement II in
Kerala and the results obtained in
each of them;

(b) which are the places and insti-
tutions where such schemes and pro-
grammes are being worked out;

(c) the number of post-graduates
in Botany and Agriculture engaged in
such schemes and research pro-
grammes; and

(d) what are the sources of state-
ment III?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) The only
scheme being worked in Kerala with
financial assistance from the Indian
Council of Agricultural Research Is
the “Scheme of Research on Tapioca
and other Tuber Crops”. This scheme
was sanctioned in 1951 and the re-
sults reported so far have already
been furnished in Statement II en-
closed with the Reply to Unstarred
Question No. 74 answered in the Lok
Sabha on 16th February, 1861,

(b) The above scheme is being
worked at the Tapioca Research Sta-
tion, Trivandrum.

(¢) Information is being collected
from the Government of Kerala and
will be placed on the Table of the
Lok Sabha.

(d) State Governments.
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Bhadrachalam Bridge in Andhra
Pradesh

1601.8hri Rami Reddyr Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what is the progress made in
the construction of the Bhadrachalam
Bridge in Andhra Pradesh;

(b) what is the foreign exchange
required for high tensile Steel wire
and sheathing material for the project;

(c) whether foreign exchange has
been released; and

(d) whether the progress of the
construction of the Bridge has slow-
ed down on account of non-availabi-
lity of the above steel?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (d). The
information is being collected and a
statement will be placed on the Table
of the Sabha as early as possible.

Reservation for Scheduled Casies in
Panchayat Depit. etc,

1602, Shri Kumbhar: Will the Min-
ister of Community Development and
Cooperation be pleased to state:

(a) whether there is reserved quota
in services for Scheduled Castes and
Tribes in Community Development,
Cooperation and Gram Panchayat
Department of Orissa State;

(b) if not, the reasons therefor;

(c) the number of employees grade-
wise in this department; and

(d) the number of employees be-

longing to Scheduled Castes and
Tribes among them, if any?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) to (d). Informa-
tion has been called from the Orissa
State and will be laid on the Table
of the House, when received.
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Damage to Rabi Crop in Orissa

1603 [ Shri Kumbhar:
" 7\ Shri B. C. Mullick:

Will the Ministel® of Food and
Agriculture be pleased to state:

(a) whether it is a fact that the
recent heavy rainfall with hailstorm
in various districts of Orissa State has
caused considerable damage to the
rabi crops there;

(b) if so, the estimated quantity of
crops damaged;

(c) whether there was also any loss
of human life anq domestic animals;

(d) if so, the number thereof; and

(e) the steps taken by Government
for cultivation of next crops?

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa): (a) to
(d). Recent heavy rains or hailstorms
as reported in the State Weekly
Weather and Crop Condition Reports
indicate that the standing crops in
Cuttack, Puri and Dhenkanal districts
of Orissa have been affected. No
quantitative estimates of damage to
crops or the number of human beings
or cattle lost as a result of the un-
seansonal rains or storm are however
available,

(e) The required information is not
available.

Town Planning

1604. Shri Ram Krishan Gupta:
Will the Minister of Health be pleased
to state:

(a) whether Government have con-
sidered the recommendations made by
U.N. sponsored Seminar on the public
administration problems of new and
rapidly growing towns in South Asia
for the establishment of develapment
authorities for town planning and
public control over all land;

(b) if so, the result thereof; and

(c) the steps taken to implement the
recommendations?

-
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The Minister of Health (Shri
Karmarkar): (a) No recommendations
have been received by the Govern-
ment so far, The matter will be exa-
mined in due course if any recom-
mendattons are mide to the Govern-
ment.

(b) and (c¢). Do not arise.
Targets of Food Production

1605. Shri Ram Krishan Gupta:
Will the Minister of Food and Agri-
culture be pleased o state:

(a) whether targets of food produc-
tion with proper emphasis on protec-
tive and supplementary foods have
been finalised; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas):
(a) No. The provisional targets pro-
posed for the Third Plan have been
indicated by the Planning Commis-
sion in the Draft Outline of the Third
Plan. These would, however, undergo
a revision in the light of the recent
discussions held by the Planning Com-
mission with the States. The final
targets and the programmes for the
Third Plan are still under considera-
tion of the Planning Commission. It
is expected that Planning Commission
would indicate these in the full report
of the Third Five Year Plan which
they might be bringing out.

(b) Does not arise.

Bigger R.M.S, Division

1606. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1991 on 19th December, 1960
and state:

(a) whether Government have exa-
mined the proposal for creation of
bigger R.M.S. Divisions in charge of
senior scale officers; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b), The
matter ig still under examination.

Tobacco Development in
Andhra Pradesh

1607. Shrj * Osman Ali Khan: Wwill
the Minister of Fdod and Agriculture
be pleased to state:

(a) whether the Indian Central
Tobacco Committee has made recom-
mendations for the development of
tobacco in Andhra Pradesh;

(b) the major recommendations of
the Committee; and

(c) the reactions of Government
thereto?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes. '

(b). (i) Financial assistance to

tol?aqco Browers to improve their
existing curing barns,

(ii) Grant of subsidy in the form of
insecticides.

(iii) Establishment of 7 Tobacco
Development Units in Andhra Pra-
desh.

(c) The first two recommendations
are under consideration. Ags regards
the third, the Andhra Pradesh Gov-
ernment propose to establish four
Tobacco Development Unitg in the
State.

Development{ of Ports in Third Plan

Shri Kodiyan:
1608. Shri Warlor;

Will the Minister of Transport and
Communications be pleased to state:

(a) what is the total allotment
made for the development of major
ports during the Third Five Year Plan
period;

(b) the share of the Cochin Port
out of this allotment; and

{c) the main details of the dcee-
lopment works proposed for Cochin
during the Third Five Year Plan
period?
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The Minister of State in the Minis-
iry of Transport and Communications
{8hri Raj Bahadur): (a} Rs. 75 crores,

(b) Rs. 302.24 lakhs.

(c) A list is laid on the Table of
the Lok Sabha. [See Appendix III,
annexure No, 21].

Cultivable Waste-Land in Union
Territories

Shri Kodiyan:
1609, Shri Warior:

Will the Minister of Food and Agri-
<ulture be pleased to state:

(a) the total acreage of cultivable
waste-land available in the TUnion
Territories;

(b) whether any portion of this
land has been distributed among the
landless workers for cultivation;

(c) if so, how much;

(d) the number of families bene-
fited by the distribution of waste-
land;

(e) whether financial assistance is
also being given along with land: and

(1) if so, the total expenditure so
far incurred by the Centre in this
connection?

The Minister of Agriculture (Dr.
P, S. Deshmukh): (a) to (f). A state-
ment giving the information laid on
the Table of the Lok Sabha. [See
Appendix III, annexure No, 22).

Rural Electrification in Kerala

Shri Kodiyan:
1610. Shri Warior:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the financial assistance sought
for by the Kerala Government for
rural electrification in the State
during the Second Five Year Plan;

(b) the assistance given so far; and
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(c) what progress has been made
in the State in implementing the
rural electrification scheme during
the Second Five Year Plan?

The Deputy Minister of lrrigation
and Power (Shri Hathi): (a) and
(b). During the first three years of
the Second Five Year Plan, no speci-
fie allocation of central financial
assistance was being made for rural
electrification schemes. A scheme for
grant of central loan assistance to
State Governments specifically for
rural electrification schemes was
introduced for the last two years of
the Second Five Year Plan (viz,
1959-60 and 1960-61). No loan under
this scheme was granted to the Gov-
ernment of Kerala during 1958-60, nor
has any request in this behalf been
received for the year 1960-61. Some
rural electrification schemes have
been financed by the State Govern-
ment from the loan assistance pro-
vided by the Centre from year to year
for miscellaneous development
scheme.

(¢) During the Second Five Year
Plan, 993 villages had been electri-
fled upto the end of September, 1960.
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C.H.S, Scheme in Delhl

1614, Shri V. P, Nayar: Will the
Minister of Health be pleased to state
what is the cost (average) of an in-
patient of Class I officers as compared
to Class II, Class III and Class IV
employees, under the CH.S, Scheme
in Delhi and New Delhi?

The Minister of Health (Shrl
Karmarkar): Separate accounts of
expenditure incurred on hospitalisa-
tion of Class I and Class II, III and
IV officials under the C.H.S, Scheme
in the Central Government hospitals
in Delhi and New Delhi are not mair-
tained. As such, the required infor-
mation is not available in this
Ministry.

Export of Fish

1615. Shri V, P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state what are the incen-
tives given, if any, for the export of
prawns and processed fish and what
are the items for which imports are
allowed against such exports?

The Deputy Minister of Agricalture
(8hri M. V. Krishnappa): Imported
materials required by exporters of
prawns and processed fish etc, are
allowed under the Special Export
Promotion Scheme for packed sea
foods and frog legs.

Under this scheme, import is
allowed of items like fibre board
cartons for packing canned shrimps,
cartons for frozen shrimps, master
cartons, labels and cellophane paper,
to registered exporters of packed seu
foods; the scheme also provides for
allowing import of marine diesel
engines.
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All India Institute of Medical Sciences

1616. Shri V. P, Nayar: Will the
Minister of Health be pleased to state:

(a) what is the practice followed
in constructing buildings etc, for the
All India Institute of Medical Sciences:

(b) whether the estimates are
scrutinised by the C.P.W.D;

(e) if not, the reasons therefor; and

(d) what are the steps taken by
the management of this Institute to
get the lowest terms for such con-
struction and to give the widest
publicity therefor?

The Minister of Health (Shri
Karmarkar): (a) (i) Preparation of
detailed estimates.

(ii) Technical sanction of the esti-
mates by appropriate authority.

(iii) Calling of open tenders.

(iv) Awarding the work to the
selected firms.

(b) Yes, detailed estimates beyond
the competence of the Superintending
Engineer are scrutinised by the Cen-
tral Public Works Department.

(¢) Does not arise.

(d) The Central Public Works
Department’s practice is followed by
the Institute. Wide publicity is given
for various works by publication in
a number of Newspapers.

Cardamom Production

1617, Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any research and
development schemes for increasing
cardamom cultivation in Orissa was
sanctioneq for Orissa in the Second
Five Year Plan; and

(b) if so, the nature of those
schemes and the financial aid sought
for by the State in this respect?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes, only one
research scheme was sanctioned.
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(b) The scheme was for under-
taking research on pepper and carda-
mom at Pottangi in Koraput District
at an altitude of 3,000 ft. above sea
level on 50:50 sharing basis of the
recurring expenditure, The ghare of
the Indian Council of Agricultural
Research for the period of four years
from 1st April, 1957 to 31st March,
1961 will be Rs. 12,180.

The objective of the scheme is to
investigate into the possibilities of
growing black pepper and cardamom
in Orissa State and to determine
appropriate cultivation operations, to
work out optimum and manurial
requirements and to  ascertain the
most suitable variety of each crop.

Tourism in Orissa

1618, Shri Chintamoni Pangrahi:
Will the Minister of Transport and
Communications be pleased to state:

(a) whether the Orissa Government,
had submitted any scheme to the
Central Government for development
of tourism in Orissa during the Third
Five Year Plan;

(b) if so, the details of these
schemes; and

(c) the extent of financial aid
sought for by the State in this
respect?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (c). A
statement giving the required infor-
mation is laid on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No. 24].

Fruit Preservation Units

1619. Shri Chintamoni Panigrahi:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Your small scale
fruit preservation units in Orissa for
which money was sanctioned have
been established by now; and

(b) if so, where and the nature of
fruits they are preserving?

The Minister of Agriculture (Dr,
P. 8. Deshmukh): (a) Yes, Sir.
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(b) Two units are located at
Cuttack and one each at Parlakimedi
(Distt. Ganjam) and Angul (Disttl.
Dhenkanal). The units at Cuttack
and Parlakimedi have already started
productfon and the units at Angul is
likely to start production soon. The
fruits being processed are Organges,
Pineapples, Lemons, Mangoes and
‘Tomatoes.

LAC

1620. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what steps have been taken by
Government to promote the indus-
trial utilisation of lac produced in the
country; and

(b) the expenditure met by the
Centre so far for the purpose?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) The steps
taken are:—

(i) Establishment of a Production
unit at the Indian Lac Re-
search Institute for manufac-
ture, sale and popularisation
of bleached lac, autoclave
shellac, water—soluble lac
and lac based products like
dry mounting tissue paper.

(1i) Establishment of a French
Polishing Unit at Delhi in
collaboration with a private
furniture manufacturing firm
for popularising polishing of
furniture,

(iii) Periodical holding of lac
exhibitions and participation
in trade fairs etc.

(iv) Regular contracts with and
issue of propaganda literature
to prospective consumers of
lac.

(v) Experiments are in progress
«for formulation of suitable
lac wash primers for coating
in rail coaches and lac based
materials for making models.

(b) No expenditure is incurred by
the Central Government directly. The

Indian Lac Cess Committee which is
financed out of the cess collected on
the export of lac and refused lac
incurs average annual expenditure of
Rs. 25,000 on this work.

Koyna Project

1621. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that con-
struction work at Koyna Project is
being delayed due to shortage of steel;
and

(b) the steps taken so far to see
that adequate quantity of steel is
supplied in time?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) The
reply is in the negative.

(b) Does not arise.

Monkey Menace in New Deihi

1622. Shri Hem Raj: Will the
Minister of Health be pleased to refer
to the reply given to Starred Question
No, 73 on the 15th November, 1960
and state:

(a) the further action taken by the
New Delhi Municipal Committee teo
remove the monkey menace in North
and South Avenues in New Delhi; and

(b) the number of air guns pur-
chased and results achieved?

The Minister of Health (Shri
Karmarkar): (a) Services of monkey
catching experts could not be secured
from the Municipal Corporation of
Delhi or other agencies in Delhi. As
a last resort the Municipal Super-
visor of the New Delhi Municipal
Committee is being deputed to
Mathura and Agra to negotiate with
monkey catching experts and bring
them to Delhi for undertaking monkey
catching operations.

(b) The New Delhi Municipal Com-
mittee do not approve the use of air
guns for scaring away monkeys as
that will not be a permanent solution
of the monkey menace.
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Taxation on Motor Vehicles

1628. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1618 on the 9th December,
1960 and state the result of efforts
made to have a uniform policy in
fixing a single point taxation to all
kinds of motor vehicles?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Efforts are still
being made by the Government of
India to persuade the State Govern-
ments to adopt a uniform policy in
regard to taxation on motor vehicles
plying on inter-State routes. As how-
ever, the subject of taxation on motor
vehicles is in the State field, it is
likely to take some time before the
State Governments concerned agree
to adopt the policy of single-point
taxation.

Justice Shankar Saran Tribunal
Award

1624, Shri Ram Krishan Gupta:
Will the Minister of Rallways be
pleased to refer to the reply given
to Unstarred Question No, 1397 on the
6th December, 1960 and state:

(a) whether any decision has since
been taken by Government in the
matter of accepting the award of
Justice Shankar Saran Tribunal; and

(b) if so, the nature of decision
taken?

The Deputy Minister of Railways
(Sbri Shahnawaz Khan): (a) and
(b). The recommendations of the
Tribunal are still under consideration.

Ships from Yugoslavia

1625. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1148 on the 1st{ December,
1960 and state:

(a) whether Government have con-
sidered the offer received from the
Yugoslav Government to build ships
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for India to the extent of 10 million
dollars on rupee basis; and

(b) it so, the result thereof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The matter is still under considera-
tion of Indian shipowners.
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B.G.G, Campdign in U.P,

1627. Shri Raghunath Singh: Will
the Minister of Health be pleased to
state why only 21 per cent population
in UP, is tested in B.C.G, Campaign
in India upto March 1960 whereas
36 per cent is the average testing of
India?

The Minister of Health (Shri
Karmarkar): The B.C.G. Campaign
has covered about 24.4 per cent of
the population in U.P. by December
1960. The comparatively low percent-
age is due to appointment by the
State Government of a comparatively
smaller number of teams for the
B.C.G. Campaign.
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Hirakud Dam Project

1629. Bhri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that before
Ist April, 1960 and afterwards huge

{%s.

establishment expenditure amounting
to more than two lakhs of rupees per
month without any out-turn is being
incurred for the workshop division,
Central stores and transport sub-
division of Hirakud Dam Project; and

(b) what is the out-turn and ex-
penditure year-wise from 1951 to
March, 1961 on these wings?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
The information is being collected
and will be laid on the Table of the
House.

Hirakud Project

1630. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state;

(a) the cost of the temporary and
semi-permanent buildings built for
main dam, quarry sub-division on
right and left of Mahanadi under
Hirakud Project excluding the canal
system,

(b) what is the value of the build-
ings demolished or allowed to be
razed to ground so far by the Hirakud
Project authorities; and

(c) whether it was was not possible
to hand over those buildings for pro-
per utilisation by the local homeless
labourers and villagers?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Accord-
ing to the Hirakud Dam Project
authorities, the cost of buildings both
temporary and permanent at Hirakud
as well as at Burla amountis to
Rs, 1,97,36,830. The buildings were
constructed to meet project require-
ments and were not meant exclusive-
ly for any particular Division or Sub-
division.

(b) The value of the buildings de-
molished is approximately Rs. 6,45,000.

(c) No. By the time the construc-
tion of the project was over, these
temporary buildings had outlived
their life and were unsuitable for

living.
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Residential Buildings at Hirakud

1631. Shri Chintamoni Panigrani:
Will the Minister of Igrigation and
Power be pleased to state:

(a) how many residential buildings
and quarters at Hirakud have been
handed over to Indian Aluminium
‘Company for its use;

(b) if so, at what difference of cost
between the final completion cost and
sale price; and

(c) whether it is not possible to
utilise those buildings for the rented
offices now taken at Sambalpur town
as well as to meet the house diffi-
<culties of the low paid employees
staying at Sambalpur?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Accord-
ing to the information furnished by
the Hirakud Dam Project authorities,
436 residential buildings and quarters
of different types have been handed
over to the Indian Aluminium Com-
pany for its use.

(b) The capital cost of the build-
ings including land was Rs. 15,74,400.
The buildings including land were
sold at their depreciated wvalue of
Rs. 15,29,562, that is, at Rs. 44,838
less.

(¢) The buildings were sold to the
Indian Aluminium Company five
year ago, when there was no demand
from other Departments of Govern-
ment for provision of housing facili-
ties for employees or for office pur-
poses.

Foot Ball Ground at Hirakud

1632. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Hirakud Project authorities are pro-
posing to sell over the public foot
ball ground and a drama pendal of
Hirakud to the Indian Aluminium
Company; and

(b) whether Government are aware
that this will put the local people intc
great difficulties?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Hirakdd Dam «

1633. Shri Chintamomi Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Medical College Building Division has
been disallowed to be located at
Burla in preference to Northern Irri-
gation Division;

(b) if so, the reasons therefor;

(¢) whether there have been any
differences of opinion between the
Hirakud Dam authorities and other
local authorities of the State Govern.
ment; and

(d) if so, how they are proposed to
be ironed out?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi): (a) No such
preference has been made. For con-
venience of work the Medical College
Building Division, which is a Divi-
sion under the Northern Circle of the
Roads and Buildings Wing of the
Public Works Department, has been
located at Hirakud, the headquarters
of the Circle. For the same reason,
the Northern Irrigation  Division,
which is a Division under the Hira-
kud Dam Circle, has been located at
Burla, the head-quarters of the Circle.

(b) Does not arise.
(c) No.

(d) Does not arise,

Hirakud Dam

1634. Shri Chintamoni Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that a per-
manent bungalow of Hirakttd Dam
Project valuing to Rs. 30,000 or more
has been sanctioned by the Govern-
ment under the recommendations of
the Chief Engineer Roads and Build-
ings of Hirakud Dam Project for
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demolition to suit the Master Plan of
the Medical College at Burla; and

(b) what is the amount of demoli-
tion and what is, the difficulty in re-
tainind the permanen: residence?

The Deputy Minisic: of Irrigation
and Power (Shri Hathi): (a) and (b).
The information is being collected
and will be laid on the Table of the
House.

Tungabhadra High Level Canal

1625. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any phased programme
has been sent up by the Government
of Mysore for the construction of the
Tungabhadra High Level Canal
Scheme stage I; and

(b) if so, the details thereof?

The Deputy Minisier of Irrigution
and Power (Shri Hathi): (a) N.

(b) Doc: not arise,

Water Beolt in Gurgaon District,
Punjab

1636, Shri Raghunath Singh: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether water belt has becn
discovered in Gurgaon district of
Punjab; and

(b) if so, what is the potentiality
of the water and what steps ure en-
visaged to exploit it?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) Yes, in
the Dehina-Zainabad, Darauli und
Shamaspur arcas in Gurgaon Dis-
trict.

(b) In these tracts there are pros-
pects of consiructing deep tubewells
that can irrigate 150—250 acres cach.
1t has been recommended to the Gov-
ernment of Punjab to undertake
further ground water development
by means of heavy duty tube-wells,
with water out-put of 20,000 Imperial
Gallons per hour and above in the
Dehina-Zainabad and Darauli areas

2182 (Ai) LS—4.

and by means of moderate capacity
tubewells i-€,, about 10,000 Imperial
Gallons per* hour in the Shamspur
area,

Thefts from Bombay Pori Trust Area

1637. Shri Assar: Will the Minister
of Transpori. and Communications be
pa\.‘il-'ied to state:

(a) whether Government are aware
that there are continuous thefts from
Bombay Port Trust area; and

(b) if so action being taken to
check the thefts?

The Minister of State in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): (a) Cases of
pilferage of goods at the Bombay Port
have been reported from time to time.

(b) The Docks are already sur-
‘zuaded by high boundary walls,
Surplus gates in these walls have
been closed as an additional precau-
tion. Barbed wire fencing has also
been erected on top of these walls.
Port Trust staff who report cases of
pilferage of cargoes or assist in the
arrest of the pilferers are given cash
rewards. The staff of watchmen has
been strengthened. The Port Trust
also has mobile squads to carry out
surprise checks. It has also a wzlch
and ward organisation. In addition,
a strong Police force hcaded by a
Deputy Commissioner of police is in
charge of the Port area. Lockfasis
are being provided wherever neces-
sary. This facility is provided irec
and the trade has been invited by
the Port Trust to send acdvance inti-
mation tn the Docks Manager of the
arrival of their valuable cargoes with
a view to safe custody. The light-
ing of the Docks has been improved.
Entrance to the Docks is regulated
by the issue of entry permits. The
system of warehousing of uncleared
cargoes has been reorganised with a
view to ensuring that congestion 1n
the transit sheds does not occur.

Further the problem of pilferayg: in
the Docks is constantly under review
by the Port Trust. They now pro-
pose to reorganise their Watch and
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Ward Section with the assistance of

& senior and experience Police
Officer.

L ]
Males and Females

1638, Shrimati Ila Palchoudhuri:
Will the Minister of Health be pleas-
ed to state:

(a) whether the Government of
India’s attention has been drawn to
the fact that there has been a general
rise in the male population and a
decline in the female population of
India despite fall in deaths at child
birth;

(b) whether any investigation has
been undertaken in regard to this
matter;

(c) if so, the details thereof; and

(d) the steps, if any, taken or pro-
posed to be taken to prevent social
disequilibrium occurring in regions
having very low sex ratio?

The .Minisier .of .Health (Shri
EKarmarkar): (a) Yes, Sir The
slow decline in the female population
of India in several parts of the coun-
try has been reflected in the decen-
nial census reports,

(b) and (c). The phenomenon of
the slow decline in the female popu-
lation has been examined in a num-
ber of reports and also independently
but it does not seem to yield to clini-
cal or public health scrutiny.

(d) The causes of the decline in the
female population are yet unknown.
However, a number of public health
and social measureg are directed to
the reduction of material and infant
mortality and the removal of dis-
abilities of women.

Egg-Powder Manufacturing Plants

1639. Shri Osman Ali Khan: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government propose to
establish in the country Egg-Powder
manufacturing plants during the
Third Five Year Plan; and
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(b) if so, the decision taken in this
regard?

The Deputy Minister of Agriculture
(Shri M, V. Krishnappa): (a) and (b).
A scheme for the ests.blishmen; of
one egg- powder factory on a pilot
basis has been tentatively proposed
for inclusion in the Third Plan pend-
ing examination of the details. The
location of the factory and the finan-
cial outlay required and some other
technical details will be finalised in
due course,

Locust Invasion

1640, Shri Sanganna: Will the
Minister of Food and Agriculture he
pleased to state:

(a) whether Government of India
are aware that the State of Orissa
was invaded by the swarms of locusts
more than once in the months of
October and November, 1960; and

(b) if so, what assistance was given
to the Government of Orrisa to com-
bat them?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes, Sir.

(b) Two senior technical officers of
the Directorate of Plant Protection
Quarantine and Storage along with
another officer and staff stationed at
the Central Plant Protection Stalien
at Cuttack, assisied the State Gov-
ernment in conducting locust control
operations in Orissa, by supplying
requisite number of hand Jdusters,
power sprayers and dusters, and one
vchicle. One aeroplane belonging
to the Government of India was also
placed at the disposal of the State
Government for aerial spraying, but
since the locusts were destroyed by
ground operations, it was not com-
missioned.

Multi-purpose Tribal Block at
Boipariguda
1641. Shri Sanganna: Will the

Minister of Community Development
and Cooperation be pleased to stale:

(a) whether it is a fact that a non-
official Multi-purpose Tribal Block at
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Boipariguda in the District of
Koraput (Orissa) is applied for by
the Nikhil Bharat Sarva Seva Sama)
during the period of Third Five Year
Plan; and

(b) if so, with what resulis?

The Deputy Minister ¢f Commu-
nity Development and Cooperation
(Shri B. S, Murthy); (a) No.

(b) Does not arise.

Vegetable 0il

ri ree Narayan Das:
[ Shri Sh Naray.
"L Shri Radha Raman:

Will the Minister of Food and Agri-
eulture be pleased to state:

1642,

(a) whether any researches in the
direction of new uses of non-fat oil
components of vegetable oil have been
made in India;

(b) it so, the results of such re-
searches; and

(¢) the nature of the uses of such
componen's as indicatedq by such re-
searches?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Yes.

(b) (i) Phosphatides have been
isolated from cotton-seed, rapemust-
ard, sesamum and rice-bran oils. Pilot
plant experiments for manufacture of
phosphatides are proposed to be
undertaken,

(ii) Two organic compounds, sesa-
min and sesamolin.

(c) Work of the uses of these pro-
ducts has so far nol been carried out.
However, phosphatides find use in
food industries (chocolate, ice cream,
bakery goods), pharmaceuticals,
paints, cosmetics etc. Sesamin and
sesamolith are reported to be effective
synergists (i.e. substances which im-
prove the efficacy of insecticides al-
though they may themselves not have
insecticidal value) when mixed with

pyrethrum insecticide,

“Holdings Tax” by Imphal
Municipality

1643. Shri,L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) whether the holdings tax of Rs.
10 proposed to be levied by the Im-
phal Municipality has been cancelled
by order of the Judicial Commissioner,
Manipur as a result of a writ peti-
tion; and

(b) if so, whether any alternative is
proposed to be levied by the Muni-
cipality?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) The date for the meeting of the
Imphal Municipal Boarq for considera-
tion of the matter has not yet been
fixed,

Water Supply in Imphal

1644, Shri L. Achaw Singh: Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that the
tribal villagers of Tuikun Kanch vil-
lage have to be evicted as the village
is required for the new water supply
scheme in Imphal; and

(b) if so, whether alternative lands
have been granted for their resettle-
ment and what compensation has been
offered to them?

The Minister of Hea'th (Shri Kar-
markar): (a) Yes.

(b) The question of settling the
evicted families is being considered by
the Deputy Commissioner, Imphal.
The amount of compensation, if any,
can be determined only after the
final award is made.

Training of Farmers

(8hri Arjun Singh Bhadauria:
1645, { Shri P. G, Deb;
| Dr. Vijaya Ananda:
Will the Minister of Food and Agri-
culture be pleased to state:
(a) whether it hag been decided to
train farmers by Krishi Pandits; and
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(b) if so, the amount sanctioned for
the scheme and the States where it
will be enforced? .

The Minister of Agriculture (Dr.
P. S, Deshmukh): (a) No specific
scheme of this nature is under the
consideration of the Ministry. How-
ever, information regarding cultural
practices adopted by Krishi Pandits is
given wide publicity through exten-
sion literature for the benefit of other
farmers.

(b) Does not arise.
Non-payment of Dues to Rallway Staff

1646. Raja Mahendra Pratap: Wil
the Minister of Railways be pleased
to state:

(a) whether Government are aware
that a large amount of pay and con-
tributory fund of employees are with-
held at the time of their retirement on
mere suspicion without making an en-
quiry to assess the responsibility of
the staff; and

(b) if so, what sieps have been
taken to check the cases of hardships
to innocent people?

The Deputy Minister of Railways
(Shri Shahnawaz Knan): (a) No por-
tion of the settlement dues of a retir-
ing employee is withheld on mere
suspicion or without adequale justifi-
cation,

(b) Does nol arise.

Panchayat Raj in Tripura

1647 Shri Dasaratha Deb: Will the
Minister of Community Deveclopment
and Cooperation be pleased to state:

(a) whether Rules have been drafted
for settine up Panchayat Raj in Tri-
pura;

(b) if so, whether such draft rules
seriously curtail certain rights and
functions of Tripura Territorial Coun-
cil;

(c) whether any objection has been
received by the Tripura Administra-
tion to the draft rules from the

members of the Tripura Territorial
Council; and
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(d) if so, whether those objections
would be taken into consideration
while finalising Panchayat Raj Rules?

The Deputy Ministpr of Community
Development and Cooperation * (Shri
B. S. Murthy): (a) Yes, Sir.

(b) No.
(c) and (d) VYes.
Whater Supply Scheme in Delhi

1648, Shri P. C, Borooah: Will the
Minister of Health be pleased to state:

(a) whether the Delhi Municipal
Corporation had takep loan from the
Centrol Government for its  water
sunpply schemes;

(b) if so, how much docs the Cor-
poration owe to the Government; and

(c) the annual ntercst chargeable
apainst these loans?

The Minister of Health (Shri Kar-
mainar): (1) Yes.

(b) Rs. 10.26,79,612°45 nP on 3lst
December, 1960,

(¢) The amount of interest payable
annually dzpends on the balance of
the loan and varies from time to time.

Jamuna Bridge

1659. Shri P, C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether there was a proposal to
constriict new six feet wide paths on
both sides of the Jamuna Bridge
betwecn Delhi an( Shahadara in order
to relieve the main bridge of excessive
pressire;

(b) if sc, whether the proposal has
been cunsidered unfeasible; and

(¢) the grounds therefor?

The Deputy Mumister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Yes Sir. There was proposal by the
Delhi #funicipal Corporation for the
provision of footpaths on both sides of
the Railway bridge across River
Jamuna at Delhi, Technically” it is not
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feasible to provide a footpath on the
up-line girders gs these are not strong
enough to carry the additional load,
but it is feasible to provide a six feet
wide footpath supported on cantilevers
on the outside of the down line
girders. Under the extant rules, the
initial cost as well as the maintenance
charges of the foot paths would be
chargeable to the Municipal Corpora-
tion who have already been advised
accordingly. The work will be under-
taken as soon as the acceptance of the
cost of the Municipal Corporation is
received.

(¢) Does not arise.

Railways Mail Service

1651. Shri Ram Shankar Lal: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that to the
East of Gorakhpur the dak is carried
by mail train;

(b) whether this is not being doing
on the West of Gorakhpur and the dak
is delayed by one day;

(¢) whether there is persistent de~
mand that the dak on this side may
also be carried by mail train; and

(d) if so when this is going to be
done?

The Minister of State in the Minis-
try of Transport and Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) This is not being done on the
West of Gorakhpur because there is
no advantage in doing so. The mails
are not delayed under existing deli-
very arrangements.

(e) No, there hag not been any
demand.

(d) Ioes not arise.

8.C. & S.T. in P&T Department

1652, Shri B. K. Galkwad: Will the
Minister of Transport and Communi-
cations be pleased to state:

L ]

(a) whether it is a fact that only
the aggregate marks obtained by a
scheduled gaste candidate are taken
into consideration in the selection to
the posts of IAS, IPS, irrespective of
the candidates’ performance in the
various subjects separately;

(b) whether such a procedure is not
being adopted in the matter of selec-
tion to various posts in the P&T; and

(c) whether Government propose
to adopt the procedure followed by
the UPSC in the Posts and Telegraphs
Department as well?

The Minister of State In the Minis-
try of Transport and Communica-

tions—(Shri Raj Bahadur): (a) The
Union Public Service Commission
have diseretion to fix qualifying

marks in any or all of the subjects at
the examination. All  candidates
including those belonging to Schedul-
ed Castc/Tribe are ranked on the basis
of aggregate marks in all the papers
and not on thc basis of their perfor-
mance in individual subjects.

(b) The same procedure as is ado-
pted in the Union Public Service
Commission examina'ions is being
followed in the P. & T. examinations.

(c) Does not arise,.

Zoological Park, Delhi

1653, Shri Inder J, Malhotra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the expansion and improvements
done at “Zoological Park’, New Delhi
during 1960;

(b) what new animals were added
to the animal population of the Park:
and

(¢) the total expenditure incurred
during the year 1880 and income earn-
ed by “tickets” sold during the year
1960?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) During the
year 1860, the following expansion and
fmprovements were done:—
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(i) A further area of 21 acres was
developed. Plantation in the
developed area and the dres-
sing up of the area between
the main entrance and the
the administration block was
completed. Roads, pathways
and approaches were develop-
ed further, The laying of
unfiltered water lines in the
Botanical Park area was
completed.

(ii) The work relating to food
stores and kitchen  blocks
which was started earlier was
completed.

(iii) Work on 9 animal enclosures,
which was started earlier was
in progress.

(iv) Construction of fhe Diree-
tor's Bungalow  Veterinary
Hospital an Quarantine Sta-
tions and Cafes and kiosks,
was in progress.

(v) Further improvements have
been made in the Indian
swamp making it possible for
the migratory birds to come
and nest in the area.

(b) The following animals and birds
were added.

Animals:

G-

stump tailed monkeys,
pig tail monkeys,
euros,

quokkas,

nilgiri langurs,

polar bears,

sika deer,

racoon dogs,

. Japanese monkeys.

MNNRD R

Birds:

4, black swans;
2. jungle crows;
8. mute swans;
2. white pheasants;
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9. green pheasants;

4 bamboo partridges;
10. quails;

. mardarin dutks; .
. white naped cranes;
. hunting pheasants;

. golden pheasants;

. silver pheasants;

. crossopilon;

. amherst pheasant;
6. macaws.

e RS

(¢) The accounts of the project are
maintained according to the financial
year. The total expenditure incurred
during the financial year 1960-61 upto
the 31st December, 1960.

On works, Rs, 3,489,000

On other items, Rs. 3,20,319°64 nP.

Total income earned during the
financial year 1960-61 upto the 31st
December, 1960:—

By sale of tickets. Rs.82,827-40 nP.

By joy rides. Rs. 4,888°'00 nP.

ot SO
Employees under Suspe!
Railways

on on

1654, Shri Subiman Ghose: Will the
Minister of Railways be pleased to
state:

(a) how many employees are still
under suspension for joining the strike
last year in Eastern and South-Eastern
and North-Eastern Frontier Railways
separately;

(b) the categories to which these
employees belong in each  Railway
separately; and

(c¢) the time within which the cases
of each of them are expected to be
disposed of? y

The Deputy Minister of Railways .
(Shri Shahnawazr Khan): (a) The
number of employees who are still
under suspension in connection with
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the strike of July, 1960 on the Eastern,
South-Eastern and Northeast Frontier
Railways is as follows:—

Eastern .. 486
South-Eastern ..o 21
Northeast Frontier .. nil

(b) The categories to which they
belong are given below:—

Eastern
Category No.

Personnel Inspectors

Office clerks

Booking & Commercial
Clerk,

Asstt., Station Masters

Engine cleaners/cleaners

Firemen/2nd firemen

Fitter khalasi

Chargemen

Erector

Line Jamadar

Boiler Maker

Keyman

Ticket Collector

Gangmen

Khalasi (Signal)

Conservancy staff

(=
el -]

I O bt GO b et ek bt e B e D O B B

Total

>
=

South Eastern
Category

Clerk

Sub-head Accountg

Skilled Artisan
Workshops.

Section Controller

Guards

Parcel Clerk

Fitter

Asstt, Station Master

Bas’c Tradesman

Shunter

Shed Khalasi

Shunting Jamadar

Shuntman

Ticket Collector

Fi.remen

-4
e O

(=]
I l-!l B bt ek DD bt bt bk bt DD e DD s

(c) Every effort is being made to
expendite the finalisation of the cases.
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Mail Trains between Mayavaram and
Karaikkndi

1655. Shfi Subbiah Ambalam: Will
the Minister of Rallways be pleased
to state:

(a) whether Government have re-
ceived representations from the Rail-
way Passengers’ Association, Pattako-
kai and the public requesting to
replace the light Rail with the heavier
one and run Mail trains in Chord Sec-
tion between Mayavaram and Karaik-
kudi; and

(b) if so, the action taken thereon?

The Deputy Minister Rallways (Shri
S. V. Ramaswamy): (a) Yes Sir.

(b) The suggestion to run mail
trains wvia chord seclion between
Mayavaram—Karaikudi hag not been
found feasible.

Derailment between Dootuhaja and
Maibang Stations

1656. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether a train running bet-
ween the Dootuhaja and Maibang
Stations of the North East Frontier
Railway was derailed on the 6th Feb-
ruary, 19861;

(b) if so, what was the cause of
the accident;

(e) what loss of life and property,
if any, was involved in the accident;

(d) whether train accidents on the
N.E.F. Railway have of late been on
the increase; and

(e) if so, the numbr of such acei-
dents during the last 3 months and
the number of such accidents in the
corresponding period of the last year?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) and (b).
At about 12'35 hours on 5-2-81 (and
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not on 6-2-61) while No. 2556 Up
Mixed train was on run between
Daotuhaja and Maibang stations on
Badarpur-Lumding hill section, the
train engine and eight wagons next
to it derailed and capsized causing
interruption to trafficc The obstruc-
tion was caused by a buffalo run over
and killed by the train engine.

(c) As a result of the derailment
seven persons received minor injuries.

Approximate cost of damage to Rail-
way property has been assessed at
Rupees Eight Thousand.

(d) No Sir.

(¢) Number of train derailments on
North East Frontier Railway during
the last three months as compared
with the corresponding period of last
year are as under:—

1959-80 49
1960-61 33

Post Offices in Rented Buildings

1657. Shri Tangamani: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether still large number of
post offices, sub-post offices, and
branch post offices are housed in rent-
ed buildings in Madurai Division;

(b) if so, the rent paid during the
current year,;

(c) what steps are proposed for re-
ducing this expenditure during 1961-
62; and

(d) what will be the saving during
that period? -

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Yes.

(b) Rs. 48,123.

(¢) During 1961-62 one departmen-
tal building is eXpected to be com-
pleted in the Madurai Division which
will mean a reduction of Rs. 300 in
rent per annum.
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(d) There will however be no over-
all saving since the annual recurring
(revenue) expenditure on the pro-
posed building in the shape of ‘nterest
on capital cost, maintenance and de-
preciation will be '‘much more than the
rent now being paid.

Mudurai Ailrport

1658. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the new Airport buil-
ding at Madurai has been completed;

(b) if not, the reasons for the delay;
and

(c) by what time will the construc-
tion be completed?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) No. Sir.

(b) and (c). The work was started
in October, 1960 and is scheduled to
be completed by about August, 1961,

Sub-Post Office at Madural Airport

1659. Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether there is g proposal to
open a Sub-Post Office at Madurai
Airport;

(b) if so, from which date;

(c) what arrangements are made
for providing necessary facilities for
R.M.S. pending the opening of such
Post Office?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) There is no
proposal to open a sub post office or
a sorting office at Madurai Air Port.

(d) Does not arise.

(c) At present the mails a2 sorted
at Madurai R.M.S.—4 mileg from the
Air Port. Adequate arrangements
for delivery, despatch of mails and
sale of postal stationery at the Air
Port already exist,
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Robbery in Train between Ludhiana
and Khanna

1660. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state: . »

(a) whether it is a fact that an
armed robbery took place in the run-
ning train between Ludhiana and
Khanna on the 17th February, 1961;

(b) if so, the details of the incident;
and

(c) whether any arrests have been
made in this connection so far?

The Depuiy Minister of Railways
(8hri Bhahnawaz Khan): (a) and (b).
Yes Sir. It was late in the night bet-
ween February 15 and 16, 1861 when
one Shri Kartar Singh, a Travelling
Agent of Subzimandi, Delhi entrained
at Ludhiana ina Shuttle train which
runs between Ludhiana and Sirhind.
The compartment which he got into
had already 3 young passengers. Soon-
after the train started Shri Kartar
Singh went to sleep and woke up
only when he found that his 3-pas-
sengers had started belabouring him.
One of the culprits inflicted Takwa
blows on him, while others relieved
him of 2 gold rings, a wrist watch
and a purse containing Rs, 55 at the
point of a knife. A suitcase contain-
ing soem clothes and a blanket was
also taken away and the culprits, after
pulling the alarm chain. escaped in
darkness near the outer signal of
Khanna station.

Although no arrests have so far
been made, vigorous police investiga-
tions continue.

Excavation of Konga River

1661. Shri L. Achaw Singh: Will the
Minister of Irrigation and Power be
pleased to gtate:

(a) whether a scheme for excava-
ting the,lower reaches of the Konga
river in Manipur has been implemen-
ted; and

(b) whether any other scheme for
improving the drainage of the said
river and expediting the outflow of

L]

the water imto the lmpha] river has
been taken up?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) No.

Power Supply Schemes in Manipur

1552, Shri L, Achaw Singh: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
physical targets of the Power Supply
schemes in Manipur for the Second
Five Year Plan could not be fulfilled
due to the non-availability of diesel
sels and Pen stroke pipes

(b) if so. the amount of shortfall in
the achievement of physical targets
In power units; and

(¢) whether the gbove materials can
be obtained during the current finan-
cial year?

The Deputy Minister of Lrrigation
and Power (Shri Hathi): (a) Achieve-
ment of targets for power generation
was not possible due to the delay in
the procurement of pen.tock pipes.
The proposal for installation of addi-
tional diesel sets was, however, drop-
ped on account of the feasibility for
generation of hydro power at econo-
mical rates,

(b) Initially, targets of 1165 kW of
diesel gencrating capacity and 600
kW of hydro capacity were fixed
under the Second Five Year
Plan. Later on, however, on further
hydrological investigations, it was
found feasible to develop a hydro
power station with 700 kW firm capa-
city on Kharmalbk river for imple-
mentation during the Third Plan in
lieu of part of diesel capacity envisa-
ged during the Second Plan. 850 kW
of diesel generating capacity has al-
ready been installed. Ags such the
short-fall in the diesel generation is
515 kW against whish it is proposed
to install in aggregate hvdro capacity
of 1200 kW at Kharmalok. In addi-
tion, a Hydro Power Station at Lei-
makhong river, of 600 kW capacity,
is under installation.
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(¢) The generating units for Lei-
makhong Hydro-Power Station with
.part of penstock pipes and switch-
gear are at site, and the rest are on
order. They are likely to be made
.available during 1961-62.

Hotel Accommodation in Delhi

1663. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
<ationg be pleased to state:

(a) whether it is a fact that there
is a great shortage of hotel accommo-
~dation in Delhi and a lot of tourists
.are put to great inconvenience during
the tourist season;

(b) if so, whether there is any pro-
posal to construct more hotels to
solve this problem; and

(c) if not, the reasons for the same?

The Minister of Stale in the Minis-
‘try of Transport and Communications
(Shri Raj Bahadur): (a) Yes, Sir.

(b) All possible assistance is exten-
ded to hoteliers who some forward to
build new hotels or exiend the exis-
ting ones. Besides the 350-room
Oberoi International Hotel which s
coming up on the Mathura Road,
there are indications o one or two
small hotels coming up in the Con-
naught Circus—Janpath area. It is
true that thig is not going to solve the
.accommodation problem to any ap-
preciable extent but it is hoped that
with the proposed extension of the
Income Tax Holiday facility to the
hotel industry, more hoteliers will
come forwarq with proposals for
-constructing new hotels.

(c) Does not arise.
Bridges in Tripura

1664. Shri Bangshi Thakur: Will the
‘Minister of Transport and Communli-
cations be pleased to state:

(a) whether it is a fact that the
Union Rehabilitation Ministry have
sanctioned about one lakh rupees and
paid to Tripura Administration for
constructing bridges on the road lea-
ding to Raima-Saima, from Jagat-
bandhu Para to Rambabu Bari; and
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(b) if so, the progress made so far
regarding the 73 miles road and the
bridges?

The Minister of State in the Minis-
try of Transport and Commuypications
(Shri Raj Bahadur): (a) The Ministry
of Rehabilitation sanctioned in Decem-
ber 1960 an expenditure not exceeding
Rs. 1:00 lakh for the construction of
semi-permanent timber bridges on the
road from Jagabhandhu Para to
Rambabu Bari for facilitating the
rehabilitation of displaced persons
from East Pakistan.

(b) The Tripura Administration
have reported that the total length of
the road from Ambassa to Rambabu
Barj is 44 miles. The entire road has
already been completed to a fair
weather jeepable standard. Bridges
in the first 32 miles of the road are
nearing completion. Tenderg for the
work of construction of bridges in the
remaining length of 12 miles from
Jagabhandhu Para to Rambabu Bari
have becn received and are under
scrutiny. The cost of the work is ex-
pected to increase and the Ministry
of Rehabilitation are being approached
by the Tripura Administration for
revised sanction.

High Prices of Rice in Tripura

1665. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that people
of some parts of Tripura such as
Chha-manu of Kailasapar, Amarpur,
specially Raima-Saima are in serious
distress due to exorbitant price of
rice; and

(b) if so, the measures adopted so0
far to cope with the situation?

The Deputy Minister of Food amnd
Agriculture (Shri A. M. Thomas): (a)
and (b). Rice prices have risen in
these areas, but there is *no serious
shortage to cause distress amongst
people in these areas. In order to
arrest the rise in prices and to afford
relief to the people, fair price shops
have been opened in these area, and

L]
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rice is being issued to the consumers
through these shops at Rs. 18:00 per
maund.

Irrigation Projects

1666. Shri M, C. Jain: Will the
Minister of Irrigation and Power be
‘pleased to state:

(a) whether it ig a fact that the
‘State Governments have been asked to
adopt measures for improving finan-
cial returns from irrigation projects;

(b) if so, the actual measures taken
by the States in this regard; and

(c) the total cost of irrigation pro-
jects so far completed and annual
financial return from each?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes,

(b) A statement is placed on the
Table of the House. [See Appendix
1II, annexure No, 25].

(c) The information is being col-
lected.

Shortage of Coal Booking for Assam

1667, Shri P. C, Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether a large quantity of coal
booked to Assam was found short
when checked at the destination Sta-
ti*n during the last year;

(b) if so, the total shortage occurred
during the year; and

(c) the compensation paid by the
Railway authorities to the parties con-
cerned as a result thereof?

The Deputy Minister of Railways
(Shri S. V, Ramaswamy): (a) to (c).
No. However, during the year 1860
only 3 claims for alleged shortage of
21 tons of coal were preferred on the
N.F. Railway and thesg were found
inadmissible on merits,

Ex-Servicemen in Railways

1668. Shri Ram Garib: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the ex-
servicerpent appointed in Railways

against temporary vacancies after 1st
June, 1948, are not given the benefit
of seniority for the continuous service
rendered by them in the Armed Forces
of India;

(b) whether the ex-servicemen
employed in the Ministries and their
attached and subordinate offices other
than Railways are given the benefit of
their service in the Armed Forces; and

(c) if so, what are the reasons for
denying the benefit of seniority to such
employees of Railways?

The Depuiy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir,

(b) Yes, in accordance with the
various orders issued by the Ministry
of Home Affairs,

(c) The practice in other Ministries
till 21-12-59 was that credit for Gov-
ernment service rendered earlier in
equivalent grades is given to all emp-
loyees including ex-servicemen, The
adoption of this practice on the Rail-
way side was not considered justified
as experience gained as a result of
servire rendered elsewhere is generally
of little use in the Railways.

Ex-Servicemen employed on N. Rail-
way

1669, Shri Ram Garib: Will the
Minister of Rallways be pleased to
state;

(a) whether the ex-military person-
ncl employed in the Ministry of Rail-
ways and its attached and subordinate
offices are given benefit of pay and
seniority for service rendered by them
in the Armed Forces of India;

(b) if so, the number of ex-military
personnel employed in the Delhi Divi-
sion of the Northern Railway; and

(c) how many of them have not so
far been given such benefits and what
are the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) War
Service candidates recruited against
the quota of 70% of the permanent
vacancies arising between 1-6-42 and
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31-12-45 which was reserved for them
are given the benefit of ‘war service’
for the purpose of ﬁxatiu.n of pay as
well as of seniority, Others recruited
against unreserved vacancies are given
the benefit of their war|military ser-
vice for the purpose of fixation of pay
only,

(b) Rs, 61.
(c¢) 20, Their cases are still under
the consideration of the Railway

Administration,

Willingdon Hospital

1670, Shri Ram Garib: Will the
Minister of Health be pleased to state:

(a) how many cases for throat opera.
tion are lying pending in the Willing-
don Hospital since November, 1960;

(b) what are the reasons for delay
in calling the patients for operation;
and '

(c) what steps Government are tak-
ing to expedite these cases?

The Miaister of Ilealth (Shri
Karmarkar): (a) 181.

(b) There are only 9 EN.T. beds
(6 male and 3 female) in the Willing-
don Hospital, New Delhi, and opera=-
tions are conducted twice a week.
Since the above beds are also meant
for patients who require operation on
ear and nose, some delay in the case
of thrcat operaiions is unavoidable.

(c) Every possible effort is being
made 0 expedite the work in the
EN.T. Department. As soon as more
beds are available in E. N. T. Depart-
ment, difficulties will be lessened

Suratgarh Farm

1671, Shri Ajit Singh Sarhadi: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the expenses and eco-
nomic value of food and other products
in Suratgarh Farm have been assessed
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by taking into consideration the intake
by the Farm and its out-put; and

(b) if so, what is the production
value of each food,and agricultural
product? ‘

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): (a) and (b).
The most of production and value of
each crop grown at the Suratgarh
Farm during the year 1958-59 have
been worked out and a statement is
laid on the Table of the Lok Sabha.
[See Appendix III, annexure No. 26].
Similar figures for the year 1959-80
are no{ yet ready. Such figures for
the ycars 1956-57 and 1957-58 were
not worked out as the necessary data
for the purpose was not colle ted.
However, the full potentialities ¢ the
farm have not yet been realisc! as
most of the cultivated area is receiving
enly non-perennial supplies. The
perennial irrigation is likely to be
received by the farm during 1962 from
the Bhakra irrigation system.

Purna Project

1673. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
technical sanction for the Purna Pro-
ject in Maharashtra has not yet been
given by the Central Water and Power
Commission;

(b) if so, the reasons therefor; and

(¢) whether it ig also a fact that
construction work of Purna is sus-
pended on that account?

The Deputy Minister of Irrigatien
and Power (Shri Hathl): (a) The
Central Water and Power Commission
have just completed the Ttechnical
examination of this project. 'I'hil
will be put up before the Technical
Advisory Committee on Irrigation,
Power & Flood Control Projects for

consideration.
L ]
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(b) Does not arise,
(¢) No, Sir.

Medium Irrigation Projects

1674. Shri Pangarkar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the
Maharashtra Government have asked
for foreign exchange of about forty-
two lakh rupees for the medium irri-
gation projects;

(b) if so, the decision taken there-
on; and

(c) whether it ig also a fact that
several medium irrigation projects
are pending for want of foreign ex-
change?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, &
request has been received from the
Government of Maharashtra for
foreign exchange to the extent of
Rs. 4416 lakhs for the import of
earthmoving machinery for certain
medium irrigation projects in the
Marathwada Region.

(b) The matter is under considera-
tion. There is a possibility of some of
the requirementis being met by Ordn-
ance Factories, in which case foreign
evxchange will be required only for
the remaining items.

(c) Yes, it is fact thal scveral pro-
jects, not only in Maharashtra, but
in other States as well would not be
taken up for want of foreign exchange,
although every effort is constantly
being made to find the foreign ex-
change necessary for the import of
essential items,

. Leprosy

1675. Shri D. C. Sharma: Will the
. Minister of Health be pleased to state:

(a) whether it is a fact that three
Japanese Leprosy experts visited India
recently to help combat leprosy under

Japan's technitéal co-operation with
[ndia under the Colombo Plan;

(b) if so, their recommendations;
and

(¢) whether any scheme has been
finalised in regard thereto?

The Minister of Health (Shri Kar-
markar): (a) On the request of the
Government of India the Government
of Japan have agreed to depute a
team of experts. They have not yet
arrived in India.

(b) and (c). Do not arise.
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Departmental Catering

1682, Shri V. P. Nayar: Will the
Minister of Railways Dbe pleased to
state:

(a) whether there was a proposal
to put the entire departmental cater-
ing in Railways under one officer of
the grade of the Deputy Director;

(b) whether the proposal has now
been kept in abeyance or abandoned;

(c) if so, the reason therefor; and

(d) whether it is a fact that owing
to lack of proper supervision and
co-ordination, the standard of cater-
ing on Railways is going down?

The Deputy Minister cf Railways
{Shri Shahnawaz Khan): (a) No.

(b) and (c¢) Do not arise.

(d) No. Standard of Departmental
Catering on Railways has been found
to be generally satisfactory and efforts
continue to be made to effect a fur-
ther improvement.

Arecanut Research Station, Palode

1688. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state, whether Government
of India have any plans to improve
the equipment etc. so as to enable
research work being carried on in the
Arecanut Research Station at Palode?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Yes. Some new
‘equipment is being procured for the
Station by the Indian Central Are-
canut Committee.

L ]

Block Staff of Orissa

1684. Shri Eumbhar: Will the
Minister of Community Development
and Cooperation be pleased to refer
to the reply given to Starred Question
No. 187 on 21st February, 1961 regard
ing confirmation of block staff and
state:

(a) whether the block staff of Orissa
has been made permanen! sp far;

(b) if not, the reasons therefor;

(¢) if the reply to part (a) above
be in the affirmative, the number of
employees made permanent so far
grade-wise; and

(d) the number of employces
among them who belong to Schedul-
ed Castes and Scheduled Tribes?

The Depu.y Minister of Communi y
Development and Cooperation (Shri
B. S. Murthy): (a) to (d): Infor-
mation has been called for from Orissa
State Government and will be laid on
th~ Table of the House, when receiv--
ed.

Panchayat Samiti in Orissa

1685. Shri Kumbhar: will the-
Minister of Community Development.
and Cooperation be pleased to state:

(a) whether it is a fact that a ‘mem-
ber of the Scheduled Castes has not
been taken so far to the Panchayat
Samiti, Santala in Balangir District,
Orissa according to section 16(1)(d)
of the Orissa Zilla Parishad Act, 1969
for representation of scheduled castes.
and tribes in the Samiti;

(b) if so, the reasons therefor; and

(c) the action taken on the repre-
sentation of the Scheduled Castes

people?

The Deputy Minister of Community
Development and Cooperation (Shri’
B. S. Murthy): (a) to (c). The infor-
mation is being collected from the
State Government and will be laid on-
the Table of the House when received..
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12-074 hrs.
MOTIONS FOR ADJOURNMENT

ALLECED MISHAP AT RUDRASAGAR OIL
wWELL—Contd.

Mr. Speaker: There is a motion for
adjournment which has been standing
over. The hon, Minister of Mines and
0Qil promised to make & statement
thereon.

The Minister of Mines and Oil (Shri
K. D, Ma'aviya): Sir, 1 promised
yesterday to inform the House of the
facts regarding the alleged major mis-
hap to the first oil well at Rudrasagar
as reported in the Hindustan Times
-of March 13, 1961. The news as it
appeared in banner headlines on the
front page of the paper, to say the
least, is most unusual in character. It
sought to allege that the well caved
in, exploration abandoned, Rs. 30
lakhs wasted, all efforts to salvage the
well failed and that the mishap might
affect the original time schedule in
that region,

The statement which I made yester-
day was based on indistinct telephone
conversation belween Delhi and the
Drill Site Authorities at Sibsagar.
Accurate information which has now
been received confirms that the report
published in the Hindus:an Times is
absolutely baseless in all its details.
The well has not caved in, explora-
tion has not been abandoned, no loss
has occurred and the time-schedule
of the Commission in that region will
not be disturbed in any way. In fact,
there is no mishap whatsoever,

The position is that the Rudrasagar
well No. 1, as is usua] after the comp-
letion of drilling, was waiting to be
tested for determining its potential-
ities, JIn order to expedite (.~ work
of exploration it is usual o wuse a
‘worker rig for the purpose ol {esting
a well and the main rig which is u-cd
for drilling is removed for drilling of
additional expioratory wells, For this
reason the main rig had been removed
:and the Comrmission were awaiting
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arrival of the worker rig. In the mean-
while the well, according to routine
plan, had been shut in. The flow of
the well can be revived by activation
at any time, .

The question of abandoning the
well for any reason whatsoever does
nol arise, Further exploration activity
in the region is in progress and the
second well in Rudrasagar area is
cxpected to be spudded in, as I stated
vesterday, on the 17th March, 1861,

I take this opportunity to reiterate
the statement 1 made ecarly this year
that the Oil and Natural Gas Com-
mission have discovered a new oil-
field in Rudrasagar.

You, Sir, dirccted me yesterday to
find out how the newspaper concerned
has published the news that was des-
cribed baseless. While I would have
been glad to undertake such investi-
gaticns in my own interest and that
of the Commission which is doing such
a splendid work, I think, Sir, that in
a d mocracy which is dedicated to
freedom of press, one has to put up
with baseless reports, even thougH?
they sometimes become malicious, ™
think, Sir, through this process ¢
patience and perserverence, publi
opinion will be cducated to a satis-
factory standard when ncwspapers’
in their own interest will become more
careful in publishing news, 1 further
think that such sporadic anger of the
eri‘ics of the public sector will not
stop the onward march of its progress.

The press are genecrally careful in
checking news that is published in
their columns and I am deeply grate-
ful to them for helping the Govern-
ment in making our people cnil-mim:l--l:1
I would, however, hope that due e.:
will be taken before giving crede.
to news of such important natu’
which have international repercussior
on the reputation and functioning of
an important public undertaking liky
the Oil and Natural Gas Commission
which Parliament has itself entrusted
with the vital task of the develop-
ment of the country. '
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While all this is said, I must make
it clear that the technical problems
involved in understanding the progress
ihat we are making in oil exploration
will u!ways be somewhat new and
not quite«within the grasp of a layman,
What has happened in this oil well
during the time of testing is nothing
unusual, Its behaviour is like most
first wells of an oilfield, peculiar to
itself, and undoubtedly presents prob-
lems of a technical nature, I there-
fore make an offer to such hon. Mem-
bers or the representatives of the
press who are interested in oil news,
including The Hindustan Times, to
attend a talk which I will arrange for
them, so that by maps and charts our
specialists can explain to them as to
what happens in new oilfields and
test wells,

Some Hon, Members rose—
Mr, Speaker: No more questions
need be answered, The answer is

very encourating; I mean, it has
cleared up much of the misunderstand-
ing.

So far as these adjournment motions
re concerned, I would like to save
Me trouble of the House. Whenever
tion, Members find such alarmist
reports in the newspapers—they are
no doubt entitled to have information
so that not only themselves and this
House but the country at large may
know exactly the situation; in that
way the adjournment motion that has
been brought in is all right—I would
-wquest them in the future to verify
Teg facts, They can easily ring up the
“dnister and find out if there is any
Mgis for the news. Therefore, they
baguld also inform me, apart from the
Shwspapers. In the House of Com-

ons and elsewherc also, the practice
R not to accept and act merely upon
. newspaper report; no adjournment
motion is even received. That is the
advice I would like to give to hon.
Members, Let them check up, and if
they say that they have checked it
up, then 1 will certainly bring it up
shere for getting further information.
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So far as the hon. Minister is con-
cerned, we will assume that I do not
admit the adjournment motion. But
this is a case where so much of
damage will be done to further pro-
wress in this matter. So in all such
cases, just as I have requested the
Railway Miuister and the  Minister
concerned with civil aviation {o report
to the House the major accidents that
occur from time to time, if there are
such alarmist reports I leave it to
the Minister himself, as early as pos-
sible, to come and make a statement
here so as to clear up that matter,

Shri K, D. Malaviya: Sir, I have
always done so.

Mr. Speaker: Very well, I am glad.

Shri Braj Raj Singh (Firozabad):
Sir, since 1 have tabled the adjourn-
ment motion, may I request you to
suggest to the hon. Minister that when
such adjournment motions are brought
up and the Minister concerned feels
that the news is unfounded and base-
less he may be pleased to inform you,
and through you we may be informed
that this is the position and the news
is not a fact. In that case we will not
be pressing the motions at all. Because,
we have not got so much apparatus
to gey correct news,

Mr. Speaker: I agree.

Shri Braj Raj Singh: So the Minis-
ters should get it,

Shri Hem Barua (Gauhati): May I
make a submission? In regard to
adjournment motions, when they are
tabled, they are naturally based on
newspaper reports. As far as I know,
this is the first occasion when a news-
paper repn:t has gone wrong. You
have said that it should be checked
up and so on. I would like to submit
that it is difficult for us to check it
up, For instance, I gave notice of an
adjournment motion regarding air
space violation, It is not possible for
me to run to the spot and check it up.
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Mr, Speaker: No, no. I think the hon,
Member has misunderstood me, I do
not want him to run wp to Cachar
Hills and try to find out and check it
up. He can check it up with the
Minister here, When a newspaper

report is published, the officers also
must be in a position to report on
those matters. I only asked hon.

Members to check up from the Minis-
ter, Every hon. Member has got a
telephone, 1 am sure, He can ring up
the Minister and find out what exactly
the facts are, I never said that the
Minister ought not himself, to come
and make a statement. In all serious
cases | leave it to the Ministers to
decide, and they themselves do so.
The hon, Minister has been doing it,
and I am sure he will continue to do
so. (Interruption). Should there be
any argument on this matter. We will
proceed now, there is another adjourn-
ment motion.

Shri Hem Barua: This is not a
personal matter. This involves the
security of the country and public
interest, Therefore, adjournment

motion is the only medium of our
getting enlightened,

Mr. Speaker: Order, order. Even here
the hon. Member has not understood
what I said, I did not mean to say
that mere ringing up the Minister is
enough, I only said that he may ring
up the Minister and find out if there
is any truth in it or not, when there
are such broad banner headlines, and
when it is brought to my notice I will
also request the Minister to make a
full statement so as to clear up the
misunderstanding that might have
arisen by such newspaper reports. It
is complementary and supplementary.

Shri K. D. Malaviya: It is a false
report that has come out in the
paper. I thought my conduct will
not be judged by the Members of the
Opposition on this, but that something
would be said about the way in which
such news items are brought out. So
for as 1 am concerned, even if less
important news had appeared which
had any relevance or truth in it, I
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myself would have come and informes—
the House as to what has happened.
But there is no truth in it. Members
should not expect me to come and say,
“Look here, this news is noj correct”.

Shri Braj Raj Singh: He may inform
us in the lobby. (Interruptions).

Mr. Speaker: Then the old practice
will continue.

I withhold my
adjournment motion,

consent to the

ALLEGED VIOLATION OF INDIAN TERRI-
TORY BY THE CHINESE

Mr. Speaker: I have received notice
of another adjournment motion which
reads as follows:

“On the 10th February, 1961 in
violation of the agreements entered
into by the Prime Ministers of
India and China in 1960, the
Chinese forces crosed one mile into
the Nathu-La pass and thus they
violated Indian territory.”

And I find three columns have beep
devoted to this in The Hindusta!®
Times. n

The Minister of Defence {Shj
Krishna Menon): Mr, Speaker, therél
is some substance in this report,’
though it may not be strictly accurate
in all particulars,

On the 10th of March this year, at
about 1-30 in the afternoon, a burs},
of firing was heard near Kupup frc
the direction of Bitangchho, along t jp
Sikkim-Tibet border. Kupup is jn
miles east of Gangtok and 4 miles ije- ,
side Sikkim. Our patrol was sent iten.p,
mediately to investigate. They fou;j-» .
one armed Chinese soldier close tq'd
stone enclosure. He attempted '8
shoot at our patrol but was t"n.rtel'l:u::uWelm
ed and captured. An automatic rifi¢
and some rounds of ammunition were *
recovered from him,

The Chinese personnel concerned Is,; '
now in our custody. >
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Shri EKhushwagt Rai (Kheri): The
report is correct,

Mr. Speaker: Otherwise, I would not
have brought it up. I only said that
hon, Members when they table ad-
journment motions based on news-
paper reports, will also try to verify
the facts from the Minister and if they
are not satisfied with what the Min-
ister says, then certainly, they may
say, I am not satisfied and there
must be some truth and table an ad-
journment motion. I will consider
whether il is right or wrong. I am
not saying that you cannot proceed
upon a newspaper report. It is not
that every newspaper report is wrong
or wholly correct.

Shri Hem Barua: Does it mean that
we have to obtain the prior permis-
sion of the hon. Minister for every
adjournment motion? 1 do not under-
stand it.

Mr_ Speaker: Prior information from
the Minister, if possible. Hon. Mem-
bers who do not want to do that,
nerd not do so.

In view of the statement of the hon.
Minister, I do not give my consent to
the adjournment motion,

12.22 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-
ANCE

ATTACK ON A TRAIN BY NaGa
HOSTILES

Shrima.i Ila Palchoudhuri (Nab-
dwip): Sir, under Rule 197, 1 beg to
call the attention of the Minister of
Railways to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—’

Reported firing by the Naga
hostiles at a train on the Lumding
Badarpur section of the N. F.
Railway on the 25th February,
1961.

PHALGUNA 23, 1882 (SAKA)
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The Deputy Minister of Railways
(Shri Shahniwaz Khan): At about
10.45 hours on the 25th of February,
1961, while No, 254 Down Passenger
train was running between Langting
and Mupa Stationg on the Lumding-
Badarpur Section of Northeast Fron-
tier Railway, it was stopped by Naga
hostiles by placing sleepers and tree
trunks across the Railway track. The
Nagag thereafter fired at the train, as
a result of which one Fireman work-
ing the train received minor injuries;
no other person received any injury.
The Railway Protection Force Escort
on the train also fired 76 rounds in
return. It is reported that the hold-
up was with the intention of looting
cash and valuables from the train.

After rendering First Aid to the
injured Fireman, the train was
brought back to Langting at 11.05
hours. After the passage of a Patrol
Special. 254 Down, which wag wait-
ing at Langting since 11.05 hours, left
for Mupa at 17.30 hours. Two pas-
senger {rains were terminated short
of destination and two others were
cancelled.

Night running of passenger trains
on the affected section between Lang-
ting and Mupa has been temporarily
suspended and arrangements have
been made to run two Up and two
Down Passenger carrying trains on re-
vised timings,

As desired by Army authorities,
running of a pilot ahead of passenger
carrying trains has been arranged
between Lumding and Maibang,

The injured fireman has been ad-
mitted into the Railway hospital,
Lumding and he is progressing satis-
factority.

An Administrative Officer of N, F.
Railway has been posted at Lumding
to liaise with Civil and Military
authorities.

At about 00.50 hours on 1st March
1961, the driver of 841 Up Goods train;
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after passing through Chandranath-
pur station on Lumding-Badarpur sec-
tion, while approaching a tunnel
two miles short of Damchara station,
observed some persons focussing torch
lights on the track., The train was
stopped and pushed back to Chandra-
nathpur station by the Driver. It is
reported that a piece of rail was lying
across the track. Army and Police
authoritie; were intimated and investi-
gations are being made.

Shri Hem Barua (Gauhati): This
is not the first time that Naga hos-
tiles have fired cn  running trains
resulting in suspension of train ser-
vice in this area. In the hill areas
of Assam, thick jungles and dense
forests spread up to the margin of
the railway line. Incidents of this
nature occurring in this area have
resulted in the death of railwaymen
also. Naga hostiles are there and
they fire frem the jungle. To the
Railway Minister we made a sugges-
tion that the forests that apread to
the margin of the railway line must
be cleared to the extent beyond one
rifle range of the Naga hostiles. That
was not being done. Because these
forests provide a hide-out for the
Naga hostiles, these things are re-
peated.

Mr. Speaker: Any action on that?

Shri Shahnawaz Khan: I wonder if
the hon. Member is aware of the
fact that the effective rifle range is
anything up to 1000 yards. Clearing
jungle up to 1000 yards on either side
of the railway track is almost an
impessible job.

Shri Hem Barua: How can it be
impossible, I do not understand, to
clear up jungles beyond the rifle
range? The Railways have made a
profit. By spending a few thousand
rupees, that can be achieved.

The Minister of Railways (Shri
Jagjivan Ram): The hon. Member
speaks as if he comes from a an area
other than Assam. It is not so easy
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to clear the jungle. There is such
a luxuriant growth. It has been
cleared once or twice. But, it has
grown up within a few days so to
say, not even a few month.s..

Shri Hem Barua: The hon, Minis-
ter should have given the informa-
tion that it is difficult to clear the
luxuriant growth. Why should the
hon. Minister go about making com-
ments? If he chooses to give me a

scratch on my back, I know how to
give it back on his back.

Mr, Speaker:
scratched.

Nobady need be

12.27 hrs.
PAPER LAID ON THE TABLE

AMENDMENT TOo PUNJAB MoTOR VEHI-
CLES RULES AS APPLIED TO HIMACHAL
Prapesh

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): I beg to lay on
the Table, under sub-section (3) of
Section 133 of the Motor Vehicles
Act, 1939, a copy of Notification No.
H(T)14-427/59 published in the
Himachal Pradesh Gazette dated the
3rd December, 1960 making certain
amendments to the Punjab Motor
Vehicles Rules, 1940, as applied to
Himachal Pradesh. [Placed in Lib-
rary, See No. LT-2729/61].

12. 27} hrs,

ORISSA APPROPRIATION BILL,
1961

The Deputy Minister of Finance
(Shri B. R, Bhagat): Sir, on behalf
of Shri Morarji Desai, I beg to move*

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consclidated Fund of
the State of Orissa for the servi-
ces of the financial year 1960-61,
be taken into consideration.”

*Moved with the recommendation

of the President.

1



4779 Appropriation
(Railways) No. 2 Bill

Mr. Speaker: The questicn is:

“That the Bill to authorise
payment and appropriation of
certain further sums from and
out of the Consolidated Fund of
State of Orissa for for the servi-
ces of the financial year 1860-61,
be taken into consideration.”

The motion was adopted.

Mr. Speaker: The question is:

‘“That clauses 1, 2 and 3, the
Schedule, the Enacting Formula
and the Long Title stand part of
the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Enact-
ing Formula and the Long Title
were added to the Bill,

Shri B, R. Bhagat: 1 move:
“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

12.29 hrs,

APPROPRIATION (RAILWAYS)
NO. 2 BILL, 1961

The Minister of Railways (Shri
Jagjivan Ram): I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of India for the
service of the financial year 1961-
62 for the purposes of Railways,
be taken into consideration.”

Mr, Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of India for the
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service of the financial year 1961-
62 for the purposes of Railways,
be taken into consideration.”

The motion was adopted.
Mr. Speaker: The question is:

“That clauses 1 to 3, the Sche-
Schedule, the Enacting Formula
and the Long Title stand part of
the Bill.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the Enact-
ing Formula and the Long Title
were added to the Bill.

Shri Jagjivan Ram: I beg to move:
“That the Bill be passed.”

Mr. Speaker: The question is:
“That the Bill be passed.”

The motion was adopted.

—

12.30 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Speaker: The House will now
proceed with the General discussion
of the General Budget for which 20
hours have been allotted. Under
rule 207(3), I fix that fifteen minutes
will be the time ordinarily allowed
for every hon. Member except for
Leaders of Groups who would be
allowed up to 30 minutes, when
necessary.

Shri S, A. Dange (Bombay City—
Central): Sir, this is the first Budget
for the first year of the Third Five
Year Plan., Therefore, the basic indi-
cations of the policy that the Gov-
ernment will follow in the next few
vears are available in this Budget.

The Budget has had already some
kind of reception in public and in
the press. Of course, it is not al-
ways safe to rely on the immediate
reactions either of one shop-keeper

*Moved with the recommendation

of the President.
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or one newspaper as regards the
effect of the Budget. But, they may,
to a certain extent, give an indica-
tion of the general trends of the
budget. Everybody knows that the
Budget as such should, in a planned
economy, try to shift incomes in a
particular direction. When  the
whole of society is engaged
in putting forth its maximum effort in
industrialising the country and in
strengthenng its economy, the perti-
nent question that must arise always
in framing the budget would be how
this development and its fruits are

being shared.
The Budget gives a picture of the
achievements in the field of produc-

tion. We have already had an occa-
sion to refer to the achievements in
the field of production. Production
has incrcased; national income has in-
creased; the per capita income has in-
creased, and so in the sphere of pro-
duction and the outlook for the eco-
nomy, the achievements are quile
sizable and are of a type of which
everybody in the country including
the Government and the ruling party
should be proud. As I said once, some
of the industries that are being built
and have been built in the Second
Five Year Plan have enabled us to
break the blockade which was being
imposcd on us or which we had in-
herited historically from the previous
conditions of subjection, and the basic
lines of production in the direction of
strengthening the economy are being
developed, and developed in a satis-
factory way. On that point, I have no
difference, so far as the picture presen-
ted in the Budget in this sphere is
concerned.

But the relevant question, which the
Finance Minister also has raised is:
What is happening to the fruits of this
development? If we look at the fruits
of the development, do we continue
the direction in which they are being
cornered, or are we going to change
the direction? The fruits of this deve-
lopment are mostly being cornered by
those who own industry in the privete
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sector, and even amongst them, by
those who have monopoly hold on the
economy of the country,

12.33 hrs.
[SHR1 JAGANATHA Rao in the Chair]

The development of monopoly capi-
talism in this country, during the First
Plan and the Second Plan, particular-
ly in the Second Plan, has been already
noted by several economists. In fact,
the Panel of Economists, headed by
Professor D, R. Gadgil, when it sub-
mitted its notes to the Planning Com-
mission, pointed to this danger. The
Panel pointed to three or four dangers,
the first among which was that if
monopoly capital seizes hold of the
economic bases of development of the
country then the fruits of develop-
ment will not flow to the people, but
will in fact harm them; secondly,
development in the direction of mono-
poly capital will not lead to the desir-
ed results which we want 1o bring
about through planned economic deve-
lopment; thirdly, there will be infla-
tion in the price structure in the
country; and fourthly, there will be
political complications unhealthy for
democracy. All these things were
pointed out not only by the Commun-
ist Party but also by leading members
of the Panel of Economists, who were
certainly not by any means commun-
ists. Has this development come about
in the economy of the country? It has,
Does the Budget in any way try to cor-
rect it? It does not.

The drawbacks of the Budget are al-
ready being pointed out in the Press
and have been the subject of discus-
sion in the Rajya Sabha also, The
Budget, in fact, frankly follows the
direction of taxing the common man.
Indirect taxation is increasing. These
facts are not denied even by the Fin-
ance Minister. In fact, he says that it
is a fact and he thinks that this direec-
tion is necessary and has got to be
followed. Indirect taxation, for exam-
ple, which in 1948 was 50 per cent of
the revenue, went up to 67-3 per cent
in 1960, and is now about 68 per cent
in this Budget,
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When the point is raised that this
indirect taxation is hitting the com-
mon man, and generally that section of
the population which is least fitted to
be taxed so heavily, the reply is that
consumption must be restricted, When
somebody pointed out to the Finance
Minister that ‘You are taxing tea and
coffee and biri and tobacco and cloth
and so on, he, in fact, laid out a whole
plan which shows the philosophy on
which the Budget is conceived. If a
thing is taxed it is being taxed either
for the health of the person concerned
or for the morals of the person con-
cerned, or for some other motive, ex-
cept the motive of helping the people
to conduct a pcaceful life on growing
standards of living. It is accepted that
the objective of the Plan is to raise
slandards of living, And the moment
a man's standard of living just goes up
a little, then, the Finance Minister
says that ‘since his standard of living
is going up, he must pay me a price
for taking the standard of living up’,
and that price must be such that  his
standard of living must come down.
This is the contradiction which is being
put forward in the Budget and in the
specch that the Finance Minister made
in the Rajya Sabha—if I have taxed
tea coffce, then do not drink it; I do
not mind if I do not get revenue; in
fact, I shall be pleased if I do not get
revenue; I shall find some other ways
of taxation, but I do not want you to
drink tea and coffee; if I tax biris or
cigarettes, then, do not smoke; I shall
be very glad if you do not smoke, and
if because of that I do not get any
taxes, I do not mind, I shall rob you
in some other way, but then, for your
health and for your morals, do not
smoke; if your standard of living has
gone up, and instead of wearing
coarse cloth, you are wearing fine or
medium cloth, then, for the sin of
having raised your standard of living,
You must pay me a tax, and for that
medium or fine cloth, you should pay
me a tax on cloth, and, thereby, again
go back to coarse cloth, if you cannot

.. Bo back to something less than that!
So, the philosophy would be, do not
smoke, do not drink tea and coffee, do

n
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not wear cloth and so on; and popula-
tion also is @ problem, so do not go
further in that line also, So, ultimate-
ly, why do you live with an ambition
to raise the standard of living? I do
not quite understand. The simple ans-
wer would be that the common man,
to the Fnance Minister, is a tax-paying
machine; and if he has to live, then,
he must live for taxes; otherwise, he
must not live, This is the simple con-
clusion of the Budget and the reply
that the Finance Minister gave in the
Rajya Sabha.

In the face of such a philosophy,
what criticism can you make against
the Budget except to say ‘Throw that
Budget out’? There can be no other
criticism. But, of course, we have not
got the power to throw the Budget
out. Even those who criticise the Fin-
ance Minister from his own Party ul-
timately will have to vote for it.
Therefore, the Budget cannot be
thrown out, but at least, let us tell the
people what the philosophy in the
Budget is, which he is propounding
for the benefit of the country and for
the benefil of the people, as he says. It
was nol a chance that as soon as the
Budget was published, the prices
started soaring up. When this thing
was pointed out to the Finance Minis-
ter, he said, ‘there might be some
shop-keepers who do that, but I am
not responsible for it, society should
look into the matter’. Now, if society
does start looking into the matter, the
simple result would be that society
would go at those profiteers who are
doing this thing, and there would be a
veritable civil war, which certainly is
not what the Finance Minister wants.
Therefore, his call to society to inter-
vene against such profiteering and
such prices, when he publishes his
Budget, is not a call which fits in with
his own philosophy, because when-
ever society wanted to resolve such
problems on its own, he was the first
man to run against that society.

The Minister of Finance (Shri
Morarji Desal): Not your soclety.
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Shri S. A, Dange: Therefore, I do
not know why he gave that call; most
probably it came out of his mouth in-
advertently.

Shri Morarji Desai: Nothing inad-
vertent,

Shri S. A. Dange: In that case, if it
is deliberate, I shall be very glad if,
when soclety organises itself against
these price-racketeers and gives them
the punishment that they deserve, the
Finance Minister at that time, 1 hope,
will join that side of society which
does these thngs.

Shri Morarji Desai: I will tell you
what 1 will do.

Shri S. A. Dange: Since for the pre-
sent he has occupicd the Home Minis-
ter's seat......

Shri Morarji Desai: I am in the Fin-
ance Minister's seut,

Shri S, A. Dange: I am just talking
of the seat only, not the portfolio.

Shri Morarji Desai: I am in the Fin-
ance Minister’s seat.

Shri S. A, Dange: So, Sir, the Bud-
get, in its total effect, is an anti-
people Budget. Lel me congratulate
him on being very frank. He says that
taxes are meant to restrict consump-
tion. Kill consumption, where it starts
to rise, and kill it by taxation. So l
do not know whether to call it a kill-
er's Budget or a builder's Budget,
because the Budget is supposed to
build up the economy of the people.
Instead of that—it does not do that—
it wants to kill consumption, in order
of course to build the economy in the
future. This is, in short, the general
characteristic of the Budget,

Now, without going into the details
of taxation—everybody knows what
they are—let me point out one or two
things. Does the Budget in any way
help to reduce the price level? No. In
fact the Finance Minister has made a
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statement, @ theoretical statement—he
is one of the authorities on  theories
of finance; so I have to take note of
it—thal in  a developing cconomy,
price rise is inevitable, Thzt is one
statement which he has mad.:, He also
made another statement, which [ will
take note of later on, which is still
more interesting,

Now as regards price rise in a deve-
loping cconomy, he docs not say what
kind of developing cconomy, socialist
or capitulist. In Indiu, if it is a capital-
15t economy which is developing, then
he says price rise is inevitable. Is price
rise inevitable even in a  capitalist
cconomy? If he goes into the history
of the development of England, which
was the first capitalist country to lay
down the foundations of a capitalist
eennomy in the world, he will find that
when furions development was taking
place, prices were falling and  not
rising. Ewven in a period of capitalist
development, the economy does not
necessarily lead to price rises. If you
scan the history of economic develop-
moent of England on the capitalist basis,
you will find this, that prices rise and
fall. In India, continuously prices
are rising and never falling. May be
here and there, a change of one or two
per cent may be there, but the conti-
nuous trend for the last 13 years of
development is a rise in prices,

Now, production rises, Should rise
in production lead to rise in prices or
fall in prices? If you again pay atten-
tion to the development of the capital-
ist economy, you will find that since
the last 20 years, after 1930 and parti-
cularly after the Great Depression and
the starting of the war, prices have
continuously been rising throughout
the capitalist world, the r~1son being
that monopoly has seized hold of the
machinery of money supply, banking,
the whole governmental apparatus and
main source of production. Therefore,
they can peg prices in the way they
like, and they refuse to allow the
prices to fall. This is the phenome-
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non of monopuly capital throughout
the world. Therefore, we can say that
prices rise continuously when mono-
poly capital seizes hold of the econo-
my, and that is exactly what is hap-
pening slowly in our country.

Now, another statement which he
has made, as an abstract statement, is
that prices arc bound to rise in a
developing economy of any kind. I
would like him to show any socialist
economy where prices have risen when
planned cconomy started. There is not
one single example.

Pandit K. C. Sharma (Hapur): What
about the turnover tax? That is an
addition to the price.

Shri 5. A, Dange: Excuse me. I am
talking of prices, not of taxes. Let
him understand the subject and then
ask. | am not talking of turnover
taxes. What can I do? Therefore, the
phenomenon of prices has got to be
studied in the context of a given so-
ciety, and you will find in a socialist
society that prices do not rise. I am
coming to taxation later on, There-
fore, you find this statemeni, an abs-
tract statement, which wants to condi-
tion the people in the belief that if
they want developemnt, if they want
production and if they want rising

standards of living, price risc is in-
evitable, and thercby he wants  to
demoralise them from  struggling

against the rise in prices, by putting
forward a theoretical concept in their
mind so that psychologically they
cannot struggle.

May I submit and ask whether he
would pay more attention to this pro-
blem and study the matter and not
make a general statement like that,
that necessarily, if you want to deve-
lop the economy, price rise is inevi-
table?

Another element in price rise, to
which I want to draw his attention—
he knows it already—is this, It was
stated that in the five year plans,
because of deficit financing, price rises
take p'lacg. In the last year, deficit
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nnuncing was at the lowest, almost nil,
vory little. Production was the high-
est.  Money supply from the govern-
mental side was less. Yet prices shot
up. In the previous year, I think the
rise in prices was 4.1 per cent or some-
thing like that. In the last year, it
went up to over 6 per cent, With de-
ficit financing at the lowest and pro-
duction at the highest, why are prices
rising?

Then you will find that in the sphere
of banking, more than necessary money
supply has been poured into the sys-
tem, and the banks have been the
greatest criminals in the rise in prices
in the last year, The Economic Survey
frankly admits that s¢ncculative  ten-
dencies appeared, therc was too much
money in the market, in the private
sector, and that it vitiated the price
structure. Every year on the budget,
I draw his attention to the fact that
this banking system in this country
ought to be taken over by the State,
because it is the greatest criminal
vitiating our price  structure and
moncy structure; and he has always
becn telling me that it is not possible
to do so, not healthy to do so and not
advisable to do and that it is my par-
ticular mania. But there is this per-
petual mania in the Economic Survey
exhibited by the banks, that they
pump money into the system and hold
society to ransom and price rises take
place. Instead of referring to my
mania which demands that banks be
nationalised, why does he not refer to
the mania of the banks which is re-
corded in the Economic Survey—that
these are the culprits responsible for
the rise in prices? When there was no
necessity for deficit financing, there
was plenty of injection of money into
the system, and it has been raised by
several economists as a question: why
is it that in the last year when defi-
cit financing was so low, when the
food situation was not so very bad and
when production was the highest,
price rises took place? Why? The reply
was: the banks, the criminals who
poured money into the system for
speculative and other purposes, which
thereby led to price rises,
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What is the cure for this in the
‘Budget? MNowe. The cure for this in
the Budget in fact is a grehter encour-
agement for converting reserves into
bonus shares by reduction of tax for
floating bonus shares. For example,
the money supply increased as fol-
lows: 1958 Rs, 21.8 crores, 1959 Rs. 128
crores and 1960 Rs. 246 crores. All this
was not for business interest, No. Not
for purposes of trade. The Economic
Survey says that part of it at least was
for speculation, The Finance Minis-
ter's speech itself mentions that specu-
lative tendencies were there. What do
they do in order to check this specu-
lative tendency? Every year money
supply is poured in, Then the prices
rise, speculation grows, Then the
Reserve Bank comes in and raises the
rate of interest. Take July 1960, Till
then, prices were shooting up, Specu-
lation was taking place, After that,
the Reserve Bank comes and says:
‘Gentlemen, you are doing the crime
on too high a level, too much of it, So
raise the rate of interest’. Then equity
prices break down a little and come
down. But again the same course they
follow later on, in the next year. This
is an annual performance of criminals
which cannot be checked up by the
budgetary structure which the Finance
Minister places before us. And, again,
therefore, I would say that his Budget
is not a Budget for the people. That is
on the question of prices. Taxes I have
already mentioned,

Then there is the question of some
major measures taken, If you compare
the two layers of taxes which he has
provided for in the Budget, you can
see why some of the financial papers
were quite jubilant, In fact, this time
the Finance Minister has got more
praise from the business houses than
he ever got. They have congratulated
him on his courage, that in a year of
election he has dared to tax the peo-
ple and that he has shown what a
strong man he is who can impose taxes
even in the election year without
caring for the votes, And then a parti-
cular journal notes at the same time
that he has had to impose certain tax-
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es on industry, for example on the
machinery and so on, but that journal
advises “Don’t look at these taxes.
He had to do that; otherwise he would
have been accused of only hitting the
people. Therefore, that is a gmoke-
screen, and industrialists should not
be worried about it.” This is the
advice given to certain Chambers of
Commerce by an eminent writer in
the journal called The Eastern Econo-
mist, whose daily side—the Hindustan
Times—was just debated five minutes
back in this House. So, you will see
that the Budget is definitely weighted
in favour of the richer classes, I do not
have to go into details, 1 do not have
to discuss new points at all, These
things ultimately reflect on the com-
mon man. The result is deterioration
in the standards of living, while our
ambition is to raise the standards of
living,

There are one or two small things,
to which I want to draw his atten-
tion. For example, I do nol under-
stand one or two of these figures.
So, T hope will be enlightened later
on if T am wrong. For example,
what is thiz type of development that
is planned? There is a Central Gov-
ernment Account No. 3—called Tran-
sactions in Commedities and Services
and Transfers—Capital Account of
Government administration in depart-
mental commercial undertaking. We
are told, and partly it is true, that
development is taking place on right
lines, but then there are certain draw-
backs, and here I would like to point
out one of these figures which poin-
tedly draws attention to certain
drawbacks. The Gross Fixeq Capital
for machines in Account No, 3 shows:
Buildings and other construction:
New Outlay Rs, 202 crores; Rene-
wals and Replacements: Rs. 77 crores.
So, buildings and other construction
in the Gross Capital formation on
Government account comes to Rs, 279
crores. I am just pointing out the
relation between the two. Buildings
and other construction: Rs. 279
crores; machinery and equipment; re-
newals and new outlay: Rs. 110 crores.
So, in the Gross Capital formation of
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Rs. 390 crores, nearly Rs. 280 crores
go in for buildings and other cons-
truction. Is this ratio healthy for
the economy? I should only l_ike to
put this question to the Finance
Minister and to those who plan the
economy, whether in the Gross CapiA-
tal formation of Rs, 390 crores, it is
advisable to put in so much amount
on construction of buildings and so
little on mach'nery and equipment.
Of course, somebody is bound to
give us an explanation for it, but I
should like to hear that explanation.

One more thing I want to point
out. The Finance Minister is worried
about export-import, incomes and so
on, and one of the methods he found
for developing his export resources
was not so much to develop the other
ports in the country as to establish a
new port called the Kandla Port.
But it is an old port, and is new in
the sense that recently a new qualifi-
cation was conferred on that Kandla
Port. What was that qualification—
that an arca called a free port area is
to be built in that Kandla Port. And
what would a free port area in that
region be? Tt would be a smugglers’
den and nothing else.

The Minister of State in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): How?

Shri S. A, Dange: Everybody
knows. In the conditions of today
in that area, in the economy, in which
we are subsisting, if you establish a
port like that at Kandla with a free
area, it would result in nothing but
smuggling, and an indirect reflection
on the development of other ports
and certain other industries in other
areas. Many cconomists have objec-
ted to the establishment of a free
port area in that region, but no
attention was paid. There are certain
interests who want development, no
doubt. Let them have all the en-
ecouragement that they legitimately
should have for the development of

LY
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that port. That port we know. We
know there is a ridge there which
crumbles every time, which has to
be maintained by dredging and noth-
ing else. It cannot be a very healthy
port for purposes of developmen't,
but it was to be built for strategic
reasons or what I do not know. It
was built. Instead of now allowing
it to have a certain normal develop-
ment, a new element of a free port
area is introduced, which, I think,
will ultimately affect the economy in
that region also.

Such measures are carried out on
the one side, and on the other side,
when people want some share of the
production that is developing, they
are denied that share in the name of
taxation and further development.
For example, as T have already quoted
once upon a time, the fact is that for
every one rupee paid to the worker,
he produces Rs, 2.39 as net addition
to value. That is the way in which
the working class is reproducing its
wages. When he wants to tax, my
suggesiion would be: bring out all
vour sources of taxation from the
Rs. 2.39 net value added. You need
not go around casting your net wide
on indirect taxes through excise
duties, but if you go to the points of
production and find out the net
value added to the product, and take
a certain percentage of that product
into the State sphere, you resolve

your problems of taxation and
Budget.

At a certain stage he says that in-
direct taxation is unavoidable even
in a socialist society. He referred to
a certain speaker who was a Com-
munist and he zaid even in those
countries with which we have spiritual
affinity, indirect taxes exist,—not in
the countries with which the Finance
Minister perhaps has his physical and
spiritual affinity, but we are supposed
to have spiritual affinity, As far as
I am concerned, I have spiritual affi-
nity with the whole world’s people,
and for this country particularly.
Anyway, that js a side remark, that
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has nothing to do with the mamr
problem. Even there, he said indirect
taxes exist. He should know that n-
direct taxation in socialist countries
goes on falling. Why? For (hiz
reason, that the main instruments of
production, that is the main sources
of production, are nationalised, and
the surplus of that production en'ers
the Budget, and thereby reduces in-
direct taxatirn. If the State sector
in this country were to enlarge, if the
main lines of production were to be
transferred to the State sector, then
the surplus from the State secter
should enter into the Budget and the
part played by indirect taxes would
go down. This is just simple arith-
metic, and simple financial theory.
It s applied in the socialist coun-
tries, and that is why, if vou permit
me to mention, in the Soviel Union
now taxes on income arc being abo-
lished, and taxation on  ~ommoA:-
ties is going out very scon, becausec
the whole social sphere of production
is held by the State us yielding a
certain surplus. The surplus can be
calculated in a capitalist economy and
a socialist economy, both, as they do
in the State Sector. In the State
Sector, as you know, we are pro-
posing, I think to take credit of
about Rs. 450 crores for the Third
Plan. These Rs. 450 crores come from
the State Stctor of industry. If the
State Sector were to expand, this
could be expanded to Rs, 1.000 crores,
and thereby reduce the nccessity of
indirect taxation. This is what a
simple remedy can be in order to do
away with taxes on the commodities
consumed by the poor people. But
this involves a certain policy, a cer-
tain policy which meanz a policy
will not allow monopoly capital to
grow, a policy which will not allow
two families in this country to control
a capital block of Rs, 700 crores.

13 hrs.

The Finance Minister speaks of the
power of money not getting concen-
trated to the detriment of society.
But, here, a study in the Economic
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Weekly, a financial paper in Bombay,
shows very clearly that two families
are controlling Rs. 700 crores of capi-
tal ‘n this country. Is this healthy?
And, when people ask that they
should be allowed to buy instead of
coarse cloth medium cloth, then he
says that money is concentrated, that
the poor man has raised h s standard
of living and he is earning too much
and he should take it away. But,
no, notwithstanding their taxation
two families can have Rs. 700 crores
and something more.

An Hon. Member: Rs. 600 crores.

Shri S. A. Dange: That is what is
happen ng. What is happening tlo
these two families in their relation
to the Budget and the Finance Minis-
ter's concentration of wealth? He
says: ‘Well, I am taxing them through
dividend taxation, through income-tax
and corpora‘ion tax and so on'. But
how Ig the mechanism of taxation
made that in spite of the huge taxa-
tion on our part, this kind of mul-
tiplication of wealth in the hands of
these two families goes on increasing?
The money in the hands of the poor
man is gong on decreasing; but the
money in the hands of the monopoly
capitalists increases. And yet he
says that he is taxing both equitably,
and, in fact, the rich more. If such
a claim is made, is that claim justi-
fied in the context of the figures we
have got of the concentration of capi-
tal and money power, and in the con-
text of the figures we have got about
the standards of living?

It is a well-known fact that real
wages are falling, and have fallen in
the last two years. And, yet when
the real wages have fallen and the
prices have risen and the profits have
gone up, yet they are not taxed
more. Corporate taxation dges not
yield income as much as it should or
even on the basis of given taxation;
and yet the Finance Minister claims
that the Budget is an equitable Budget
and it lays down the burden equitab-
ly on all sectors of society. I chal-
lenge his claim. Therefore, . the
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Budget, to my mind, cannot evoke
any enthusiasm so far as the common
man is concerned.

Neither the working class nor the
peasantry will be enthused by seeing
the Budget which is framed in this
way. He has got several explana-
tions as to how only inferior tobacco
is being taxed but not biris, He, at
the same time says that formerly we
used to mix inferior tobacco in the
biris and hence he will tax th’'s.
What will be the result? Inferior
tobacco mixed in the biris will raise
the prices of biris—a direct effect of
the Budget. It is simple arithmetic
and simple law of economics. He
knows wverv well that there is a
reflex action in economy, particularly
111 capitalist economy.

Shri Morarji Desai: And this is the
reflex action!

Shri S. A. Dange: The reflex action
iy that if price rises in one place it
goes on rising in other places also.
He knows what reflex action of capi-
talist monopoly is. We are familiar
with it. He says that he is not res-
ponsible for that. In that case I have
a suggestion to make to him. When
the Budget is introduced there should
be a certain omnibus provision that
until the thing has become effective
no price rise will be legal. Let us
at least have that prov'sion imme-
diately so that the prices in the market
may not rise. When the proposals are
made, the prices shoot up 2 months
or more. Perhaps the prices may
stabilise or come down later; but in a
period of one month or 15 days hund-
reds of thousands of rupees are drawn
from the purses of the poor people.
We are not told by the Finance
Minister . that people must go and
challenge, society should be roused to
action. After all, stability might
come. But, by that time they have
have lost hundreds of thousands. Why
should there be not a provision when
he introdyces the Finance Bill im-
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posing a prohibition in regard to any
rise in prices whatever may be the
provisions of the Budget? Why not
introduce such a provision? They
arc capable enough to frame such
measures if they want to; but that
s not being done.

On ‘he Budget day there is hectic
activity and there is speculation. The
prices first rise and stability might
come later on. Why should there be
this anarchic mechanism? Why not
introduce some prohibition like that
when we are introducing a taxation
Budget? A taxation Budget must
not lead to an immediate rise in
pr'ces. Why not do it? In short 1
may sum up the points which I made
by making him an offer he might brush
aside my remarks with some little
criticism, some abuse, something like
that and so on. But he cannot brush
aside something which a sober econo-
m's* says with regard to the develop-
ments that are taking place in the
economy of the country. I am quoting
this passage from a book by Prof.
D. R. Gadgil. And, D. R, Gadgil, I
think, is as well-versed in financial
theory as the Finance Minister is. I
do not say, ‘more’ because he js not
a Finance M'nister. Therefore¢ he
cannot be said 1o be versed more.
But, looking over the Plan of the
Government, its development, the
way monopoly capital is concentra-
ting and so on—unfortunately, he
uses the expression ‘monopoly capi-
tal’ and he avoids all other words—
he says this. He is not a socialist;
he was a Chairman of the Panel of
Econom’sts, qu'te a respectable citizen,
not a member of the communist party.
He is discussing how the economy is
getting disturbed, how the moral in-
fluence of the older leadership which
inherited the great traditions of the
national movement is not able to
control th's development from going
in the wrong direction. He says, even
this leadership ig bit by bit being
reduced in numbers. Therefore, the
moral prestige of the old leadership
and the new forces of a new develop-
ing economy are no‘ act'ng together
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in such a way as to stop dissentions
in our life. He says: ¢

“In the not-too-distant future,
there is bound to be definite con-
frontation of the actual possessors
of politico-economic power in the
country, the larger business in-
terests, the top administrative
and professional groups and the
political parties supported by
them with the mass of the common
people, and such a confrentation
would have very serious results
for the plan and for stability and
order in the country. Such a
situation could be avoided only if
political leadersh'p becomes more
intelligent and more perceptive.
The present crisis is essentially a
moral crisis. Tf those in power
can regain moral authority, which
they can do only by showing some
convincing overt any signs of their
sincerity and sacrifice for planned
development of India on democra-
tic lines, the mixed economy may
still prove practicable. If not,
the last abortive strike of the
central government employees
may prove to have been only the
first in a series of disturbances
and conflicts that may shake the
country.”

Thig is the fear expresied by an
eminent specialist and economist.
And this the hope that I am expres-
sing, the hope that the Finance Minis-
ter will help the country to avoid such
a calamity.

Shri C. D. Pande (Nani Tal): This
is your hope, I think.

Shri Asoka Mehta (Muzaffarpur):
Mr. Chairman, Sir, I wholly agree
with the remark that Prof. Gadgil has
made that political leadership should
be more intelligent and should show
greater insight. I am therefore some-
wha' sorry when my hon, friend, Shri
Dange, more or less made the same
mistakes with his figures that he
made on the previous occasion. When
he was speaking on the President’s
Address he gave certain figures about
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countries and those figures, you will
recollect, were riddled through by
the Prime Minister in his reply.
Today there are two statements
which he has made about communist
countries which, T am afraid, are
wholly untrue.

First, to suggest that in a develop-
ing economy in a communist country
there is no price increase is to run
counter to the facts of life. In the
Soviet Union—I have not the figures
with me just now; I am merely rely-
ing on my memory; and 1 hope and
trust that my memory is not wrong—
in the Soviet Union, during a similar
period of development, the price in-
creases were to the tune of 1,600 per
cent.

Secondly. 1 am surprised and I am
amazcd to find that a responsible
person like my hon, friend, Shri
Dange, should not realise that the
distinction that is sought to be made
between the profits of the public
sector and commodity taxation is dis-
tinction without difference. Even in
the United States of America—as 1
shall give figures latler on—a consi-
derable proportion of investments in
economy comes from what is known
as ‘corpora‘e savings. Now these
corporate savings mercly take the
form of taxation. The only thing is
that corporate savings permit the
owners concerncd to retain and ex-
pand the r sphere of ownership. In
a public sector you might say that
the sphere of ownership which would
be expanded would remain with the
State. That is a very vital distine-
tion. But to suggest{ that because
profits are made, profits are retained
and profits are used for the purpose
of cither expanding the economy,
deepening the economy or for the
purposc of meeting the requ rements
of Government and to say that it is
something basically and fundamental-
ly different from commodity taxation,
is, I think, to miss the wood for the
trees. But I am afraid, as I said om
a previous occasion, I hawe got to
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devote my attention mainly to the
Treasury Benches.

S‘r, a distinguished officer of the
United Nations, Mr. Paul Haufman,
who as you know has the assignment
of providing aid to underdeveloped
countries under the auspices of the
United Nations recently said that the
sixties is the “crucial decade” for the
world. For our coun‘ry it is even
more crucial. Somebody else called
this “the most dangerous decade.” 1
have no doubt in my mind that we
are on the threshold of what is both
most dangerous from one point of
view and most exciting decade from
another point of view. And that is
why whatever we may do, whatever
we may say has a historical import-
ance which transcends anything petty
or anything irrelevant.

I can understand that the Finance
Minizter who exudes confidence
should desire to evoke confldence in
the country. When we realise that
through this Budget we shall be col-
lecting 7 naye paise per day from
every single individual in India and
when we realise that for our Plan we
shall be asking for anything between
4 to § naiye paise per individual per
day as foreign aid, one can well
realise the need to create a climate
of confidence in the country and out-
side. But is it consistent with the
policies that we seck to pursue that
the climate of confidence that we are
evoking should be confined only to
certain sections of our people? Should
the stock exchange alone be permit-
ted to boom? Or should there bé a
feeling of satisfaction, should there
be a better understanding and a
better response in the fields and the
factories of our country also? 1T hope
we shall not do anything wh'ch will
undermine this confidence that needs
to be created in the country and the
world. But at the same time, if we
are to fulfill the targets that we have
placed before ourselves, if we are to
implement the pattern that we have
sketched, that confidence should have
a2 much wider impact than the one he
has perhaps ip. mind.

2
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Sir, I would like to draw the atten-
tion of the House to the pattern of
development that we have deliberate-
ly selected. There are two possible
patterns of development. The first
is what is known as the maximisation
of the rate of return, a pattern
wherein our whole attention is de-
voted on having the highest growth-
rate in the economy that is possible
for us. The other is maximisation of
employment and income. There are
many in this House, Sir, who favour
that there should be maximisation of
employment. Why have we selected
the first pattern as against the other?
Full employment, I suggest, is possi-
ble here and now. It would be possi-
ble to have full employment in our
country. But it would be full em-
ployment at a low level of technique.
It would result in raising the current
income. But let wus realise that
while it is true that if an unproduc-
tive person is set o work he would
add to the stream of income, if his
consump‘ion or wages exceed his
output, the investment surplus will
suffer. There is no doubt that it is
possible to develop economy with full
employment, but its cost will be
greater than the cost of the other
pattern that we have selected. It is
comparatively simple to provide full
employment at the static equilibrium
as the Sarvodaya friends desire. To
combine it with dynamic develop-
ment involves many considerations to
which the needed thought has not
been given. If you have dynamic
development with full employment,
it will be necessary not only to main-
tain full employment but ra‘se pro-
duc‘ivity at a much larger base of our
economy. What will be the result?
Where a larger income goes into the
hands of the poor in terms of wages,
the propensity to save will go down.
Tt the propensity to save goes down,
the saving-income ratio will go
down, while side by s‘de the capital
output ratio will go up. We shall
have to  put in  more capital
in order that we are able to have the
output that we need where we want
to maintain full employment.
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The consequences of this two-prong-
ed impact on our economy would be
‘that on the one side the saving income
ratio will go down and the capital out-
put ratio will go up. There will be
a gap. This gap has to be filled up
either by greater taxation greater
commodity taxation, than is being
levied today. This is the only way in
which the larger income streams that
ar. generated into larger sectigns of
our people are prevented from being
wholly used up in consumption, or it
will mean forced saving which would
mean rise in prices. It is Inconceiv-
able, Sir, that you can have the first
pattern of development where you
maximise employment and income and
also not have much higher rate of
commodity tax than you are having
today. This is what Prof. Galbraith
has elsewhere called ‘conventional
wisdom'. He has said how the con-
ventional wisdom of the past is be-
coming an impediment in the under-
standing of the future.

May I point out that we still talk
in static terms? We have not fully
realised the implications of our dyna-
mic development, what rapid trans-
formation of economy from one stage
of technology to another involves.
Therefore, a new kind of conventio-
nal wisdom needs to be creater and it
is here that I find that in this House
and through this House outside we are
not shouldering our responsibility. The
crucial decade that we face today, the
most dangerous decade that we have
entered, we shall be able to pass
through properly only if we are able
to substitute the right kind of con-
ventional wisdom for the wrong and
obso'ete kind of conventional wisdom.

Irrespective of any system of deve-
lopment, if we want adjust ourselves
with the technological world of widen-
ing wants, there are three things that
have got to be done. There has got
to be scheduling of production, whe-
ther Mr, Masani is in charge of it, or
somebody else is in charge of it. There
has got to be rationing of consump-
tion. Rationing does not mean that
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you go and issue coupons. I{ means
there has to be a tax policy, thers has
to be an economic and fiscal policy,
whereby consumption is ultimately
restrained in certain places.* Then
capital has to be conscripted. These
are the inexorable and inescapable
consequences of development and in-
telligence is needed for finding out
how best these things are to be done.
We only dash our heads against the
wa'l and we wish these three impera-
tives out of existence. We have deli-
berately chosen the maximisation of
the rate of return because we hoped
that that way quickly surplus will be
generated. In our economy there are
certain sections where we provide a
lot of capital and we hoped that it
would produce quick returns and these
returns would be used to develop our
economy further, so that we would be
able to provide employment to a larger
and larger number of our people at a
higher level of income and output.
Therefore, it is most important to see
that these sectors in our economy
which we are trying to develop very
fast work efficiently and produce the
maximum amount of results, It is
here that we are failing.

We rejected the approach that Gan-
dhiji taught us maximisation of
employment and income—because we
wanted to move on with the techno-
logical developmenit. We, therefore,
selected the alternate method but we
are not able to live up to the demands
and expectations and the iron laws of
this alternate method of development.
Our rate of growth has been only 3.5
per cent in the last 10 years. With
two per cent increase in population, it
is a miserably low rate of growth, We
are not able to have a higher rate of
growth nor are we able, therefore, to
have the necessary surplus from which
we can provide growing employment
opportunities to our people. We select-
ed a pattern but are unwilllng to un-
derstand its implications, to accept the
discipline of that pattern imposed upon
us. We have increased our taxes at
the rate of 14 per cent a year and we
have also imposed forced savings on

1'*. »



4803 General

our people because the prices have
gone up. Yet the growth rate is low.
The possibility of full employment at
higher levels of income and output
eludes us, A At the end of the Third
Plan, unemployment is likely to be
greater than what it is today, by 5-6
million. That is where we are going
to face a terrible situation. If we ac-
cept a certain pattern we have to see
that its logic is fully realised and it is
fully lived up to.

There are 72 industrial and allied
concernsg owned and run by the Gov-
ernment. They are all listed in the
Budget papers. In them we shall be
investing in all a total of Rs. 700
crores. What is the yield? The yield
expected is Rs. 3'60 crores or the rate
of return will be 0:51 per cent. I
recognise that there is a longer gasta-
tion period, I also have given the ful-
lest weight and consideration to the
arguments that were put forward by
the hon. Finance Minister in the other
House on this question. Even then,
what are we doing to improve the
organisation and administration of the
public sector enterprises? These pub-
lic sector enterprises are shaped in
the lack lustre image of the post
offices. The giant corporations with
built-in device for becoming bigger
and with remote control administra-
tion are preventing us from achieving
the kind of results that we desire. I
will only invite your attention to chap-
ter X in the annual report that has
been made available to us by the De-
partment of Company Law Adminis-
tration, In this particular chater, there
have been listed together the various
deficiencies and I tried to list them
elsewhere in some articles I wrote.
But may I invite your attention to the
deficiencies that have been listed?
There is absence of a proper price
policy, absence of efficient internal ac-
counting system and there is hardly
any internar costing system. I have
No time to quote from this and I would
like every hon. Member of this House
to go through it carefully and find out
how things are going and the Finance
Minister merely gets up and says: wait
for time. Time i~ the rarest of com-
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modities in this country; time is one
thing that we cannot spare; we have
no spare time end it is criminal to
waste time, Therefore, when some-
one comes and says: give us time, all
that I can say is that he is under-
mining the very foundations on whick
our future is going to be built.

When I look at the development of
our private enterprises, there are cer-
tain favourable aspects. The number
of small companies is growing and 85
to 90 per cent of the new companies
that are coming up have an authoris-
ed capital of less than Rs. 10 lakhs,
The undergrowth is very large. But I
would like to know the rate of morta=
lity. I agree with the Prime Minister
when he said somewhere that there
was some Kkind of creative response
from the people today, the challenge
of development was being taken up by
the people. There is no doubt about
it.

There is better regional distribution
as far as formation of new companies
are concerned. In the eastern region
from 44 per cent in 1957, it has come
down to 32 per cent in 1960. In the
western region it has remained almost
the same 21-22 per cent. In the nor-
thern region it is 17 per cent in 1960
compared to 22 per cent in 1957. In
the southern region it hag increased
from 15 to 20 per cent. There is bet-
ter regional distribution and every-
where our people are responding. In
the eastern region the increase has
been only 10 per cent; in the western,
60 per cent, in the northern region, 25
per cent and in the southern region,
almost 200 per cent. May I compli-
ment the people of the south for the
amazing manner in which they are
opening up their entrepreneurial tal-
ents. These are the things of which
we should be happy and proud.

But there are unfavourable factors
also and I would like to invite your
attention to them. The proportion of
the share of companies with authorised
capital of Rs. 1 crore and more they
are called the giant companies—are
60—80 per cent. Only ten per cent of
the total public companies are listed
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in the Investors’ Yearbook, in the
Stock Exchange Yearhook and in the
Investors’ Encyclopaedia. Only ten per
cent of the public limited companies
have their shares traded upon in the
stock cxchanges and these ten per
cent of the companies among them-
selves have a capital of 46 per cent
of the total capital in all the public
companies. The top ten business
houses have doubled between 1950 and
1960. Some of them have quadrupled
and many of them have become even
bigger. Two business houses have
doubled, one has trebled and one has
quadrupled and two have grown to
a multiple extent, The number two
business house has now become the
number one business house. These ten
top business houses between them
have 67 per cent of all the total paid-
up capital of all the companies that
are listed in the yearbooks I referred
to earlier.

13.28 hrs.

[MR. SpEAKER in the Chair]
This is the shape of the pyramid.

On a previous occasion I pointed
out the rise that has taken place in
one big business house in the country.
I said No. 2 has become No. 1. Now,
I find that I have received a letter
from the business house concerned, It
is said in that letter:

“But as you are very well
aware, under the present Compan-
ies Act one managing agency house
is not allowed to manage more
than ten public limited compan-
ies.”

I had said that one particular business
house commands and operates 330
public companies and they refer to
that and say in this letter.

. .Our organisation which has got
three or four managing agency
companies is managing less than
40 manufacturing concerns. The
total number of manufacturing
companies, including those which
have no managing agents, will not
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exceed 60 but the records of the

Government are fluctuating and

showing the companies under our

.management from 280 to 300.”

I do not know if the recerds of the
Government are so bad that they do
injustice to someone, But I should not
be blamed for it. I would like the
Finance Minister to look into these
records. If the records can be calleng-
ed. it is a matter of deepest regret and
shame for us, Bul, if the records are
correct, as I believe the records are
correct, then they should have to be
challenged and for them it is a matter
of deep regret and shame.

Shri Sinhasan Singh (Gorakhpur):
Sir, the House must know the full con-
tents of the letter, I suggest that it
may be placed on the Table of the
House.

Shri Asoka Mehta: Why should the
hon. Member know?

Sir, T would therefore further like

Shri A. P. Jain (Saharanpur): Sir,
is it not a rule that if any hon, Mem-
ber quotes from a document that docu-
ment becomes the property of the
House and it should be placed on the
Table of the House?

Shri Asoka Mehta: [ have read only
extracts. I have scrupulously refrain-
ed from naming any business house in
my previous speech as well as this
speech. I would not like to put the
letter on the Table because that would
be naming the business house. I am
willing to show it to you any time. I
have scrupulously, on the previous
occasion ag wel] as this occasion, re-
frained from mentioning any names.

Mr. Speaker: He may give the ex-
tracts. He need not mentign the name.

Shri Asoka Mehta: I am quite wil-
ling to give you the letter.

Mr. Speaker: Not to me, but he may
place the extract on the Table of the
house, -
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Shri Asoka Mehta: That is already
part of the record.

Shri Sinhasan Singh: Also the name
of the person.

Shri Asoka Mehta: I am also wil-
ling to show the letter to the Finance
Minister.

Shri A. P, Jain: May I submit, Sir,
that the name may be omitted but we
have to see the extract in the light of
the contents of the letter and there-
fore the whole letter should be placed
on the Table of the House?

Shri Asoka Mehta: 1 shall be wil-
ling to put the relevant portion of the
letter on the Table.

I would like to point out......

Shri A. P. Jain: [ seek your ruling,
Sir, on the point that I raised.

Shri Sinhasan Singh: We want the
Chair's ruling on the point of order.

Shri Asoka Mehta: No point of order.
has been raised.

Shri Sinhasan Singh: There is the
usual practice in the House.

Shri Asoka Mehta: I would like to
say..,

Mr. Speaker: Let the hon. Member
go on; I will consider in the mean
time,

Shri Asoka Mehta: I would further
like to point out what happens when
this kind of growth takes place. It
happeng that the private sector, the
apex of the pyramid becomes stronger
and stronger, bigger and bigger. In
the United States of America, between
1947 and 1957 three-fifth of the cur-
rent business savings came from inter-
nal resources of the companies con-
cerned, one-fifth came from bank cre-
dit and only one-fifth from the market,
A similar thing is happening here.
Because of the various procedures that
we follow certain business houses tend
to keep on becoming bigger and big-
ger, as they must. What are the
countervai''n~.sorces we are operating?

PHALGUNA 23, 1882 (SAKA) Budget—General 4808

Discussion

If we do not do that, if these forces
are allowed to grow unchecked, the
result will be that our industrial eco-
nomy will be taken over by a very
limited number of business houses.
This is the peoint which I have been
raising over and over again and on
which we must have a ¢lcar policy.

The Finance Minister has suggested
oneg or two measuves, Heg has, for in-
stunce, put certain handicaps for sub-
sidiary companies. He has suggest-
ed certain modifications for bonus
shares. While these things are impor-
tant and I welcome them particularly
as far as the handicaps placed in the
way of subsidiary companies are con=
cerned. I do not think these measures
by themselves can expand the equity
holders’ base of our industrial eco-
nomy.

Sir, I would like to point out that
the structure of our economy has
changed. Our consumers goods pro-
duction has increased by 45 per cent
while intermediate products and capi-
tal goods production has increased by
85 per cent. These two groups have
some weight in industrial production
and, therefore, there has to be a diver-
sificat'on of tax burden and tax struc-
ture. I have, therefore, publicly ac-
claimed, even at the cost of certain
misunderstanding, the technical vir-
tuosity of the Finance Minister in
drawing up the Budget. While I ap-
plaud him for his sound economic tac-
tics, what I want this House to find
out is whether his Budget is equally
satisfactory as far as the overall social
strategy is concerned.

In the direct taxes, only one tax
shelter is sought to be removed, and
that is the greater scrutiny on expense
account, There are a number of tax
shelters. Not only tax dodging but
legally certain things can be done.
Professor Heller, who is now the Eco-
nomic Adviser to the ncw Kennedy
Administration, has said that in the
United States laws there are so many
tax shelters that it would be possible
to cut down the rate of tax by about
20 to 25 per cent and still have the
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present revenue or haves larger reve-
nue. The Economic Adviser to the
new American Administration says
that he proposes to look into every tax
shelter. My hon. friend Shri Tyagl
was in charge of enquiring into this.
I brought certain things to his atten-
tion, but to my regret the wvarious
points that I brought to his attention
perhaps did not receive the considera-
tion that I thought they deserved.

Shri Tyagi (Dehra Dun): 1 have
reported on them.

Shri Asoka Mehta: The nation’s
economy expands and as the natior’s
economy expands the budgetary field
needs to be tilled by fresh inventions
and innovations, There are certain in-
novations in the Budget. There is the
innovation, for instance, that I have
called the counter-cyclical appreciated
depreciation. That has been introduc-
ed. But I find there is scope, there is
need for more, many more innova-
tions.

For instance, Sir, the Indian Statis-
tica] Institute has shown in a study it
has brought out that the plant utili-
sation in India is only 40 to 45 per
cent, Can we not have our tax struc-
ture so organised, that whoever is able
to achieve greater plant utilisation
may have certain benefits and whoe-
ever fails to have plant utilisation be-
cause of their own faults will have to
pay higher taxes?

Then, Sir, there have got to be tax
measures which would favour capital
saving methods by production in this
country. As has been shown by vari-
ous experts—various studies have been
carried out by them—there is a con-
stant tendency to adopt capital inten-
sive methods. Capital saving methods
need to be given greater attention and
greater support. These are some of
the areas in which if we want to grow,
if we want to develop we shall have to
probe into.

The proportion of developmental to
non-developmental expenditure has
changed between 1951 to 1961 from
48:52 to 66:34, This is something very
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satisfactory and for which we should
be happy.

When we turn to the economic clas-
sification of the Budget we find that
48 per cent of the final outlays of the
Central Government constitute direct
demands for goods and services for
consumption and capital formation. 52
per cent are for transferred pay-
ments—I will go into them a littie
more in a minute, I would like to
point out, at the same time, that 50
per cent of net capital formation is
mostly through loans, external assist-
ance and loans and deficit financing If
prices will not go up, whai else will
happen? If practically the whole of
the net capital formation kas to be
done through this internal source,
either our savings drive hag o succead
more, either our internal loans have
to be increased much more or we must
be able to raise more taxes or we will
have to cut down the Plan; because
if we do not do it, it a considerable
portion of the net capital format.on
comes from some of the sources on
which we have to rely, T think it is
not fair for us to tell the Finance Min-
ister: “you do this but alsc hold the
price line in check”. We cannot make
inconsistent demand on our eccnomy.
Whatever demands we make have to
have internal consistency.

When transfers are said to be 52 per
cent it is only notional, because in fact
when we analyse the majority of
transfers we find that about 17 per
cent or so of transfer payments are for
paying interest charges, something
like 26 to 27 per cent are grants to
States and local bodies and only 4 per
cent of our transfer payments are for
helping the people.

Therefore the whele economy, if you
see it, while we are giving consider-
able attention to investment, the in-
vestment pattern is permitted to
become such that any effort at bring-
ing about a greater zocial equality gets
ignored. Neither through transfer
payments are we able to achieve it nor
are we restricting large incomes or
preventing larger owWucichip from
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distorting the whole struclure of our
economy. Therefore, as 1 said, in the
limited sphere of economic tactics the
Finance Minister has shown  great
virtuosily but in terms of overall
social strategy there is something very
much lacking about it.

The Prime Minister while paying his
tribute to Shri G. B. Pant called him
the anchor of the ship. I think the
Finance Minisler, Sir, is the ballast of
the ship. His personality and his
efforts provide a kind of ballast. The
majestic and the stately ship of our
State undoubtedly requires ballast.
But, Sir, the Budget cannot be all be
ballast. If it is all ballast there is no
journcy, there is no voyage. Ballast
has to be only a limited part, the rest
has to be imagination. The rest has to
be vision; the rest has to have a
sensitive perception of what needs to
be done. May I point ouf thalt whiie I
admirc the ballast power that the
Finance Minisier brings to bear on the
Government, I deeply regret that he
is not able to impart to the budget and
through the budge! to the economy of
the country as a whole that revivi-
fying vision and that forward thrust
and impulse through which alone we
can move forward, in this dangerous
decade, in our journey and reach our
cherished goal.

Mr. Speaker: Before I call upon
Shri A. P. Jain, I may poini out that
so far as laying of papers on the Table
of the House is concerned, rules have
been framed with respect to papers or
documents which are referred to by
Ministers. When a Minister refers to
a particular document, the House can
call upon him, through the Speaker,
to place the document on the Table of
the House. If he considers that in
public interest it is not desirable to
do so, he can withhold the document.
That is so far as Ministers are con-
cerned.

So far as any non-official Member
is concerned, there are two portions.
If he wants to lay any paper on the
Table—every paper that he offers
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cannot be laid on the Table—he has to
submit a copy or the original to the
Speaker for the satisfaction of the
Speaker gnd for finding out whether
the document that the Member wants
io place on the Table is an authentic
one or not. I{ is open to any Member
to refer to a paper or a book. I am
not yet able to lay my finger upon
any particular rule under which I may
call upon a Member to place the paper
on the Table of the House; but
normally, when he reads from a paper
or document, if there is a demand that
it should be placed on the Table, to
assure the House that he reads an
extract or a portion from an authentic
document—he has to satisfy the
House—it be good if he offers to place
the document on the Table so that
Members may look into it. If he does
not offer himself, al] that I can say is
is this: Whenever any Member reads
from a document to enable the House
to give credence to it and know whe-
ther it is an authentic document or not,
he must be prepared to lay gt least an
extract from that one the Table of the
House Otherwise it wil be only treat-
ed as something which he has quoted
from his imagination.

Shri Asoka Mehta: May I point out
that I made certain observations here?
I have been informed that my obser-
vations were faulty. In fairness to the
party concerned, I read out those
observations. Now, I am quite willing
to agree and lay any relevant extract
from the letter that I read out, on the
Table of the House. My only point is,
I have refrained from giving any name
before the House. Therefore, provid-
ed.] am not asked to give the name
of the party or the person concerned,
I am willing to place any extract on
the Table of the House. I said I was
willing to show the letter to you and
to the Finance Minister to establish
my position. (Interruption).

Mr. Speaker: I will be satisfied if
the extract* is placed on the Table of
the House.

*The extract furnished by Shri Asoka Mehta was identical to what he
had already read out in the House (See Cols. 4805-08),
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Shri Sinhasan Singh: So the name
is not required?

Mr. Speaker: No.

Shri A. P. Jain: About the point
of order, surely, it was not my pur-
pose, nor did I say, that the name of
the writer of tha. letter should be
disclosed to the House. You may have
a look at the letter and gsee that the
ex ract and such portions of the letter
which are relevant to !he c¢xlract may
be placed on the Table of the House.
The decision would be yours.

Sir, 1 have heard with very great
respect the speeches of the {wo
eminent Members and leaders of two
Opposition parties. Before I come to
matters arising from the budget of the
Finance Minister. I would like to
make a few observations regarding
certain pointg which the two hon.
Members have made. 1 was a litile
surprised to hear some of the thesis
and basic theories enunciated by Shri
S. A. Dange. Shri Asoka Mehta has
already challenged the correctness of
some of them. I also propose to chal-
lenge the correctness of the main
thesis laid down by him.

Shri Asoka Mehta: By whom?

Shri A. P. Jain: By Shri Dange not
by you. The first thing that Shri
Dange did was to challenge the state-
ment of the Finance Minister to the
effect that in a developing economy
the prices have a tendency to go up.
At any rate, it is not correct so far as
the developments of a socialist coun-
tries are concerned. Fortunately, I
have had two opccasions to visit the
Communist countries, and now despite
the iron curtain which used to hang
rather heavily in the past, certain facts
and figures about the Communist
countries are available to the rest of
the world. What did I find? First, I
went to Russia in 1939. The prites of
all the commodities, particularly of the
consumer commodities, were stagger-
ing. T ghall relate to you a story
which will interest the House. A large
number of foreigners were stranded in
Moscow when the war started in
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Europe. I was among them. We could
no! get money from home and some of
us were put to great difficulties. There
were shops where you can sell your
second-hand goods and some of us
sold old clothes—used and worn-out
ones—which, in India would cost very
little, say less than Rs. 100 but in
Russia they fe‘ched Rs. 500 or even
Rs. 600. There was a lady who wanted
to fly back to London: she sold an old
pair of shoes and got enough money
to fly back to London! This was in
1939.

In 1955, I had again the occasion to
visit another country, namely,
Czechoslovakia. There, I found that
price of one kilo of potato was Rs. 5
to Rs. 6. 1 looked into a shop and
found that the price of a pair of shoes
which in India would cost about Rs, 25
or 30 was marked a price equivalent
of Rs. 250. 1 went into another shop
and found that woollen cloth, which
in India even today sells at Rs. 25 to
Rs. 30 a yard, wag selling at Rs. 250
a yard. So, these are the prices there.
I am not relying on statistics. I am
stating simply what I saw with my
own egyes gnd T heard with my own
ears. Prices in the Communist coun-
tries are phenomenally high, much
higher than those prevailing in India.
The life there for the citizen is much
harder than the life of an Indian
citizen.

Shri Dange made another equally
astounding statement that in com-
munist countries they do not place
reliance on indirect taxes. What is
turnover tax? Is it not an indirect
tax? Is it a direct tax? Turnover
tax is responsible for about 80 per cent.
of the revenues raised in Communist
countries. He made an equally
amazing suggestion that the Finance
Minister should have issued an order
while imposing excise duties that the
prices should not be raised. You can
issue an order or a decree but can you
enforce it

What is happening in the Communist
countries? Side by side, there were
two shops. One state-owned shop
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where you can get commodities at
controlled prices. Close to it is what
is known as a co-operative sector shop,
a sort of open market shop, which once
upon a time used to be a black mar-
ket shop prohibited by law. There,
the price use to be three times or four
times or even five {imes the prices of
the controlled shop.

Shri Tyagi: It is known as a red
market for them.

Shri A, P. Jain: At one time it was
a black market. The Russians found
that they could not control it. This
market developed both in size and
magnitude, and therefore they declar-
ed it a white market. Nonetheless, the
basic factors remain namely: with its
monolithic structure, with its power,
with its authority {o issue decrees and
fiats, Russia has not been able 1o con-
trol the prices in the entire sector of
economy. The ©prices in the open
shops are several times higher than
those in the contirolled shops.

He made an  another intriguing
statement when he said that in fu‘ure,
in Russia and other communist coun-
tries, they are not going to place any
reliance on indirect taxes, because the
entire economy would be nationalised
and the State would be run from the
profits of the public sector concerns.
There is a thing known as the price
policy for the public sector concerns
and it is the price policy that deter-
mines the profit of the public sector
concerns. When the entire industry is
owned by the State or when the State
has the monopoly of distribution of a
commodity, it can either impose excise
duty or it can raise the price. Both
will have the same effect.

The o'her day, Shri Tyagi asked,
“What is the difference between
imposing an® excise guty and charging
a higher price for the pool?” I agree
with him that it is both the same. In
the later part of my speech, if I have
time, I will try to show to the House
that some matters such as the fixation
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of price where the Government holds
the monopoly distribution ag in the
case of fertilisers and cement, should
come before the House, because the
raising of price in such case is as much
a taxation measure as excise duty or
customs duty.

Shri Asoka Mehta has made some
constructive proposals which are worth
considering. Everyone of us knows
that the rich men is becoming richer
and the richer is becoming the richest.
Some facts and figures have been pro-
duced in support of that contention by
cconomisls. Shri Asocka Mehta also
referred to them. The Government is
not unaware of the fact either. It has
been admitted on more than one occa-
sion that in a developing economy of
the type we have, there is 5 tendency
for the wealth to concentrate into a
few hands. That is g very dangerous
symptom. A remedy has to be found.
It is not for me here within the short
time available to suggest the remedy,
The Finance Minister is aware of the
dessase and I am sure he will find a
remedy.

Again, Shri Mehta was right when
he said that there is a certain amount
of conflict between advanced techno-
logy and full employment. We have
to pay attention to both of them,
because we cannot give up advanced
technology in the interest of our future
and at the same time, in a poor coun-
try like India, one cannot ignore the
employment aspect. These are some
of the constructive suggestions of Shri
Asoka Mehta, which I very much
welcome.

Now I come to the Finance Minis-
ter’'s speech. Both last year and this
year, he has mainly relied upon excise
duties. Last year he proposed excise
duties amounting to Rs. 24 crores and
this year he has proposed excise duties
amounting to Rs. 60 crores. (An hon.
Member: Excise and customs duties.)
I mean both excise duties and customs
dulies; I stand corrected The total
unwposition of direct duties is Rs. 3
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crores during the two years. I can
appreciate why he has placed greater
reliance on the indirect taxes. He has
to do it. Yet, I am not quite sure if
there is not yel scope for levying
more direct taxes.

There are certain of direct taxes to
which he should apply his mind. For
instance, there is the excess profits
tax. I also feel that as a result of the
imposi‘ion of the customs and excise
duties, certain windfall profits are
bound {o arise in the private sector
here. I wil] give an example. The
Finance Minister has proposed an
increase of customs duty on certain
types of machinery and parts from 5
to 10 per cent and from 10 to 15 per
cent. There is no countervailing excise
duty imposed. What would be the
result? The result would be that
every indigenous manufacturer of
machinery will get 5 per cent more on
his total production in the year. Let
us assume that as in the case of
machine-building industry, the ratio
between investment and output is 1:2.
In other words, if you invest Rs. 1
crore in setling up a machine-building
factory, you turn out Rs. 50 lakhs
worth of goods every year. Assuming
that 6 per cent is a fair profit, on an
investment of Rs. 1 crore, an entre-
preneur would be justified in getting
Rs. 6 lakhs. This extra imposition of
5 per cent duty on the production of
machinery worth Rs. 50 lakhs, would
give him a windfall profit of Rs. 2%
lakhs. Of this profit, the Finance
Minister will take away 45 per cent as
corporation tax, but 55 per cent will
remain with the entrepreneur either
for putting in the reserve or distribu-
ting as profits. It will amount to
Rs. 1,40,000, or there will be an addi-
tional profit of about 20 per cent t0
the enterpreneur.

May I ask the Finance Minister how
he justifies this windfall profit or how
he is going to tax it? 1 am sure some
means can be found by which this
windfall profit can be taxed. It is not
due to any efforts on the parf of the
entrepreneur that this profits has come
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to him. I submit with all respect to
the Finance Minister that he should
give aitention to this aspect of the
problem and try to mop up these
windfall profits.

There is another aspect of the
budget proposals which has rather
perturbed me. You will observe there
arc 10 commodities on which the Fin-
ance Minister has imposed customs
duties and countervailing customs
duties. These commoditles are kero-
sene oil, paper, paper-board grawings,
soda ash, plastic, cellulose, copper,
copper alloys. etc. I think that is the
right thing because if he has imposed
a duty of about 20 per cent on refri-
gerators and refrigerator parts and
air-conditioning units manufactured
indigenously, he has to protect the
indigenous industry and he must im-
posc a coun'ervailing customs duty.
That is perfectly sound economics. But
there is an equally sound principle
that whenever a customs duty is im-
posed, in appropriate cases, a coun-
tervailing excise duty is imposed. I
am not talking of protective customs
duty; I am talking of revenue customs
duty.

I have given the example of machi-
nery. A part of the machinery used
in India is imported from abroad and
a part is produced indigenously. I do
not know whether it is by accident or
it is wilful. When the Finance Minis-
ter imposes an extra customs dquty of
5 per cent—he has raised it from 5 to
10 and 10 to 15 per cent—on machi-
nery, he should have imposed a coun-
tervailing excise duty, so that the
windfall profits of the indigenous in-
dustry would have accrued to the State
and not to the enterpreneur who does
not deserve them.

14 hrs.

Sir, in regard to the countervailing
duties I have another péint., The re-
venue which will accrue from the
principal duties, that is, from excise
duties, on these ten items comes to
Rs. 10 lakhs. On the other hand, the
countervailing customs duties come to

Ay
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about Rs. 12 lakhs. I have been a
student of the Central budget and of
the State budgets for the last 25 years
and I have for first time come across
a case where the yield of the princi-
pal duty is less than the yield of the
countervailing duty. I object to it on
principle because when you impose
a principal duty you examine the case
very carefully and through several
stages: you study what effects it is
going to have on production, what
effect it is going to have on a com-
modily which could be a  substitute,
what effect it is going to have on the
general economy of the country. But
when vou impose a countervailing
duly, you do it as a matter of course
in order to equate, in order to see that
the indigenous producer is not ad-
versely affected by the imposition of
the excise duty. What I find is that
where the Finance Ministry, its offi-
cers and the Finance Minister should
have applied their mind, they have
not applied their mind. Because, if
it is a revenue duty, they should have
duty; because, it gives a greater yield
and not an excise duty, which gives
a smaller return. I may be mistaken;
1 am not an expert in economics, but
in all humility I suggest that this is
something intriguing for me and I ex-
pect that the hon, Finance Minister
will remove my doubts as also the
doubts of some other hon. Members.

There is one specific duty about
which I feel great difficulty, and that
is the increase in the excise duty on
kerosene. A statement has been given
on behalf of the Finance Ministry in
which it is stated “Well, this will mean
only an addition of 2 nP on a bottle
of kerosene”. Now, if you glance
through the relevant portion of the
memorandum explaining the provi-
sions in the Finance Bill, you will
find that the object of increasing duty
on kerosene oil is to inhibit the con-
sumption of kerosene oil, because it
consumes foreign exchange, The idea
is good. But may I ask: does the
addition of 2 nP. in the price of a
bottle of kerosene, which may last in
a poor man's home for about a week
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or even 15 days, going to deter them
from using kerosene? I say  “No".
Again, the excise duty on kerosene
oil has been imposed only on  the
superior quality of kerosene oil and
not on the inferior quality of kerosene
oil. T agree with Shri Dange when
he says that prices have a reflex ac-
tion. If you increase the price of a
commodity which bears a certain re-
lationship, which is of the same genus
as another commodity, the price of
the other commodity also goes up.
Therefore, I submit that the imposition
of excise duty on superior kind of
kerosenc oil is going to raise the price
of the inferior kind of kerosene oil
For these reasens, I very respectfully
submit to the Finance Minister that
he should give second thoughts to it.

Shri Tyagi: He will withdraw it.

Shri A, P. Jain: I do not mean to
say that he has not given full thought
to his proposal. But there is always
scope for wisdom. When the criti-
cism comes from a lay man, who can-
not be expected to possess the know-
ledge and the ingenuity of the Fin-
ance Minister—but who can assess the
reactions of the common man.

Shri Morarji Desai: I am also a lay-
marn

Shri Tyagi: I hope he will withdraw
this duty Do not discuss it.

Shri A. P. Jain: As we are both
laymen, I think we shall think alike
and he will accept my proposals.

Shri A, C. Guha
men also differ.

(Barasat): Lay-

Shri Braj Raj Singh (Ferozabad):
Is this the Government of laymen?
Not of experts?

Shri Morarjl Desai: It is not an ex-
pert government.

Shri A. P. Jain: Experts' govern-
ment will be a total failure.

Mr. Speaker: All that I can say is
that some of the previous Finance
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Ministers used to impose some duties
so that when the House request them,
ultimately, as a matter of gesture,
they may withdraw them.

Shri Morarji Desai: I am not fol-
lowing that line.

Shri A. P, Jain: Now I come to
another point, and that is the rela-
tionship between the public sector and
the private sector. From the outline
of the Third Five Year Plan it ap-
pears that the investment in the pub-
lic sector is going to be of the order
of Rs. 6,300 crores and the investment
in the private sector is going to be of
the order of Rs. 4,100 crores. Now,
the public sector always acts in man-
ner as to assist the private sector. The
State policies also encourage the pri-
vate sector. Firstly, Government
make foreign exchange available to
the private sector. Secondly, there
the Industrial Finance Corporation, the
Re-finance Corporation etc. to help
the private sector in raising rupee
loans. Government also create the
climate in which the private sector
prospers. Now, should the private
sector prosper? Now, should the pri-
vate sector, particularly the corporate
sector, play any part in the develop-
ment of the public sector or not? This
is a very important question.

We have no statement of policy as
to what are going to be the respon-
sibilities of the private sector, the
corporate sector, in the development
of the public sector. I have already
told the House how as a result of
certain taxation policies, imposition of
customs duties and other taxation
policies large amount of profits accrue
to the private sector, to the corporate
sector. Are they going to be left with
them or is the Finance Minister going
to find mechanism by which at least
the unexpected profits could be mobi-
lised for the development of the pub-
lic sector? I am not talking of the
normal profits. It may be said that
the normal profits are taxed to the
extent of 84 per cent. But what do
we find? Despite this heavy taxation
Jf we collect the figures of the wealth
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possessed by, say, a few hundred top
houses in 1939, 1950 and today, I have
no manner of doubt that it will show
revealing results—rich are becoming
richer and richer are becoming
richest. Therefore, we must find some
device by which at least the windfall
profits may be at least partially mobi=
lised for the development of the pub-
lic sector.

Sir, I note that you are looking at
the clock. I will only refer to one
thing more before I conclude, and that
is the tax on bonus shares. I was a
little taken aback when I heard Shri
Asoka Mehta agreeing with the reduc-
tion of duty on bonus shares. The
Finance Minister has proposed that the
duty on bonus share should be reduec-
ed from 30 per cent to 12} per cent.
Why? Because he wants to broaden the
cquity base and he does not want
large amount to remain as reserves.
He wants them to take the form of
shares. Now, how do the funds
against which bonus shares are issued
arise? That is the fundamental ques-
tion. They arise in two ways. One
source is the premium paid on the
shares. Suppose a ten rupee share
of a Company is quoted in the market
at Rs. 25/- and the company issues
right shares.

When the application for the issue
of right shares goes to the Examiner
of Capital Issues, he lays it down as
a condition that the company shall
not issue the right share at Rs. 10 but
do so at Rs. 15 or Rs. 20. The sum
which is recovered over and above the
face value of the share goes to the
reserves and the company may issue
bonus shares against this reserve

There is another source and that is
that bonus shares are issued against
reserves built by the company out of
its own profits. The profits made by
a company can either be distributed in
the form of dividends or they ‘may be
put in the reserve. If the scheme of
the hon, Finance Minister is accepted,
it will mean that there will be eva-
sion of income-tax. I will explain
how it will be so.

i
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Suppose a company is in a position
to declare a dividend of 25 per cent.
Then on a share of Rs. 10/- it will give
a dividend of Rs. 2/8/-. This Rs. 2/8|-
will be subject to an incometax of 30
per cent which is not realisable from
the campary but is realisable through
the company from the individual
shareholders. Originally, tax of 30 per
cent was imposed on bonus shares. So
both the dividends and the bonus
shares were equally taxed and there
was no question of evasion. There
could be no possibility of avoiding the
income-tax But now that it is pro-
posed to reduce the tax on bonus
.shares from 30 per cent to 124 per
cent, the company, instead of declar-
ing a dividend of 25 per cent., that is,
a dividend of Rs. 2|8/ on a share of
Rs. 10/, may declare only a dividend
of 10 per cent, that is, give only Re. 1
by way of dividend and transfer Rs,
1/8/- to the reserve. After five or six
years the company can return the
sum so accumulated in the form of a
bonus share of Rs. 10/- on which the
tax will be only 12} per cent. There-
fore, I submit that the scheme envisag-
ed by the hon. Finance Minister will
lead to avoid of income-tax, In all
humility I want to suggest to him that
he should pay a second and  third
thought to my suggestion, namely, that
at least so far as bonus shares which
are issued against the reserve built by
the company out of its profits are
concerned, the old tax of 30 per cent
should continue.

I thank you very much for giving
me more time than what I deserved.
1 would only say one thing more. I
will repeat that the public sector is
becoming more and more important.
In the Third Plan the hon. Finance
Minister envisages that resources for
the Plan to the extent of Rs. 440 cro-
res will come from the profits of the
public secjor. In other words, it
means that if his expectations are ful-
filled about Rs. 90 crores per year will
accrue from the profits of the com-
panies. Yet, we find that in the Bud-
get literature and in the hon. Finance
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Minister’s speech there is no review
to show how the public sector has
worked. There is no mention of what
new factories are going to be set up
during the next year. There is no
mention of the profits that they have
made. There is also no mention as
to how the price policy is going to be
determined. I have already said that
when certain trading monopolies
which the Government is exercising
raise the prices, it means that it is a
kind of a tax or excise duty. We also
know the case of oil refineries. The
refineries reduced their prices The
total benefit out of that reduction in
prices is about Rs. 18 crores per year,
which is not a small sum. This benefit
was not given to the consumer. I do
not mind it because after all we need
resources for the Plan and if Rs. 18
crores go for the Plan, I welcome it.
But nonetheless this is a matter which
should form a part of the Budget be-

cause it is a part of the budgetary
sources.
Shri Tyagi: Parliament's sanction

must be there.

Shri A. P. Jain: I find that during
the Second Plan the fertiliser pool
had made a profit of Rs. 17 crores.
During the three years of the Second
Plan the cement monopoly which was
in the hands of the State Trading
Corporation made another profit of
Rs, 9 crores. I do not say that these
profits are hidden from the House.
There is a public account where these
sums are deposited. I also know that
balance sheets of the companies are
placed before the House and they are
discussed in a way. I also know that
in the explanatory memorandum
there is a chapter which deals with
public companies and their invest-
ments and profits. But these are dis-
connected things. What I really want
is that in the hon. Finance Minister's
speech there must be a definite men-
tion of certain matters relating to the
public sector and in the Budget liter-
ture there must be a separate conso-
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lidated review of at least the follow-
ing things and some things 1Inore,
namely, to what exteat and how the
public sector is going to be expanded
during the next year; what projects
have been implemented; what the
general condition of the running of
these projects has been; a review of
the working of public projects; their
profits; price policy and similar things,
so that a layman like mc, who cannot
collect everything from everywhere,
may have a composite picture.

Before I end 1 will repeat that the
hon. Finance Minister has done well,
In the first year’s budget of the Third
Plan he has been able to raise 30 to
35 per cent of what he is expected
to raise during the Third Five Year
Plan through taxation. He is expect-
ed to raise about Rs. 1100 crores
through taxation for implementing the
Third Plan. The present taxation of
Rs. 60 crores or Rs. 61 crores will
mean about Rs. 350 crores. So he
must be complimented for raising all
this money. May I say that he has act-
ed like a honeybee which sucks little
pollen from many flowers but at the
same time does not kill any flower.
That is the virtue of his Budget and
I congratulate him.

Shri A. C. Guha;: Mr. Speaker, Sir,
I am glad that even the hon. Leader
of the Communist Party has compli-
mented the achievement of the coun-
try during the last ten years or since
the attainment of independence. We
have done all these things by demo-
cratic method and that also should
have been mentioned by the hon.
Leader of the Communist Party. It
is a great achievement that India has
made so much progress following not
a totalitarian method but a democratic
method. We have made progress in
industry, in agriculture, in social ser-
vices and in everything.

Yesterday, I think the hon, Finance
Minister was confronted with a ques-
tion in the other House, namely, whe-
ther the benefits of development have
reached every village in the country.
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I cannot say that it has reached every
village, but I can say from my own
personal experience of my constitu-
ency, which is a very big one, that it
has reached practically every village
in my constituency in the form of
better roads, better arrangements for
drinking water, betler arrangements
for the education of their children
better medic:! facilities and many
other things. Also, in certain respects
their standard of living has increased,
At the same time, I am not unaware of
the fact that certain sections of the
pcople have not been able to get the
benefits that they should have got.

The latest report of the Agricultural
Labour Enquiry Committee is a reval-
ing document. I think the hon, Fin-
ance Minister and the Government
must have paid due attention and will
be paying duc attention to the find-
ings of that report. If 25 per cent of
the agricultural people KRave not been
able to improve their condition during
the two Plan periods, or rather if their
condition of living has deteriorated,
it is a matler of shame and regret for
the Government, for this House and
for the country. I think the Govern-
ment wll pay due attenton to agreul-
tural labour. An enquiry into the con-
ditions of agricultural labour should
not be delayed to be held very five
years. It should be done more fre-
quently so that the condition of these
helpless people may be improved at
an early date.

My hon. friend Shri A. P. Jain has
also complimented the Finance Minis-
ter for the courage he has shown in
putting this tax of about Rs, 6.3 crores
and this would mean 33 per cent of
the total tax to be collected. But I
am not sure whether hijs calculation in
this respect would be quite correct.
Because, during the Second Plan
period Rs. 450 crores were {0 be rais-
ed by the joint efforts of both the
Centre and the State Gevernments.
But I now find that the Central Gov-
ernment has raised Rs. 1041 crores in-
stead of the half of Rs. 450 crores.
Though in the calculation of resources
there was a gap of Rs. 400 crores,

-

-
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there was no indication of raising it
by additional taxation. Even taking
Rs. 450 crores plus Rs. 400 crores, that
means Rs, 850 crores to be raised by
taxation both by the Centre and the
States, now the Centre has raised
Rs. 1941 crores. So about this calcula-
tion of Rs. 1100 and odd crores to be
raised by the Centre for the Third
Plan, I am not sure whether that will
stand to the end of the Third Plan, the
responsibilities or raising tax revenues
may be much higher.

The Finance Minister has stated in
his speech that taxation is an instru-
menl of economic policy. I fully agree
with this. But that is not the whole
thing;—the taxation policy should be
co-ordinated with the basic principles
for which the taxation is to be divert-
ed. Taxation should be first evenly
distributed. It has been more or less
admitted cven by the Government
that in spite of all the development
work and in spite of the attempts to
reduce inequalities of income and to
have decentiralised economic develop-
ment—it has been admitted even by
the Prime Minister—that the rich has
become richer and the poor has be-
some poorer. An the Prime Minister
was wondering where this extra in-
come of the country had gone, and
they have set up a committee to en-
quire nio this question as to where
this extra national income has gone.

So, taxation policy should be direct-
ed in such a manner that the increas-
ed intome may be evenly distributed
and the burden of taxation may also
be evenly distributed. If one sector
of the population is to get the benefits
of the increased income and another
only the burden of the increased taxa-
tion, that is not a fair thing. If taxa-
tion is to be taken as an instrument
of economic policy, it should be seen
that no such imbalance is created in
the econoﬁiy of the country,

The main thing is that the price line
has to be held. There has not been
any serious attempt to hold the price
line, and that is the main reason why
the poorer .cectia of the people are

’
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ment. If the price line could have
been held, then the increased income
would have benefited them. What is
the position? Even in 1960 the price
index has risen by 7.5 points. From
115.5 it has risen to 123. There should
have been something wrong in the
government policy and the adminis-
tration and in the implementation of
the policy which must be responsible

for this.
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financing was the
least, and Government borrowing
from the bank was the least. And
Governmenti investment was not 1ilso
so large as in 1959. So what is res-
ponsible for this increase in the cost
of living? 1 think I should agree with
the Leader of the Communist Party
that much of it was due to the mani-
pulation of speculative forces; through
the bank advances. I learn 80 or 85
per cent of the bank deposits have
been given as advances to different
private parties. It is mostly to the
private sector; Government borrow-
ing from the bank has been less. The
private sector has been borrowing
from the bank at a very increased
rate, and about 80 to 85 per cent of
the bank deposits have been given as
advances; to private parties, and a
considerable portion of that was de-
voted for speculative purposes Yet,
the Government have not taken any
step.

In 1960 deficit

It is regrettable that the Finance
Minister has stated yesterday that if
afier his taxation proposals some
shop-keepers have increased the
prices of particular commodities, even
though they are not taxed, he is not
responsible for that. But that should
not be the stand or the defence to be
taken by the Finance Minister or the
Government. Government j; respon-
sible to see that the consumer is not
cheated or exploited by the profiteers.
After the budget, T think the Finance
Ministry issued a handout, a sort of
press note—not officially announced
as such but it was surely from the
Government sources, and from the
Finance Ministry. And in that press



4829 General

[Shri A, C, Guha]

note they refer to this “profiteering at
the expense of the c¢onsumers”. So,
the Government also noted that pro-
fiteering has been going on at the ex-
pense of the consumer.

What steps have been iaken by the
Government to prevent this? Is it
that Government was impotent in
this matter? It is not merely a ques-
tion of the Government’s intention.
They might have said many things
many times, that they are determined
to hold the price line and so on. But
the failure in this respect is so glar-
ing that the public will not accept the
bona fides of the Government in this
regard. I would not like history to
adjudicate on the Government that
they have been professing certain high
principles of establishing a socialist
society and at the same time their ad-
ministration is being run in a direc-
tion contrary to those high principles
social equity and justice, The adminis-
tration should be run in a manner so
as to implement the social and econo-
mic principles enunciated and adopt-
ed by the Government. At present
it seems that the Finance Minister
opens the door for collecting revenue
and burglars entered and robbed the
household. That should not be the
position. He should see that in ad-
dition to whatever excise duty he is
putting, the consumer may not be tax-
ed by profiteers and other anti-social
elements. He should be careful about
that. If he cannot check those pro-
fiteers from exploiting the consumers,
then I think the Government would
lose the moral justification to put any
more excise duty and add to the bur-
den of the consumer,

There is, after all, a limit to what
the consumer can bear. If the Finance
Minister puts a certain burden before
that be makes assessment “this much
the consumer or the taxpayer would
be able to bear”. I agree with him
that in the last twelve years, from
Rs. 307 crores, the revenue has gone
up to over a thousand crores of rupees.
And this revenue hag been collected
without any police force or martial
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law or to.alitarian methods. People
have been paying the revenue quite
willingly. That is a credit to the Gov-
ernment. Bul they should also see
that along with the revenué collectors
the other people are not allowed to
exploit the consumers and cut into
the 1esources of the consumer which
might be available for his own use or
which the Government might have
taken for the benefit of the country
and for the benefit of the poorer sec-
tion of the people. The exploiters
take the money for their own benetfit
and they are not helping the consumer
or the Governmen!. The money
practically goes unde:ground and es-
capes even Income-tax.

So I humbly suggest to the Finance
Minister and the Government that
simply is;suing a2 press note and also
regretting that there is profiteering at
the expense of the consumer, will not
suffice. They should take some effer-
tive steps. The Finance Minister
should not take his defence that if
some shop-keeper has raised the price
he is not responsible for that. Surely,
he is responsible for everything that
is happening in the country. As
spokesman....

Shri Morarji Desai: It is a strange
thesis, that 1 am responsible for
everything!

Shri A. C. Guha: Surrely, Govern-
ment is responsible. When the Gov-
ernment claims to be a welfare gov-
ernment, surely it is responsible for
the consumers’ good.

Shri Sadhan Gupta (Calcutta—
East): Ill-fare government!

Shri Morarji Desai: We have not
yet become a welfare government.

Shri A. C. Guha: You are aspiring
and claiming to be a welfgre govern-
ment.

Shri Morarjl Desal: We want to
be.

Shri A. C. Guha: I know that in-
direct taxes will b-.the main sources
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of collection of revenue. That, I
admit. Even then, certain items, 1
think, the Finance Minister might
have avoided to put under his taxa-
tion proposals, He has stated that
there is no tax on biri tobacco and so,
biri would not be sold at a higher
price,

Shri Tyagi: It is unfortunate that
he does not smoke.

Shri A. C. Guha: I also do not
smoke. Still, I feel that though biri
may not be taxed, the inferior quality
of tobacco is taxed and that goes to
the consumpiion of the poorest sec-
tiong of the people in the form of
hooka tobacco. That is taxed and that
would pinch the poor consumer There
are other items also, which, I think,
he should have avoided. I shculd
claim that kerosene should get bet-
ter consideration from him and get
exemption. He makes a fine distinc-
tion between inferior quality and sup-
erior quality. That distinction will not
be observed by retailers or even by
the wholesalers. If a commodity is
taxed, the other commeodities in the
same circle or the same genus will
surely get a reaction from the taxa-
tion on that commodity and the prices
of those commodities also will go up.

When the Finance Minister stated

thai taxation is an instrument
of economic policy, he should
also see how far hig taxation

policy has been able to put
into effect some of the fundamental,
basic policies of the Government and
the Plan. I particularly mention the
reduction of inequalities and decentra-
lisation of economic power and pro-
duction forces. On a previous occa-
sion, I stated that about 12 commer-
cial and industrial houses in the coun-
try control about 50 or 60 per cent of
the private sector industries. I think
that tendency is persisting still, The
economfe policy of the Government
has not been able to put any check
on that tendency. I hope the Finance
Minister will also bear me out that
concentration of economic power and
productive forces has been going on
and has not btan checked.
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In this connection, I should say
something about the administration.
If you wani to implement a cerlain
principle, th® administration should be
made to accept that principle as their
own theory, as their own conviction,
Otherwise, you cannot get its imple-
men:ation. What do we find now, Sir,
1 think the Government officers are
the greates{ detractors and critics of
the Governmenl. They cer.ainly do
some things which go counter to the
accepted polivy. The issue of permits
angd licences and similar policies are
administratively directed ‘n a manner
that concentration of cconomic power
and resources is helped rather than
checked. All these things require a
serious examination. I think the
Finance Minister should see that these
two fundamental policies reduction of
inequalities of income and de entra-
lisalion of economic power and pro-
duc ion .ources arc implemented
through the administ -ation.

There was a proposal about excess
profit tax, He has refused to accept
the proposal. I am not sure what
amount of revenue would come from
this. Nor am I very much enthusias=-
tic about this propusal. DBut, still, I
feel that the logic that he has given
in rejecting is not quite sound, There
was no difficuly aboul the base year.
Because, during the war-time, the
base year was 1939. In a developing
economy, the base year should be the
beginning of the First Plan period.
That may be considered as the base
year. There should not be difficulty
in finding the base year. Counting
that as the base year, I think he
could have charged Excess profits tax.
There may be realised a good sum of
money and that may not be tried. I
am not sure what would be the re-
venue. It may or may nol be consi-
derable. But, it will have one value.
People will fee that the richer people
are also taxed. A sum of Rs. 60
crores from indirect taxes and only
Rs. 3 crores from direct taxes: that
would give a bad flavour about the
entire economic policy of the Gov-
ernment. I request that he may again
consider if some Excess profits tax
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<ould not be levied. Or, some other
sources of direct taxation could be de-
vised by him. It is not difficult to find
some other sources of direct taxation.

In para 96 of his Budget speech, he
has tried to put some curb on the en-
tertainment expenditure of the com-
panies. I welcome this measure, But,
in this connection, 1 would like to
draw attention to another aspect. Most
of these firms and companies are
keeping contact officials here at a
high, almost unbelievable remunera-
tion. Retired officials, Secretaries,
Joint Secretaries, Additional Secre-
laries, are getting into such posts.
They do nothing except to keep con-
tact with the officials, and in a way
to help the corruption of the Govern-
ment administration. I say, the Fin-
ance Minister is not unaware of high
government retired officials taking up
posts like this. They may be called
contact officials; or whatever may bc
their designation, they do nothing for
the companies except to keep contact
with the Government offices and try
to corrupt the government offices and
get some undue advantage for those
companies. He has to see this. There
should be some curb on appointing
contact officials. It will not only be
something economic, but it will be
something for the betterment of the
administration.

In para 97, he has made a certain
provision which, I think, wil] facili-
tate the conversion of public com-
panies into privalte companies. I am
not sure Wwhether this will not go
counter to the policy accepted by the
Company Law Administration. Dur-
ing the diicussions in the Select
Commiitee of the Company Law
Amendment Bill, I think the officials’
main care was how to stop the pri-
vileges enjoyed by the so-call private
companies. Any measure to help
conversion of public companies into
private companies, I am not sure

Shri Morarji Desai: What is there
in the Budget? -
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Shri A. C. Guha: Para 97 it is
proposed that a certain development
rebate which was allowed to the pub-
lic companies would be contipued if
they are converted into private com-
panies,

Mr. Speaker: Public limited com-
panies converted into private com-
panies.

Shri A, C. Guha: If they are con-
verted into private companies, this
rebate would be allowed to them
which they were not allowed so long.

Shri Morarji Desai: The hon. Mem-
ber may go on. I will reply.

Shri A. C. Guha: An estimate has
been made of an outlay of Rs. 7500
crores or Rs. 8000 crores for the Third
Plan. This would be dvided about
half and half between the Centre and
States. I do not know if, in this re-
gard, the Finance Minister has al-
ready anticipated the findings of the
Finance Commission, and thereby the
Commission’s labour may be some
what superflous. The Finance Comn-
mission will make cerlain allocations
for the Stales and certain revenue
will be diverted from the Centre to
the States. While making available
resources to the States, I would like
to know whether he has taken into
consideration what may be diverted
by the Finance Commission to the
Stales. If a certain amount more is
given by the Third Finance Commis-
sion, that would cut into the re-
sources available for the Centre. I
would like to know whether all these
things wil be taken into considera-
tion, whether the help that would
be given to the States will be
in addition to what may be
given by the Finance Com-
mission. Any allocations made by the
Finance Commission to the  States
will be the States’ own revenue and
will not be an aid from the Centre
and how the aid from the Centre will
be regulated after the findings of the
Finance Commission,

About Rs. 1041 crores have been
raised by taxation [a the Second
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Plan period. But, out of this, only 24
per cent has been spent on Plan de-
velopment.

And 776 per cent has Dbeen
spent outside the Plan items. So, out
of whatever revenue is raised, if only
24 per cent is spent on planned deve-
lopment and 75 per cent or more is
spent outside the Plan, then, there is
a natural suspicion in the mind of this
House and also the public that the
money is not being properly utilised.
Any talk of extravagance in the
government, I think, will irritate the
Finance Minister, but 1 am sure that
there is yet some scope for economy
in government adminisiration, and I
think that{ that should be attempted.
Whatever savings have been made are
nothing compared to what might he
saved yet.

There has been a sort of loose bud-
geting. In the 1960-61 budget, there
iy a variation of Rs. 63 crores, Rs. 40
crores more on the revenue side—
that is, Rs. 40 crores more than what
was estimated was earned—and Rs, 23
crores les; on the expenditure side.
So, the overall improvement in the
budgetary position was Rs, 63 crores.
In a planned economy, there should
not be so much of loose budgeting, The
budgeting should be more or less
previse, Of course, I cannot expect
that it would be quite accurate; there
may be variations by a few crores of
rupees, but not by Rs. 63 crores,

Before concluding, I should like to
say something about matters other
than finance, that is, about national in-
tegration. There has been a book pub-
lished The Most Dangerous Decade,
Meaning the decade that we are en-
tering. But it is not only for econo-
mic development that it is the most
dangerous decade for India but from
the point of view of national integra-
tion also, jteis the most dangerous de-
cade that we are entering.

Even after 12 years since the attain-
ment of Indepedence, we have mnot
Been much of national integration;
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rather, disruptive tendencies are
growing up, and Government have
shown lamentable weakness in sup-
pressing these disruptive tendencies. I
think I should not be out of order if
I refer to what happened in Assam.
The Home Minisier, a man of stature
and intelligence like the late lamant-
ed Govind Balabh Pant, went to As-
sam, with his old sagacity, with his
experience and with the authority that
he carried behind him, to give them
certain advice. The Assam Govern-
ment did not take that advice even
while he was there, and as soon as he
left, they further deviated from the
advice. And the Central Government
did nothing in this matter. If this is
the way the Central Government are
exercising their authority and main-
taining the integrity of the country, I
think worse things will happen in the
near future,

I hope that the Central Govern-
ment will see that national integra-
tion gets prior consideration at the
hands of Government, and there
should not be any tendency to en-
courage the disruptive tendencies. In
this very House, a pledge was given
that there would be a judicial en-
quiry into the cause of the Assam
riots. That pledge has not been ful-
filled,

Shri Basumatari (Gaolpara—Re-
served—Sch. Tribes): Is it relevant
here?

An. Hon, Member: Yes, this is Bud-
gel debate,

Shri A. C. Guha: 1 might say an-
other thing also in this connection.
With the States that we have at pre-
sent, either we should have more
effective zones, ] think these
States. Big States, particularly,
with a big Chief Minister have
become a sort of meance
to the integrity and unity of India.
So, I would say that either they may
make the zones more effective or
have smaller States, as many as thir-
ty to thirty-five States. If U.S.A; can
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have 50 States, India can also surely
do well with thirty to thirty-five
States. Practically, in every State,
today, there are disruptive tenden-
cies at large, and these disruptive
tendencies are working within the
States and also between the States
and the Centre. So, I humbly sug-
gest that national integration should
get the first priority at the hands of
Government and Government should
either make the zones more effective
or split up the States into smaller
ones, numbering about thirty to
thirty-five, so that no big State can
challenge the authority of the Cen-
tral Government.

Lastly, there should be a clean and
efficient administration. If the Fin-
ance Minister says that the adminis-
tration is clean or even efficient, I
think he will not be true to himself.
While collecting revenue, he must
know that the revenue is properly
utilised and that the poor man’s
money is not misused. But I can say
this much that if the administration
were clean, the administrative cost
or even the cost on developments
would have gone down by twenty to
twenty-five per cent. The adminis-
tration is not clean, and there is much

room for improving the administra-
tion.
Dr. Krishnaswami (Chingleput):

No Finance Minister, however emi-
nent, can have a pleasant time in
these hard days. The question that
we have to ask ourselves is: What is
the issue that is facing the commu-
nity?

Acharya Kripalani
Unemployment.

(Sitamarhi):

Dr. Krishnaswami: As a communi-
ty, we face a serious dilemma; either
we subject ourselves to increased tax-
ation, which to some extent raises
prices, or else allow prices to rise
to unconscionable levels because of
excess demands. Everyone realises
that if prices are allowed to rise to
unconscionable heights, then the infla-
tion that is brought about would pro-
mote greater inequalities than any
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tax measures can achieve and damage
the social structure.

In the Economic Survey, 1960-61,
we have been warned against this
danger overtaking our eccnomy, and
a significant passage in this particu-
lar document requires to be recon-
sidered.

“The higher prices of raw mate-
rials in turn affected the prices
of cdible oils and of cotton and
jute manufactures. If oilseeds,
edible oils as well as raw cotton,
raw jute, cotton and jute manu-
factures are excluded, the index
of prices of other commodities
would show a rise of 2'2 per cent
in 1960 as compared to a rise of
4'9 per cent in 1959 and 5'0 per
cent in 1958.".

Furthermore, we are remindeq that

“Since the commencement of
the Second Plan, wholesale prices
have risen by about 25 per cent.
The all-India working class con-
sumer price index  (1949—100)
has also shown a rise of the same
order. The level of wholesale
prices (for the weeck ended Janu-
ary 28, 1961) is about 6 per cent
higher than a year ago.”.

Now, I should like to point out to
this House and through it to the
country that owing to the vigilance
of Parliament during the past tihree
years, we have had moderate levels
of investment expenditure, Of course,
statistical prodigies in the Planning
Commission suggested that we should
have uncontrolled investment, with-
out taking account of our real re-
sources. But I am glad to find that
owing to the pressure exercised by
Parliament, we have moderated to a
certain extent the investment ex-
penditure. However, we must expect
the rates of investment to increase in
the coming years. Thereforg, the
alternative that is open to us is—and
this is part of the price that we have
to pay for increased development—to
have taxes over a wide front which
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may be less inflationary, than allow-
ing the gap to remain uncovered.

Having said this, we can legiti-
mately charge the Finance Minister
with carrying a good principle too
far. One can save foreign exchange
by not importing certain goods. But
suppose the Finance Minister puts
forward the theory—I do not say
that he has done it now—that we
should prohibit the import of all
capital goods machinery, then, surely,
the remedy would be much worse
than the discase. May it not be thal
in some cases levels of commodity
taxation have been carried to a more
than desirable point? May not the
present duties on superior kerosene
and diesel choke off road transport,
badly needed in our country, raise
the costs of agriculture, and increase
the cost of living too much for peo-
ple in the rural areas? Here, let me
point out that inferior kerosene is
not available in seven States of India.
The Finance Minister can verify this
by asking his colleague the Minister
of Mines and Oil, who is considered
to be a fund of information on these
matters, as to whether this is a fact or
not.

When the time comes for review-
ing some of these duties in connec-
tion with the Finance Bill, many will
have amendments to suggest, and 1
hope that he will adopt a flexible at-
titude on these questions. What ° is
necessary in this case is to carry the
community with us, without sacrific-
ing major questions of principle.

The Finance Minister, has pro-
pounded the principle that taxation
should be in an instrument of econo-
mic policy. No one can quarrel with
this statement. But may 1 add that
along with increased taxation, we
have alss to see the directions in
which expenditure goes? This is im-
portant, and I think it would be
wrong on our part to charge only the
Finance Minister with not having
considered this problem. The Gov-
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ernment of India must bear responsi-
bility for what is being done. How
is investment to be directed so that
it meets the'emerging demands of
the community? Let ug not use words
like growth and capital-output ratio.
Let us come rather down to terrg
firma and consider these things in
plain and simple language. Any Gov-
ernment would have to decided how
much of imbalance it can kcep in the
economy, and in what sectors it would
be willing to accept the unsatisfied
demands of the community. Surely—
and I do not think anybody can quar-
rel with this principle—we would not
like unsatisfied demands for raw
materials or producer goods, shortage
of which leads to under-utilisation of
capacity. Similarly, onc cannot have
a large fringe of unsatisfieq demand
in respect of foodgrains or food arti-
cles and essential commodities such
as textiles.

If this be accepted, Government
will have to make up its mind as to
how it is going to allocate resources.
It is here that Government has been
lacking a sense of proportion and no
proper formulation of policy has been
made, If resources are to be used
for production of these commodities
it would be obviously necessary to
prevent or restrain the use of re-
sources in certain other directions.
For instance, if my hon, friend wishes
to limit the import of non-ferrous
metals to be used for cables and
wires for power transmission, then
they cannot be used for domestic air-
conditioners. But this becomes ex-
tremely difficult to implement in
practice since we have allowed or are
allowing new units for manufacture
of air-conditioners to come up. The
basie failure in terms of policy has
been that there has been no clear
recognition on the part of the Plan-
ning Commission, a technical body
which advises the Government of
India, of priorities in licensing new
capacity. The result is that every=
time a question of using limited re-
sources comes up, we are faced with
the practical problem of what to do
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With unused capacity in less essen-
tial industries.

Now, I wish to put this point of
view before the House. We have
been talking about austerity. But are
we been serious about austerity? Aus-
terity does not mean making only the
consumer consume less. It also means
that the Government should apply its
mind as to what type of goods should
be produced, Our austerity now takes
the form of making things like re-
frigerators and transistor radios,
which are expensive, rather than tak-
ing a long-sighted view and not allow-
ing the investment or importg of cer-
tain commodities. In normal circum-
stances, this might have been a very
correct policy. Certainly, in the case
of mature countries—mature in their
economic development,—this might be
the right policy to follow. It is pro-
per for a mature economy, which
wants to restrict demands in certain
sectors either in order to provide
surpluses for exports or for reducing
consumption domestically so as to
promote savings, to use the tax in-
strument as the main, if not the sole,
agency for achieving these objectives.
This, indeed, was the logic of the
policy followed by Sir Stafford Cripps,
and post-war Britain, faced as she
was with latent inflation and a strain
on the balance of pavments, neces-
sarily had to adopt this policy of
making goods expensive. But in the
case of a country like India which
is in its early stage of development
and which has to step up its rate of
investment by restraining growth in
consumption, we must necessarily, in
my judgment, devote greater atten-
tion to formulating the directions 1n
which investment is to be permitted.
This is a serious matter and one on
which the Government of India and
the Planning Commission will have
to take a major decision. My hon.
friend, the Finance Minister pointed
out that the Report of the Planning
Commission would come before us
for discussion. I wish it would come
before this House and I hope that
you, Mr. Speaker, will give us con-
siderable time and scope for examin-
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ing the Planning Commission’s recom-
mendations in detail. We should iike
to examine them in detail so that
the Government may be in a positiun
to take account of our views to find
out how far its technical © experts
have been technical and have under-
stood the basic features of our econo-
my, and also to formulate a policy
which takes account of the needs of
our community, which takes account

of the long-term essentials of econo-
mic development,

Now, what is it that is said on cost
of living in this House? Contrary 1o
what is saig by many of my hon.
friends, I do not think that the prices
of foodgrains have mounted up since
1952-53. If we examine the prices
of foodgrains, we will find that the
price of wheat today is about 10 per
cent lower than what it was in 1952
or 1953. Historically speaking, il is
not the prices of cereals that mount
up so much and lead to a rise in the
cost of living as the prices of focd
articles. This is what happens with
growth in incomes. Now, we must
expect this to occur and to keep the
cost of living from rising over moch
naturally our investment cxpendiiure
should be directed towards the pro-
duction of more of these articles.

The need for strengthening and
widening our agricultural base is re-
cognised in the economy survey.
What is it that we have done in the
matter of distributing investment ex-
penditure, in the matter of increasing
the amount of such goods? Expeadi-
ture in terms of money, effort and
organisation is required. It ig a mis-
take on the part of my hon, friends
to think that organisation does not
require an effort or expense in terms
of money. When it is a scarce re-
source as in the case of our country,
we have to devote more attention to
the organisation of our administra-
tive calibre. Let me point out that
geveral Ministers who have been con-
cerned with the reorganisation of
our services, from the days of the
late Sri Gopalaswami Ayyangar down
to the late Pandit Govind Ballabh
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Pant, have, not applied their minds
to the reorganisation of our distriets.
Let us realise that the best adminis-
trative talent in our districts is to-
day looking forward for promotions
outside agriculture and are moving to
the secretariat. We have to rcalise
that able executive cadres are casting
their eyes on something outside deve-
lopmental work. If this is & matter
which is serious—and I think it is
serious—we ought to have a thorough
revision of our approach to the prob-
lems of administrative organisation.
It may be that we will have 0 give
more incentive payments to people
to work in the districts.

My hon, friend, the Finance Minis-
ter, has spoken about how exporis of
tea will be encouraged,

15.09 hrs,

A financial measure has been de-
vised to discourage the growth of
inferior tea and thus give a fillip to
the production of superior tea. But
I suggest to him in all humility that
this is not enough. What arc the
measures that the Tea Board has
taken to promote the production of
superior tea? Obviously, we are fac-
ing very severe competition from
East Africa, a producer of supzrior
tea, and unless we take care, we are
likely to be wiped out of tic export
market in the coming five or seven
years. Therefore, I think, from the
point of view of considering these tax
measures, we have also to consider
how expenditure is devoted towards
the production of superior tea, which
would undoubtedly give us the oppor-
tunity of competing with other peo-
ple who produce equally good tea.

A great deal of criticism was made
about my hon. friend on the subject
of his not having devoted enough
attention to direct taxer I have
heretical views on this subject, and
I hope I will be allowed to express
them without running the risk of be-
ing misunderstood. In our couniry
where there are 80 cities or more
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with one lakh of population, it is
rather odd that we should have only
10,000 or 11,000 people whu pay
wealth tax. I suggest that the In-
come-tax Department should not
take a negative attitude. There ought
to be a greater co-ordination bectween
the different authorities, the Govern-
ment spending departments and the
income-tax authorities. In fact, there
ought to be a card index of parties,
so that we might realise how incomes
are being earned. In this matter, I
suggest that what we should aim at
should be a sensible system of rates
which are enforced rigorously and
uniformly, rather than deterrent
rates, formidable on paper but in-
effective in practice, except for cer-
tain categories of earners who are in
no position wunderstate, or who are
compelled to be honest by virtue of
the position that they enjoy. It 1is
necessary for the Centra] Board of
Revenue to adopt a proper approach
to this question, and to find out how
we can have greater amount of reve-
nue from these direct taxes. It is
not, let me tell you, Sir, necessary for
the Prime Minister to have a commit-
tee constituted and presided over by
Prof. Mahalanobis. The Finance Mi-
nister here would probably, if he
takes the initiative, have better oppor-
tunities of providing the House with
more objective knowledge than what
that committee can ever provide,
There would be lesg temptation on
the part of the Central Board of Re-
venue to play to the gallery, than for
any committee which is appointed for
the purpose of making an over-all
survey of how incomes have gone
into the pockets of some people.

These are some of the suggestions
that I have to make. When the time
comes for discussing the Finance Bill,
I should like to make other sugges-
tions. But there iz one touchy sub-
ject which I should like to mention
before I conclude,

My hon. friend is a fervent apostle
of prohibition. On this question, un-
fortunately, I happen to hold diver-
gent views.
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Shri Morarji Desal: I sympathise
with you,

Dr. Krishnaswami: I feel that
where there are indigenous resources
which are not scarce, there is abso-
lute necessity for using them to pro-
vide the necessary income to our
States. Only this morning I read an
ominous news item to the effect that
my hon, friend, along with three
other members of the Government, is
thinking of enforcing prohibition
throughout India. May complete
failure visit such attempts in the in-
terests of our country, in the inter-
ests of providing better resources for
the States! When we are starved for
want of funds, when we are trying
our best to find out ways and means
of obtaining more funds, it is obvi-
ously right that we should abandon
canons of old morality and adopt
the new virtue of finding resources
for the purpose of developmental
schemes.

Mr. Speaker: Is that social justice?
Dr. Krishnaswami: I think so.

Mr. Speaker: Taxing the poor for
paying the rich.

Dr. Krishnaswami: I am glad you
have put that question. We are now
taxing the poor in respect of so many
other commodities, and the poor are
demanding that they should have
free education. If we do not have
resources, and if these are indigen-
ous resources which we can obtain
it is a point of view which I am put-
ting before the House—we should
waive all considerations of old puri-
tanism for the sake of finding reve-
nues in order to finance developmen-
tal] schemes which are being badly
starved. That is all that I have to
say on this matter.

I shall deal with other aspects of
direct taxation when the Finance Bill
comes up. But I should like to point
out to my hon. friend, the Finance
Minister, that the growth of an eco-
nomy depends primarily on our con-
trolling the inflationary spiral. That
is the danger which is facing us, and
all his measures of taxation,—indirect
taxation, can be only justified on the
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footing that they would act as a res-
training brake to inflation. But
along with these measures of taxation,
let us realise that the Government
has to make wup its mind as
to where investment expenditure
shou'd be directed, and directed
quickly, so that we might have goods
flowing in an ever-increasing measure,
so that the community may fee] that
along with austerity there is also some
degree of comfort for the present
generation.

Shrimati Renuka Ray (Malda):
The Finance Minister has given us a
tlear and lucid presentation of the
Budget, and in the Economic Survey
in recent years, and more particular-
ly in this year, we do get a much
better picture of achievement, At the
same time, I would like to bring it to
your notice and that of the Finance
Minister that there are certain mat-
ters on which, although we have been
asking for it year after year, concise
and clear statements are not laid be-
fore us. The hon. Member, Shri A P,
Jain, drew attention to some of these
features, and I would like to endorse
them. We who are lay men should
be given the facts, say, for instance,
about utilisation of loans, The totality
of loans we know, we also do pget
from time to time the picture of the
public enterprises and what is being
done, but when we are discussing the
Budget, a concise and clear state-
ment of achievement is desirable, and
if that is placed before us, this House
would be much better situated to
appreciate the Budget as well as to
understand its implications.

As we enter the Third Plan period
from the Second Plan, we find that
although much remains to be done,
it is undoubtedly true that we are
marching ahead. We have been fight-
ing with our backs to the wall all
through these years, and trying to
get out of the economic decadence,
social and economic decadence, and
at last, I think there is a sign of hope
for the future. This hope is gseen
more especially in the rural country
side, where we see roads coming up,
schools even for girls, though their
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number is much smaller than they
should be, coming into existence in
remote areas, irrigation works etc,
and in fact, there is activity humming
throughout the country side, a picture
to which =we have been looking for-
ward year after year ever since in-
dependence.

15.09 hrs.

-

[Mr. DEPUTY-SPEAKER in the Chair]

But there is no cause for compla-
cency. If we enter into some of the
administrative details, say, of the
community projects administration,
there is much that is still to be
desired. I will take another occasion—
I hope I shall get another occasion—
to speak about these matters in detail,
but I think it would be true to say
that the over-all picture is more
hopeful.

We have already disucssed the
Draft Outline of the Third Plan; and
we are going to further discuss it
later when it is finalised. But, I
would say that before that Plan is
finalised, there are some very essen-
tial matters which must be taken
into account. This is just the first
year of the Third Plan and we must
do something about finding funds to
start certain features of that Plan in
regard to those measures through
which the social and economic equa-
lity is possible in this country.

We are aiming at a socialistic pat-
tern of society; and we are not yet
a proper welfare State. We have to
go step by step. But none the less it
is a very disappointing picture that
we find so far as education and health
are concerned. There is not that
much attention paid to them as should
be, considering what our objectives
are. .

We are bringing in schooling for
the children in the age group of 6-11.
But we do not even stress the gquality
content of it. We do not even think
of the health of the school child or
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the pre-school child, although we say
that child welfare is to have first
priority. There is very little about it
in the Plan Outline and I hope that
before the final Plan emerges there
will be a different picture in this
sector. I do not wish to spend more
time now on this because I have
other points to make on the taxation
proposals of this year,

Sir, I was really astonished to hear
Shri Dange speaking about this theory
of what he considers the socialistic
or rather the communistic economy.
He says that there is no rise in prices
under such Regime. It almost takes
one’s breath away because the one
thing on which this kind of economy
is stressed is compulsory savings to
a prohibitive degree as understood in
democratic countries.

Shri A. P. Jain spoke from his own
experience of the past. He was talk-
ing about shoes, how much they cost.
We export Bata shoes and other
shoes through the State Trading
Organisation. We know what it costs
in this country. But they cost Rs. 85
per pair even today in Russia. That
is the information we have been
given. These are trends which show
what the position is. Through com-
pulsory or forced savings and at great
cost to the poor consumer, the econo-
mic development of the country must
go ahead.

When I come to discuss this year's
proposals, I am a little disappointed
to find that the Finance Minister is
taking too much in toto from the
communistic—or what they call socia-
listic—theories of indirect taxation. It
is a new theory today amongst eco-
nomists that in an under-developed
country like India indirect taxation,
in a large measure, is inevitable.
Indirect taxation which was held to
be regressive before is today consider-
ed by some to be inevitable in a large
measure. Because we have taxation
broad-based, But, broad-based in what
manner? Is it possible for the people
who have not yet attained a minimum



4849 General

(8brimati Renuka Ray]

standard of living to pay taxes? Yet,
this year we have so many indirect
taxes the incidence of which is falling
on those very people for whom we
are attempting, through our Plans, to
bring about a minimum standard of
living.

Therefore, 1 would plead with the
Finance Minister to reconsider some
of the indirect taxes that are to be
levied this year, I think it is a desir-
able object and I agree with him that
Rs. 62 crores should be raised in the
first year of the Third Plan. He has
a good target that way. But I would
also like to remind him—and assure
Shri Asoka Mehta—that having accept-
ed the pattern, we are aware of the
logic behind it. Therefore, I do no!
quibble at taxes. I only say that so
much of indirect taxation, the inci-
dence of which we cannot deny is
falling on the common man, should
be avoided. By the common man I
do not mean only the poorest sections
of the community, but I mean the
middle class, the salaried worker also
who has to pay his income-tax while
others evade it. All these people are
paying more taxes than is equitable
as a result of this indirect taxation.

Therefore, when the Finance Min-
ister says that taxation is an instru-
ment of economic policy, we find the
measures that he is taking are to
restrain consumption by introcducing
forced personal savings through these
flscal measures of indirect taxation.
Why is he doing it? In order to bring
down deficit financing and the rise in
prices, Yet, we see before us that the
prices are rising not only as a conse-
quence of the taxes but also of the
repercussion of these taxes on other
allied commodities. I have not the
time to go into details on this subject
nor am I an expert. But, as laymen
it is obvious to us that this is not
hringing about the result that he
wanted by disinflationary means.

We must not forget that indirect
taxes have already been levied last
year—I think about Rs. 24 crores, But
indirect taxation was levied. With all
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due respect 1 say that we have, per-

haps, over-reached ourselves in hav-

ing indirect taxation to the extent of

60 crores this year.

I do not want to go intg all the
items of indirect taxation. There are
certain items of indirect taxation
which are very good and very healthy,
such as taxation of luxury articles
like wines, spirits and cigarettes. But,
what about kerosene? Other hon.
Members have mentioned this. I
would like to refer to this kerosene
from another point of view. Finer
kerosene is being taxed., But it is this
finer kerosene that the villager is
using in ovder to get better light.
The marginal man goes out. His
child goes to school and is able to
study at home in the light of a little
better type of kerosene. Now, he is
forced Lo come back to use of crude
oil. As a result, the child's eye-sight
gets affected. We are raising money—
not expenditure; as I think is desir-
able—yet some at least adequate for
developmental activities such &s health
measures ete. We give by one hand
and we take it away by the other.
Practically, it comes to that, in so
many of these items

1 would, therefore, request the
Finance Minister—in spite of what
he has said—to go through these
items again and give up the indirect
taxes to some extent. I do not want
to exaggerate things. 1 do realise
that the incidence of these taxes is not
very high. But the marginal consu-
mers are feeling the effect of it. The
price structure has gone up in spite of
whatever has been stated. We have
to think a new on that point also.

I refernred a little while ago to the
fixed salary earners, whether they are
the working classes, or the poorer
middle classes or the middle classes.
It is a matter to which swve have to
give some thought. We have broad-
bagsed our taxes, to some extent the
marginal tax-payer, the man who
pays the income-tax, is being unduly
taxed today. If he 1is a salaried
worker he has to pay his full tax; he
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does not evade it in any proportion;
that is so even when the higher
salaried incomes are concerned. But
what of those who are evading the
taxes in large proportions? It is to
that end that we have to twrn our
minds. I must say that I am very
disappointed to find that in this year's
Budget, the social purpose—though
raising the resources to cover the gap
in expenditure over revenue js im-
portant—has not been fully taken into
consideration. I hope the Finance
Minister will take this into considera-
tion because of its tremendous impor-
tance to our social objectives, so .hat
we may attain the minimum stan-
dards of a welfare State. He has
stated that he is against the excess
profits tax and he has given two
reasons, with one of which Shri A. P.
Jain had dealt. The other reason is
that we shall be penalising the more
capable industries by having the
excesg profits tax. The price of a
commodity is fixed more or less on the
basis of the marginal unit. There is
difference between the marginal unit
that gets some little profit and the
tremendous profit made by those who
have almost a sort of monopoly over
certain trades. For instance, there
are certain people who control so many
textile mills. Is their profit due to
greater capability or is it because
they can have much greater turn over
and because they control so much, All
these are to be taken into considera-
tion. He should take these things into
consideration and not sweep aside
these remarks without giving them
due consideration. The hon. Finance
Minister is not present. I request the
Deputy Finance Minister who is pre-
sent here to give due consideration to
these matters because the excess pro-
fits tax will be better than the wealth
tax or expenditure tax from the point
of realisation; It will be easler of
realisation than the wealth tax or
even the ,income-tax.

I think that there is some improve-
ment in preventing evasion of taxes.
Some improvement has taken place.
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But it is not sufficient for the Finance
Ministry to congratulate itself in any
way. A great deal more can be done
in this. If it is done, this contention
which is here today—that the very
rich are getting richer and very
wealthy are getting wealthier—can be
stopped. It is our objective and our
Government's objective that the dis-
parities in wealth should go. We do
not say that all men are equal and
must be equal in every way. But
equality of opportunity must be given
to every one of the citizens. There
are two ways in which it can be
brought about. The tax that we lhave
to raise should be placed upon those
who can best afford to bear it and by
these means we should bring down
the disparities. More especially, we
should put our minds towards the
Third Plan which is just unfolding
itself and which is bound to bring
about those conditions and opportu-
nities for the citizens of the future,
whether they be economic opportu-
nities or social opportunities so that
whether they are children of the rich
or of the poor, they will get equa’
opportunities of education, health and
other social amenities. It is no use
having these ideas merely in the
Prcamble in our Constitution. It is
time that we go further and make
this into something which is a reality.
I think that we can go further than
we have done in the past, if we go
boldly forward. The Finance Minister
is courageous and bold. He has shown
that he does not play to the gallery
in any way. General Elections, to the
disappointment of the Opposition
Parties, have not counted with him.
The need for raising the standard of
living of the people and for bringing
about a reduction in the disparity of
wealth will, I am sure, count with
him and before this Budget is flnally
approved I hope he will take awayv
some of the indirect taxes.

Last, but not the least, there iz one
point which I want to bring to your
attention. 1 want to know this. Why
is it that this House, which, under the
Constitution, is the House which
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endorses and has a right to confirm
the Money Bills, should not be the
first House to discuss it? In any
case why should the Finance Minister
make a statement in the other House,
rejecting certain proposals which have
not yet been made in the lower House,
the Lok Sabha, which is the House
to whom consideration has to be
given, I would therefore, suggest to
the Finance Minister—again he is
absent—that he should kindly give
consideration to what the rerpresen-
tatives of the people in this House
are saying because it is this House
which does discuss details and which
will ultimately pass the Money Bills.
As such, I think, that much courtesy
is due to it.
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¥ faar fredt wfaame o smeisr & ag
g 5 w5 w7 goim S § g
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[ = wfreg fag | wfecfadas &% @ | & ST AHA
Tg & 5 @t ¥ o fe W A g f& ot 75 fFit o & 77 oF FEw
T Tz forart g 9% TSI ¥ N frmm g ? sgroman g e
T 9T W of § frg? =i &1 fawm w@® fmr o
U wFA e g AR FeT T faege I ¢
& Wﬁr1 ) i nﬁm(m):mmeﬁ
_ =t wieg fag : w0 X gl T AR gu o W F A 27
% facfra o= adfa Freem e & @ 2,

afFT @ ® FArd e & & I

iy ﬂ’fﬂWFﬂE ¢ I am proud of
my association with the Congress, and
I am telling the facts tothe Govern-

§C & I & FFTA faedt Aww T@
oI, FAfT AT 1 7oy IR WAF

fosrer Fr s ey faemr € 0
g1 ar @ fF fadfrm oty Ay
F g & AR A FY AW W @
I, W AT guEdfy g "
fY g 37 FAT AR Ay AT A AT
ST FCAT AT | LT F1 grAd aga
WAFT F TAT § | TR q¥eS § WL FY
T, TET 9T 79 F FT@W G @ &,
AR @ & | 9 & el &Y J9r 77
@ 2 | wa: fedy & fr Afe ®
S Y saTar A faedt £y waan A,
fo & st Y O fo | mEETQ
gfafaat @ #7 97 & g w2 a3
F1 WY wawy g, 78 a1 9 gWeT g
fad art =9 &7 aga a9 e € @
Y |

T w9 & #F grea gfad o wfa
TG FAT TIq Fet FY I q@H AR
FfY ¥ guR 7 ¥ f9F & fFd o
NES XA q ya A g, feg
#F g § a9 g 5 oage
g # |1 i 7F Iwa 19 a1 @
TGN FT FaT O A AT A
FRTE 7 & RUE-No ¥ ¥ F dor
afg waar fire afefader 1 &
s g | fage & foel ¥ wdw
W ¥ W@ §@R § T ¥ e
Afeefodam &7 a7 mar ™ & | 69
eyt ¥ g T ¥ 3w ek @

ment which is responsible to the Con-
gress.

T yHE 397 fagr ¥ mit 7
faarg 1 waey ag g ' @ qafy
e FT TUF 99 FT FH N4 qHTA
gYway 21 &, wgr agi fawen § fa=rd
¥ AegT 3 W T eI FIAF
T H 39 FT A ITFRT ALY &Y TR,
T 38 F0 g fF Iae fage ¥ o
fr fegam § a9 & o= wwe ¥
F1 Smar 91, |ifs gw guw 5o H
oF g & far oy & T wEe Ien
¥ q, WIS 1 ZAAT F6€ & | T2 saAT
grarey off Jg € | ww gEre o &y
HTETEr F09 ¥ 1@ & § | 98 T
grardy 780 ft w1 e § S @
N Tog ¥ FH Y gTar @1 A F
W TG A @ | 7@ A g e e
gg qut ¥ fiF are I fage & oo
HFTA T GIHAT HAT 920§, AR F
wugar g f g e 1 68 afewd
¥ ¥ ford W g dqww dae & R
ﬁﬁﬁﬂﬁﬁ@ﬁlfﬂﬂ:mﬁﬁﬂ
¥ & FF A AT AT A7 @
T & | WA aweTst & Y g &
FUETd §A TR & THA @A T
s far 3 1 & sdaT s § fF aR
3T 9T ST 2 FT Ivg g HL W AW
T Anf & )
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Shri Tridib Kumar Chaudhnri
(Berhampore): Mr. Deputy-Speaker,
Sir, one statement that has been
repeatedly made in this House, is that
in course of the last few years the
rich become richer and the poor
poorer. It was even said that the
richer had become the richest., But to
my mind that is something like an
algebraic statement and conveys no
concrete meaning.

In order to emphasise what it has
concretely meant at the other end of
the scale, that is for the poor section
of the community—and most of our
people are generally poor—I cannot
but help mentioning one case which
came up for comment by one of the
Judges of the Calcutta High Court
recently. It is known as the “Ramdas
Turi’s ease”. This unfortunate Ram-
das Turi was an unemployed tea
garden worker who waited for abou:
a month in the plantation area of
North Bengal for getting some job.
Then, disappointed in not having
found any employvment there, he came
down to Calcutta in search of work.
As the poor generally do in all big
cities like Calcutta or Bombav or
Delhi, he made the pavement of the
sfreets his home. He was accom-
panied bv hig small motherless child;
and every day he went out in the
morning in search of a job, and came
back at noon to give food to the child
and again go in search of a job. In
this way he spent about a month on
the streets but he could not find any-
thing for himself. One day, at noon?
time, when he returned to the spot
where his child was, that hungry
child was weeping. He had no food
for two days and was begging of his
father to give him some parched rice
which he could see in a shop near-
by, But the father had no money;
not even two naye paise. In a mo-
ment of mental imbalance, he caught
hold of the hand of the child, lifted
him up and dashed him against the
pavement. Of course the next mo-
ment, when he realised what he had
done, he immediately lifted the body
of the dead child and went with it to
the police station and surrendered
himself to the guardians of law. The
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law had its own course. That man
was given the life sentence in  the
lower court, and by way of an appeal
—certain lawyers appeared for him
in amicus curise—the honourable high
court reduced the sentence to  one
year's imprisonment, because the law
of the land had to be respected. But
the high court was moved to make the
comment that eventg like this make
the two five year plans that we have
passed through meaningless so far as
the common men are concernd.

I do not want to overdramatise the
thing. It is not that every unemploy-
ed man is committing suicide or kill-
ing his children, but the fact is that
for the overwhelming majority of our
people who belong to the category of
the poor, life is still an unbearable
burden. It is not only a question of
industrial workers. I can refer to
the report and to some bare indices
which have been published only
recently in the Agricultural Labour
Enquiry Report. There, it has been
stated that about 47 per cent of the
total agricultural households in the
country own less than one acre. We
carry on excited discussions and de-
bates about land ceiling, but we have
to bear in mind that for 47 per cent
of our agricultural households, the
ceiling laws have hardly any mean-
ing. Coming to those who have no
land and who are just agricultural
lJabourers who work in other peouple’s
lands, the committee has found that
their real income has gone down by
15 per cent; their work by six per
cent and their indebtedness hag grown
by 118 per cent. When the Finance
Minister therefore, says that taxation
is an instrument of economic policy,
one is tempted to ask, “Economic
policy for whom"?

It may be claimed on behalf of the
Government that the two plans that
we have passed through and the third
Plan which we are entering are for
the common man, and for the raising
of the incomes and standards of living
of those people. But these claims are
made only for giving some sort of
socialistic frill to our economic policy.
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[Shri Tridib Kumar Chaudhuri]

I might alsosay herethat in their
more lucid moments, when they see
things in clearer perspective and also
want to put things plainly before the
people, at least before the limited
audience which they have in wiew,
Government spokesmen make more
outspoken statements which some-
times are not noticed by the general
public.

So, I was very much intrigued when
I saw in the papers the other day—
in one of the responsible daily papers
of Delhi—The Statesman—the report
of a speech that the Finance Minister
made at the time of the inauguration
of the Investment Centre. He is
reported to have said that persistent
efforts made by him and his prede-
cessor in office to remove misunder-
standings in foreign countries about
India’'s economic policies—“he was
happy to say”—had now borne fruit;
that for a long time the Government's
efforts to develop the public sector
were misunderstood as an attempt to
run down the private sector, which
we all know is only a euphemistic
name for the capitalist sector and that
the facts had now proved this theory
to be wrong. He is reported to have
also said that the rapid expansion of
the public sector had been mainly
responsible for a fivefold increase in
the private sector within the past few
years. Sir, the Finance Minister was
speaking plain unvarnished truth.
This is really the general direction of
the economic policy pursued by this
Government through these plans.

Reference has already been made
in this House, and by some eminent
speakers on this side, as to how the
concentration of wealth and economic
power has grown. But the fact that
has not been underlined properly is
that the concentration .of economic
power, the concentration of capital,
this phenomenal growth of the private
sector, the capitalist sector, this pro-
cess of making the rich richer and
richest, have come about precisely as
a resuly of the policies deliberately
followed by this Government, That is
why when the Finance Minister says
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that taxation is an instrument of econo-
mic policy, he might be more frank and
say that not only taxation, but the
entire structure of the budget is an
instrument of economic policy, which
is nothing other than the policy of
capitalist growth and capitalist deve-
lopment in this country. Whether we
take the budgetary policies in the
limited sense of taxation and expendi-
ture or whether we take the mone-
tary policies, policies with regard to
credit and other related things, all
move in the same direction, with the
same purpose and same aim in view.

That is why I was not surprised
when the taxation proposals were
announced and the Government indi-
cated that it was going to rely more
on indirect taxes for covering a size-
able part of the deficit that would
accrue in our planned expenditure.
This year, the Finance Minister has
planned to cover the entire revenue
deficit, at least a major part of it, by
indirect taxation. As everybody
knows, indirect taxation is bound to
be regressive. So, that being his
delibrate and declared policy, I can
only plead with him not for any
fundamental structural change in the
budget that he has placed before the
House, but for small mercies for per-
suading him to re-examine some of
the taxation proposals that he has
laid before the House for its approval.

I would not go into the question
whether this indirect taxation has
been evenly distributed, whether the
taxes that have been imposed on
particular commodities like tobacco
or kerosene lead to any increase in
the prices or nave caused any infla-
tionary spurt. But I would like the
Finance Minister to re-examine the
change caused by the excise duty put
on such commodities like glassware,
ceramics, power-looms and proprietary
patent medicines, particularly when it
is imposed on very smal production
units. For example, take the case of
excise duty put on small power-loom
units with a complement of four
looms. The rate of taxation imposed
on these units of four looms is almost
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as high as on 24 looms. A large num-
ber of small power-loom co-operative
societies would actually go out of
existence if some consideration is not
shown to them.,

L]

Similarly with regard to the pottery
and ceramic industry, which are run
on a small scale, he should examine—
some consideration should be shown
to them as well. I do not think either
the exchequer or the general policy
of taxation or the revenues will suffer
much if these small mercies are shown
to those sectors of small-scale indus-
trial production, which are least able
o bear these burdens.

So far as the general outcry against
indirect taxation is concerned, I have
to remind the House and also the
Finance Minister that it is not only
this complement of indirect taxes and
excise duties under which the people
are groaning. Side by side, there is
the effect of deficit financing. How-
ever much he might propose to
increase his tax revenues and cover a
part of the deficits by these revenues,
it is obvious that he has to rely in
the end on deficit financing to a con-
siderable extent as he has been doing
so long. So far as the average man
is concerned, he is today caught bet-
ween two pincers or between the
jaws of two vices so to say and is
being crushed under their pressure. In
almost all ccmmodities, particularly
consumer goods, it is a scarcity
market and a sellers’ market that
operates today. Any indirect tax
under such circumstances would
immediately be shifted to the pur-
chaser or the consumer and would
have to be borne by the common man.

. Similarly so far as deficit financing
15 concerned, which means simply
printing of notes or expansion of bank
credit or whatever it is, all-told there
is bound $o be an unchecked rise in
Prices, which again impinges hardest
on the poorer sections of the com-
Mmunity. Government policy being
what it is, it is futile to expect that
there would be any fundamental
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change in the main direction of that
policy. But at the same time, this
House and the Government must con-
sider whether some of the effects of
this inflation and indirect taxation
could not be neutralised by counter-
vailing measures. If that is done for
the present, that would be enough for
us to thank our Lord. Otherwise, it
is no use referring to the Govern-
ment's professions of socialism which
are good only for paper resolutions.
As the Prime Minister said on an
earlier occasion, when the first budget
of the present Lok Sabha was pre-
sented by Shri Desai's predecessor in
office, not only one budget but even
scores of budgets will not transform
our economy into one of socialism.
So, we do not expect the Finance
Minister by this one budget to trans-
form India into a socialist country.
We know it and we are reconciled to
the fact that we remain a capitalist
country. But some of the rigours of
capitalist cxploitation and some of
the rigours of indiscriminate taxation
and the monetary policies that the
Government have been pursuing may
be lessened, may be reduced, if they
show some mercy for that section of
the -community from which the poor
fellow, Ramdas Turi, whose case I
mentioned at the outset, comes.

16 hrs.

ot wfms @ ()
IR HEIZT, T TH F A9Z H IW
@ ¥ 239 s @y § fE fEr oy
M 79 AT R g G 9
oqua 2ar #1 fawm F7AT @Y, A 79w
¥G T 3T oW @, FifE 7 qA
g #Y aifgg, ay #1878 e @
&1 fAsFTemT 9397 | 2w Ay gy e
F Ay #% g @ ¥ o mam qw
TE &, gHT OET T@aE g v & Ew
Y FIFTT FY FT 2197 A= T AT
5T g7 Fga & F 70" R 7T vt
¥ T DT FEYE, T AT
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[ it wforge 92 ]
AT S Y agfead wnfen, @t 79 @
TG T T ] XN MIT T TIAY
WX 0 THR & FAF AT FAT
T

AN A AME Tq E IT A AL R
Fg femai st qat AT 3  ww Ew
# 7g FgN ¢ fF ag W I TG 2,
a1 I T TG T T FW FT FATAT
=fe fF wow o A e w F fog
Y9 A7 299 7MY ¥ AT 417 g9 9=
FLARS E | § @A H FE AT
1 9 a<h @raar qredt g fF o
g1 G gFA &, ¥ 9 a F, A
IFE T &, 7 2T AF AT T T
FATAA § | I B A GO FT AT 2
9T § W T FF W A0 347 8,
TR & AT g AT TR A AW 0T HIET
WP Ag A7 & 9 w7 & fF &
A A AN FRAF AT v g | AT
AFATE TFHA FT ATA] & TIoH FA
T 2 AT 3T 7 A fAwaa o
#1E TedT fadTer 91g, 41 & wAdr §
fF w1y =vr w33 famEw 9870
Toeg wTe feafa g & 8w 997 st
#1, forq 97 gawg 297 AT SaT 2,
AT /AT SUAT & AT BT THA I
ATH AT THTL TTA ATTHT ATEHI
AT & | T WIAT TTAT FIF=TAZ |

UF a1 Araq 1 qg g fF e
ForfAal ®T gEr T qIA FTCATT STAA
& o a1 oa% IFE F IAT AGE &
faq wrar agfaad & ardt 2 | a2 74
AFE 1 TR N IAW FW AW
F AW oW g g I TEE
Feqfagl &1 e 3T AT IT A
Agfemd 3 &t % 3% 2, a8 W
amg 1t frsmar &
IO FArem A faa e @ 3w
rF Fram ifge | g FAT Ar oA
AT 9% @7 & (% ST qawy
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Feafaai wt /YT ge3Et & w7 gare
g AW A & fod remew faar
ST R, arEr srerar & apfemd &
oY & o fF gEre A o e
fret & ey Trem g B ogwre
AR F1 w1 AT & fF 3w oIEw &
art ¥ w7 $7 Niq, oo g7 are §
TRE H FTAAIIT AT, FET H,
ffq 77g 4, 79 @@ & g ot &
afem amag ) a8 & f5 NG 7@
FTH AT 3T F WIRHY & A Z FC
qrastt &Y faar 9T &1 T AT # AR
qraq #1 FEId 2 fF #7198 T F}Y
Afg 2 ar f&dr For 7 a7 TAT 7
7E T & W@ E

T ZAL AT qE A F1 8 fF R
AF B9 Fga £ % g0 &7 ggwrd &
FTH F79 F o7 W1 T IAAT AT
=rfgr, Frwmorfea &1 A7 FW OFA
F faq e AT afem o ga9d
T & 21 £ % st 7 r o s A
FEANT AT T 12T 2, I8 AIFIT AT ALH
F 3T @ 2 AT AgETd A A
2T 2 1 7 #1 afvorw ag v fE s
T 22 # aaa fEEAt 1 e
aifer, I &1 3z @ faeer o)
T A AT FAA AT AT
Fard Td fem A wedr 99 AW
9 HATG &7 | 39 FT gEAT T A
F4 &1 A g g R ada feare
ST ATg AT TEAT, IT T IA FT AR
EHIT, FEET ERn AT I AT adl &
ATY T T TJANT WEZ 2 ATAT ZIT
s farAff o aa @ g, 99 %
TaT A& Y JIT | IW AE A OF TE
FTAFT TF F41 Fr @ s w1}
IaA ¢ geaTe I gL TFIC o AT
e wdt AW 8, 3 i, T o
wraaT fFar #YT 3gE * gAT =ifEw,
ag F&Y g 1 zafae AT wEAT AR R
fF a7 Afs ¥ Y &% frard 37 3, o
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97 f&T & a7 #1 g8t & AT 3Fd
® JUNT HT AEHIA 3T § FATET ATAT
Fifge

oA g # W Al q o w4
A F faq avea & Il E—weml
T, TAT FY, THW TN * fAU A
Ffadt sradeH & faa areq & o
2 | 9 7 9T 3 W, foaw Y arzw
& srdr & IT B WA awAE gy
g WY 7" 37 &1 faadr § | wa vqqr
HIE FY 44, L T o arirE =7 faar
ST, @ qg 3 WA A% w9
e wd fwgr smgm ? s oW
T E R T orad femm @& 42
e £ fr 7 fFaY 3 F91 §F AR =@
FTF av fRT "It 99 FrIISr fa@r
IfFAa AT T am @wi ¢ | TA AR
T T T F, 78 3F I8 g1 | fraes
F mrfat a% faaar a7 o srost
2T &, T & 7 Tfed | IEF OF FY
A 3% AT &1 47 2= |19 &7 AT o
AT FT I9 H F0 qA47 W4y 8, I8 AN
THA H A ATAT R | THS AR A qH
A 9T Ara Y 7T G § 97 =G
AR IEW ¢ |

WIS |3 JgT 9C qeqfa & qX &
FIR! T3 T T4 & | TT TG &1 AT AL
AZF IEEAT AT WT R | AN FHFRI F
fear # ag @ fF qaevfa & foet wF12
& T & FWIT N AR AT AR §
TF T F qaary  faq #1E w9 9@
At g% faq ATHT TATH 37 FT AT
FIAY gt | 1€ ot wrgaz FeaAr ar
q13qT FEqr o1 AT IH FH F FE@T
13, ITRT TAT FTA FT AT NleATEA
390 Ffgd AR Faar Tifed 5 A oA
I I F qAATH H BT GO IFH!
3919 fgar g | OFRT $& & ag 99
A5 1A qreAt ¢ | qF Qay A g F

2182 (Ai) LS.—8.
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Faeafa & €1 & QAT A F @
YT TAA A FTRT AGH Ifrww
FT AT L | T TT FIH ¥ §F13C A
& A1 IFA T § | WA qEY
ara T gt A AT aw 0 7 faear
T & A AATE | W FAAT WOHRY
TH FTH KT FIETAT g1 AT ATIHT TATH
fapremr g wYT AW ®1 aqerar
grm fa 1 39 F@ B gwadr S
FOM IFFT A7 FATH fEar sgm |
afg @Ay fHar @@ @ 29 F17 &1
ARAAT F AT QA F AFT § |

TF qT 7T qF 7GR F ae F
Fgr g Il gF A A g F ATt A
fasrga #Y & 1 2 & g7 gy A
9T 9 T Wemgar ¥ OF IFAS
Fnfam e 90 @7 § 91 9% 39
azeg #1 faaa w0 qa T AT
wYa faam & | 398 9% g & fF we
% ®1é ot wefeart av zfowm S 397
faer & 399 g adl #ar & % zwdy
wafa@g gzrar =ifgd ar gasr &
FI& ITF! FE wEAT AE AT
faaa ff S 398 faor & s ad
Fer 2 f& gor #7% A IE fH5T ¥
agt A T fifaq | qfaas § g9
Tga & Aw gq & | Tgr G & ana
FE 7 & | T A 17 R gr wgt
wafaqz &1 FTFT § q@T @0 AT
&1 91T ag & feaa dar fas @ &
qeg @1 7% ¢ fF g7 #1 . ¥ AR
aw® 4 faa ¢ &, &9 Zv9 & wf,
e Zxm F AfQd, IFr gz /O AT
T2 91T 79 fag € § 9 mrweAr
g, WA g & 1 " iy
zre 7 AT 2wy qar fadt, 39 ag
Y 1T gwE A5 FIA 57 | WA
F) gaT9 TATHT, T9G FA7 7oAy T ALY
g1 HIEH! ®Y T AAE, WEHY
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[g =t wfoas 924)
T F7 299 IGA FAT gATR fore saman
=Gl gNT | FEHITAIZ A, TS A el
wafa@y awa gon 2, T8 91 F7 3@
feamfam ag dan &\ a@
AT FT AT AOGA F 3@, AW W F
wrafagt #1 3@ @t qar T ¢ Fom 5
F 79gT ¢ W FH A7 T 8 |
FAF U F1, IAF FUSE F IAR
qe4q1 F1, T Y T34 &, TR AT 3@
ar st gar s fE faaer aadet
ITH AT TE & | UF WAT AAGT A
Tt ¥ F7 ¢ o o@ wafqey 7@ g1
T FIET T FAT A FT FAZL F1 AT
qEY 9 A1 TS AAST AT & Ay 7
g a1 "} |ET A F F a9 Ty
AT AR WS FATA qg wA9T ¢ fF
AT mf & F37 &, @ o w=an
grar &, w@weg oY wsgr @ A S
FTH WY weey € | 1 98 fom mgHT #
IAHT A7 g a1 o, wwe & A sreAr
f& a st | oxfmwe & s 9
wig ot fod | afga o= Sw o
qTE 21, SA%! aT% foevan, A 9qg
AT WY TH7 Fgar fF Wit ggt qw A
fasror & forg 47 Y srazgwar § ok
g 9§ gifew so g, gfaq 2d
IEar A FAT AIfem, g A
A WA H AG) WTAT & | 5T W faveror
AT ATEd & A arE WX faeqor F7 oA
¥ &7 A d3ar & 7 gAwT AA gy
d5a7 & | A 9g fore R1 & W A aTE
& AR arE 9 F7 gara & o 2,
IR GAT F1 AT 39 | F1E A 24,
F1E oY wegH & w1 oA, FE ) fafug
et oo F1 A fadel St gEr F]2ay
f& are faay w€Y g arfeg (| & &%
TEAT 1 AT g A1 9F e @ R &
ofg gge N1F 9 a7 57 a9 F1 F
o AR ¥ a1 7€ Fg qwdr Of [t
&Y TET F2A g AT §, T WIS AU
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faey & wevamy. wAF 97 gEt E AT
IR § WEEIE AT O, WA &
gz 2t ¥ fF gma oA a3 ¥
e & EA FT U fam & | gfEn ot a7
wyFTEwAdgu & o g grem
ghm | 1A a7 few § W fom Ay
IH gHT X FEA A AET &, T Aq
FA FTH 3% A78 ¥ G WL Al @i
wafaey gom & d8f 98f I el
q7E & @I 71 AW fHT IFFT Y
72 ¢ awa) & faers, WO s
( open mind ) ¥& T T ARH H
o7 AFAT & | Afdw § mwmwdy g fF
HOET TA 5 F1 GreAT AfEq W
qafaey # fau F=7 191 A0fEg |

TF ¥ ovest Fwafagt & are #
T FEA1 WEal g | A 7l AR
2 F 7@ A F@TE 1 F AT A
FHT 2T F AW & T FT OFd £ A7 F
g, S FHT F F4GT E | IF TF &
& ¥ qv2st Frafaat g7 B Frafaar
ST & a9 gHIL AR AT H 3T A
FIH FAT 9184 & 4T F74 &, § IT%
aray 7% fo gwa § 1| gRE Feafaay
& ot foaifas g &, o &ma+ g &,
St grafa Y @ I9FT qFTAAT Y
AW TG F7 AHd 2, I« FiazqwT F
gare &nr agt feF adq § 1| gEiEm
vy gaTe  f form fom o &, (S0 fomr
FURT & ZATY ART FT7 F7 q94 &, I
q% ¥, 99 9 IUNT ¥ gRs svafqgt
F1FTH F7 F1 G2 T4 AT AT =0{RT |
w wwar ¢ & fema-fer gmt agr
FToEET H q@Er oW Jywfgr ¥,
Freamt § gfgsrfus dear & o @
g M7 A gE wreaE ft A F W@ 8§
I WL AT IAR! FEAT &3 Wl ¢ |
qrzfeat &1 s sarer agleas & &
few gyt aret F1 TG 3T | q@ FTEA



4871 General

qgt A AT § A F@T v & 5 A F
A1 SxAfeEa g &, 9% 26 & A i
m@?{g:ﬁﬁﬁaﬁ foo, Yo, Y00 T
Joo ¥ f?ﬂTm 3Wﬂ¢@ﬁﬂ'
AT § ATd & IR 9T gAML, qA
FAT A A3 AT f2ar stvar § | Iy
wE&TT & a1 A, TERT F FRT gAN
Fifasr & ar 7, uFwe  av g,
TAF AT A 31F F AT AT arfeq |
A{Y faady & fF 30 & a1 # o Jawt
qraaT wTfgd |

DPr, Vijaya Amanda (Visakhapat-
nam): Sir, I support the Budget
proposals wholesheartedly. I can
assure you that you will have no
occasion to ring the bell while I am
speaking because I believe in brevity.

May I congratulate the hon, Finance
Minister for his excellent Budget that
he has presented to this House. It is
because of the needs of the country
and we have an ambitious Plan ahead
of us that the Budget is made
accordingly.

The hon, Finance Minister has had
to play on a very difficult wicket. He
has batted admirably and his placing
of the field has been superb. His
bowling has been so excellent that he
has not allowed his opponents to
score,

I do not belong to the business
community. I belong to the sphere
connected with sports. Even so, I
happened to look at some of the Cal-
cutta newspapers and one paper,
which represents the business com-
munity of Calcutta, said the follow-
ing which I would just{ like to quote.
The name of the journal is Capital, a
weekly journal of commerce, indus-
try and finance. I says:

“The general verdict on the
Indian Budget for 1961-62 has so
far been remarkably favourable.
The Finance Minister must be
gratified at the lack of serious
protest with which his proposals
to relieve the public of no less
than Rs, 60-odd crores have been
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received. Even the Budget fore-
casters appear to be satisfied; for
once their predictions have not
been hopelessly wide of the mark.
All this is an impressive tribute
to the country's willingness to
shoulder almost any tax burden in
the name of development provided
some care is taken to ensure that
it is fairly distributed, it appears
designed without too close atten-
tion to ideological considerations,
and it makes at least a gesture
towards improving incentives.
Somehow, despite its many con-
tradictions and lost opportunities,
Mr, Desai's Budget has succeeded
in creating this impression, partly,
no doubt, because pasi experience
tells us it could have been much
worse. It is the relief felt on this
score which seems to account for
much of the apparent enthusiasm
for the Budget as a whole, and
for the comparative absence of
carping comments on its many
blemishes. The country considers
it has got off lightly, there is
general satisfaction at the buoyant
state of the economy and few
appear to feel they have been hit
unfairly. Mr. Desai would appear
to have achieved the wvirtually
impossible.”

This paper represents the business
community of Calcutta and this is the
view taken by them.

I was very happy to see that associa-
tions connected with sport are to be
exempted from Income-tax. Indeed
this is a great thing, because it will
just do that very thing which was re-
quired for these associations. They
were very badly off and it was difficult
for them to make both ends meet, and
by his concession in letting them off
the Income-tax, Mr. Desai has done a
great thing for sport in general.

I was not here at the time when
the President's Address was discussed
and debated; I was away at Banaras
in connection with the Queen’s visit.
So 1 take this opportunity of saying
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[Shri Vijaya Ananda]
something 1n general, because when
the Budget discussion is on, during
the general debate one can talk on
anything under the sun. Of course I
will not discuss anything that is not
exactly to the point.

1 had in view that in India a fund
should be created, so that every
citizen of this country has to go
through two years’ military training.
Whether he be of this community or
that community, big or small, he must
go through that training for two years.
In France, every man born in that
country has to go through a period
of two years' military training. It also
means that it teaches you discipline,
how to obey your commander. Apart
from that, my suggestion is not for
the purpose of conquering any coun-
try, but for the safety of the country
and also to bring about a feeling in
the people that they must obey their
commanders. And it will be a great
day to see every man having such a
training.

In addition to that, I would like
to sec more funds allocated for com-
pulsory education.

1 would also like to see stadia go
up in every town of this country and
sports encouraged, I am no lover
of Hitler or his ways or methods, but
he brought up Germany from scratch
to a height which, if alone he had
done the right thing, Germany would
not have lost and gone down the way
it did. It was all due to physical
training. He insisted that every boy
from school level should go through
a course of physical training. Thus
the body was trained and the mind
played its own part. So it is abso-
lutely essential that we should have
compulsory physical training in
schools also, physical drill, so that the
boys are made to go through that
an hour or two. And unless they do
that, the boys should not be allowed
to appear for any examination. That
is one way of keeping the boy away
from evil. And that would be a
great day to see the Indian boy going
through his physical drill and also
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having military training. For that
funds are required, and I feel that
the hon. the Finance Minister should
give more and more funds so that we
have stadia and more sperts in this
country. That is one way of keeping
the youngster away from evil. If he
plays healthy games, he will have
no time to dabble in other things.

Since we are building up this coun-
try and we look forward to be the
foremost country in Asia—and so it
is—1I feel there is another thing that is
necessary, because we want quick
transport, and transport is the main
thing as they have in Italy and Ger-
many. These countries have very big
roads, so that transport moves quickly
from one end to the other. We find
in this country level crossings at
various places. They are an infernal
nuisance, you have to wait for an
hour before the gates open. It would
be a very nice thing if some of these
matters are taken into account and
bridges are made so that trafic could
be quickly got through and transport
could be a thing that we could be
proud of. So these things have to be
attended to.

There is one other thing, and that is
this. Japan has given yen credit and
the United States have given dollars
for the purpose of building a railway
line to take the iron ore form Madhya
Pradesh to Visakhapatnam. This,
I understand, has been lying idle, and
it is high time that something is done
in this direction, so that the stuff that
lies at Visakhapatnam is taken awey
quickly. And what I do want is that
the Visakhapatnam port should be
developed to be the envy of all other
ports of the world. I look to the
Finance Minister to help the port of
Visakhapatnam and the district of
Visakhapatnam also. T know he has
to deal with the whole of India and
to ask him to do that® particularly
means that he would have to set aside
something else. But Visakhapatnam
being a port, I do feel that he could
easily do something to make that port
the best in India.
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1 was also very happy to see that
the hon. the Finance Minister has
been encouraging tourism by not tax-
ing the new hotels that would come
up in the next five years. Indeed, it
is a great thing, because that will give
enough encouragement for people to
build hotels. When tourists come in
great numbers, foreign exchange is
coming in, and that is very helpful to
the country. So this was a great idea
on the part of the Finance Minister to
exempt the new hotels from tax.

In the concluding remarks of
Mr, Desai which I happened to read,
he said:

“We have chosen for ourselves
certain social and economic goals.
We must do our utmost to achieve
them. This will mean hard work
and sacrifice for sometime to
come. But there is promise of a
rich reward in the shape of higher
standards of living, more employ-
ment opportfunities and a better
socio-economic system.”

Well, these were the words of the
Finance Minister and I have very
great pleasure in supporting the
budget and wish more strength to his
elbow.

st Wo Ho ;AW (FTTYL)
U AEIRG, FT WX FErET &
a1 ST g wraa & a1 @ war g fF
AT FaT & g¥ At awie = oAy srar
2, Afew wa &Y adar g9 waw F @
fE oz s M Fm i A AW A
Y QY sray | afE gk fawr oA
ST { A A # Far F fgge ar
99 affq 7 aqml 7R gae gk famior
F1at F ABT qAA F fod e g9
TARE fFFRAOTFIT R IT 1]
Tawar § fr feeY 33 & famior s
F1 AT aAW ¥ X FT FT W@ ] |
afFT oo § gga = A fggem
¥ a5t g% dHTr #Y a<% A ST S
B ¥R @ & 19 amg 99 5 & @y
¥ A2 qF e A F A A
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qrq g4 gg A gi==w & R o s
FT grad oA & fF ag M FT F a9 )
F21 a8 A {5 48 €47 WEA FE
# 7 & wuwar g f gAre w4 wgew
qAT I W & AR H [A F waTar
#rad & WX I9 F graw F7 afe of
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23 AT ag WY UF a% wEAl ¥ @A
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T T fom Y ;A oo To dY
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BIEFTERT FT AT AT TE § 1 WA ¥
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wEATd ¥ gEt #1 wEa § 9vg 9 1%
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s FfaeEe § 3FA & T ar
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g oo afear F1 7 N §T
HH | & HIA FT FAAT GAAT FHT T4T,
ITHT TETEAT W QAR A gEe
et 9% 9f@a # § | Fawar sy
g A AR OF qZIY mrer Y e
o o9 ¥ a8 g gt 5 9w wew
F I9 fo=m #T w9 =9 A A7,
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[5Y &o wYo F=AT]
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R ¥ ey 99 AR g 7571 g s
g fF 97 ¥ am o Poig=aw wd &
e F q&4T aE F § AT AR geH
arel ¥— 97 9% 7 fraT L AR F
s &<ar g R e 3 frem 81,
N G 7 TG 37 T T fear smrm

Shri Achar (Mangalore): Most of
the speeches have been concentrated
on the question of taxation. No doubt,
that is probably the most important
aspect. I too would like to say a few
words on that, but before that, I would
like to draw the attention of the
House and of the Finance Minister to
another important aspect which does
not seem to have attracted the atten-
tion of most of the Members. No
doubt, new taxes immediately attract
us, but if we take up the Budget as
a whole, one very important aspect is
with regard to the capital expendi-
ture of Government. If the revenue
budget is somewhere about a thousand
crores of rupees, the capital budget,
that is, the budget of the Government
as a borrower, as a lender to the
several States, the several organisa-
tions, corporations and also the State
treasuries, is almost equal to it; that
is, the amount of expenditure in the
capital budget is almost equal; it is
of the order of a thousand crores of
rupecs, if I am not mistaken. If we
look at the Budget papers, we find
that sufficient importance does not
seem to have been given to this side
of the problem. Of course, I have
tried to understand the problem, but
it is rather difficult to find out exactly
where we stand, how the amounts are
lent, how we realise the interest and
so on. As I said, this is a very impor-
tant side of the Budget involving a
thousand crores of rupees. I wish we
had more information on this sum-
marised in a way which the ordinary
layman can understand.

After visiting some of the impor-
tant projects, I have begun to ask
myself whether we are not spending
too much on them. So much is said
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about economy, about the pay of Gov-
ernment servants and so on. But, to
me, the more important question
appears {o be this, namely, how these
amounts are spent, and whether they
are being spent economically. I
remember that the Finance Ministry
appointed a special officer for this pur-
pose, namely to go into this question
and find out where economy could be
effected. But when an ordinary lay-
man goes to these several projects or
other importiant places, he begins to
feel whether these amounts are not
spent as economically as they could
be.

Take, for instance, the river valley
projects. 1 had been to some of
these projects. For example, when
I went to the Tungabhadra project,
I found Kailas on one side, and Vaikun-
tam on the other. I am given only one
instance, but it is not only there;
wherever we go, one thing that
strikes a layman most is the wvast
expenditure on buildings. So far as
office accommodation etc, is concerned
of course, buildings are absolutely
necessary, and persons will have to
be protected from sun and rain. But
I want the Finance Minister to consi-
der this aspect of the question, namely
whether there cannot be considerable
economy on this side.

Take, for example, even the many
engineering colleges and other institu-
tions that are started. Are such huge
buildings necessary for them? Of
course, buildings are necessary; I do
not deny that. For instance, we hear
about Japan; what is spent on build-
ings there is very little; probably this
may be due to their physical condi-
tions, that is, the voleanic conditions
prevailng there, and, therefore, they
want only  buildings of paper and
cardboard. All the same, the more
important aspect is the imparting of
instruction in colleges and other ins-
titutions in buildings which are just
necessary for protection from sun,
water and rain; I think such types of
buildings may be sufficient, especially
in a poor country like ours. The
point is whether it is necessary that
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the amounts that are being spent
now should be spent at all, and
whether we are not spending too
much. But the fact is that a layman
like me often fecls that in these
directions, we are spending too much,

I request in all humility that this
question be gone into and, if neces-
sary, a careful scrutiny made as to
how we are spending on these build-
ings. Anyhow, what has already been
spent has been’ spent; nobody can do
anything about it. But at least in re-
gard to this matter in future, we
should do something. For example,
at the end of the Third Five Year
Plan, our loans would amount to
Rs. 10,000 crores, if I am not mistaken.
I would appeal to the Finance Minis-
ter to consider this aspect of the ques-
tion. If countries like Japan could
get on with very small buildings and
can manage things in that manner—
for example, as I pointed oul, in
several institutions, colleges and things
I'ke that they give the best of in-
struction, without at the same time
sending much—we should be able to
do so.

Now, I would like to pass on, as
vthers, have done, to the taxation
question About a few months ago,
I happened to read an article by Shri
P. S. Mahalonobis who, if I am not
mistaken, is our economic adviser.
The sole argument in that article was
that the income in the agricultural
sector has increased considerably, they
have reaped the benefits of one or two
Plans and so some method must be
found out to tax this section of the
public. 1 felt while reading ‘he
Budget proposals this time regarding
taxation whether the wunderlying
principle was not this theory that the
agricultural section has gained very
much on account of these Plans and
so they should be taxed more for the
purpose of resources. I beg to differ
on this question, that the agricultural
section as a whole has made such pro-
fits and there is capacity to nay there
and methods should be devised for
taxing it.
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It may be that in the agricultural
sector, some of the bigger landholders.
_peop!e who are having some industr-
les also there, may be having higher
income. But I am afraid 'hat chat
does not respresent the exact situ-
ation of the agricultural population. 1
have tried to investigate this matter in
a few villages surrounding my own
village. If we collect figures, what we
find is that a few families in a  vil-
lage of 500 people, some 10 or 15
families, have a higher income, bette:
fertilisers, better modes of cultivation
etc. But if we take the population in
the village as a whole, as the Agricul-
tural Labour Inquiry Committee has
also reported, we find that the income
of the ordinary villagers out of a
population of 500, except for 30 or 40
persons, in the villages I have exam-
ined, is less. On this question, the
Second Report of the Agricultural
Labour Inquiry Committee may also
t'be considered in the Finance Minis-
ry.

As regards indirect taxation, 1 do
not deny that for the Third Plan we
have to find resources. I am not ar-
guing indirect taxation as such, but
we have to see this aspect of the
question, whether in imposing this in-
direct taxation on the agricultural sec-
tion, who constitute more than 80 per
cent. of the population, we are not
imposing a higher taxation on  the
agricultural people. Let us
take even this year's budget
proposals. Take, for example, cloth,
mill-made cloth, woollen cloth, cop-
per, zinc, betel-nuts etc. Many of
these things are purely affecting the
village population. So out of the tax-
ation, the major portion will have to
come from the agricultural people.

As I said, we want resources for
wr Plan. In fact, I congratulate our
Rinance Minister on coming out with
proposals to completely cover the de-
ficit of Rs. 80 crores, even giving a
talking point at the time when general
elections are coming which I find al-
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ready the Communist leader has taken
up, the question of the common man
and taxation. Conceding even that, I
would submnt that we have to find
resources. There is no doubt about
it. I congratulate the Finance Minis-
ter on coming out with a bold budget
even though the elections are coming.
But at the same time, we have also to
look at the other aspect of the gues-
tion whether the proportion of in-
crease as between direct and indirect
taxes is fair. So far as direct taxes
are concerned, the new  propnsals
would yield only about Rs. O crores
whereas the amount expected to be
realised from indirect taxes is Rs. 57
crores. No doubt, everybody must
make sacrifices for the Plan, but I
want to know whether it is also not
necessary tha! people with higher in-
comes, of more than Rs. 3,000 and
Rs. 3,500, should be taxed more., Even
in the rate, there may be an increase.
We know, for example, that in Britain
whenever they wanted—at least in the
earlier days—more money, the easiest
method was to raise the rate of in-
come-tax. When we are thinking of
taxing people who are living from
hand to mouth in the villages, when
we are thinking of taxing betel-nuts—
in our parts, people say that arecanut
has become more costly than coconut—
I only submit that the question of
taxing the higher income groups, who
have the capacity to pay income tax.
who have at least more capacity to
pay than the village people, is an im-
portant question that should be con-
sidered. Most of the people in vil-
lages have an income which probably
is not even Rs. 500 or Rs. 800 per
month......

An Hon. Member: Per year.

17 hrs.
Shri Achar: Per year.

Of course, it is a well known fact
what the income of an ordinary agri-
culturist is, except for a few rich
people in the villages. Even the in-
come I estimated probably is too much.
But when we are taxing even these
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people, and there is an increase and
they are to sacrifice, is it not neces-
sary, I submit, that people with higher
income also must be made to pay
something more? Three crores and 57
crores are certainly disproportionate.
I would appeal to the Finance Minis-
ter to consider at least some of the
items once again, and see whether
some relief cculd not be given in those
directions.

As you have rung the beil, I would
only mention a few of them and I
will conclude. 1 would also like to
say, so far as newsprint is concerned,
that it is a very important and essen-
tial item. There also, the income from
the new taxation is very little. I
would appeal to the Finance Minister
to omit that. And then the few items
that I have in mind are especially,
cloth, betel nuts, coffee, tea and itero-
sene oil. I would appeal that extra
taxation on these must go, and that
should be made up by having a liitle
higher rate of income-tax. Thank
you.

s TH TS RAY | IUTCAE AR IR,
WY q9z FAR FAA AW ogem @, W
I & gra st 3w ar feafs ap
@E T 2, I F @ FT W F#
ST gr 1 T & #1E wF Tl fE
frge @ awl ¥ gATQ WY sqawedr &
T eft i ¥ sy whr g ¥
aifas scna ¥ st & & wfoea 3fe
g€ & i @rer v Jow ¥y 33 wiewa
afg g€ & o Tl g waw W)
fodra, ST Fr wwe & 1 @O
TYSTAT AT T Y § W ZH W ey
FISAT FY &1 F A TR & | §F ArATH
¥ 92w, S o faw wAr o 7 WO
ST F FET, T €T F A TR FAIA
AT O ¥ wwE ge § 37 # e
¥ w9 ¥ g e @, Wi wfed St
el o adffq iomr § a8 aga T8
FIT & ©F F G e T §
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AT F qhT q99 ¥ foq daw
f T A1 wEw g ;ifE qar A
wifed, 51 a7 0 «ft § & o g
AT T FT IY U AE &< GFF § |
T 3fez & 9t 29 wifz od 7 § 9
1 #1% 4T arforg 7 g qaav 1 7gf
aft 3 fF gurk T & wErd woy
S FATT 70T @it * fod g8 e
& omat & fF 3 5 wod I TG FH
AR I31T | 7 3fer & Z9w F o ww=
wa T § 7 quwar g, 7 faege Swgw
g | SIgr a% A w7 FAT g, IT A
ZFET & AT F ¢ W I fawaa Ad
g afes e Jw * ThEr F1 fremr
€, T T gET g 8, A A S of
oo ST FTT 1 AGTCE AT | T
NFFAFFITIIATE 1 I TR 2
Y q0q @Y & 5 weq g9 & fag,
w97 AW ¥ fad AT 7 9 I aw T
SEAGAECERIGEL SRR ce ki
FaT | Afeer FT w1 A1 P € @y
7z fa it qar foa s &, 39 1 wE
FEIATT At AE g @I | AN o g
wa & 5 g8 9 faadt 2w Y@ el
arfed, faadr fomg vy =ifza fs
e G fooe @< 7 §, FeaRF Fat §
q¥ T g, M IT Fr aF fex e,
OF UF §F 7 WA g, IaAT
TE AT W R T F AR F AR
T § A Iq F foam wror o £
FHTL FuTT WA S 7 /Y gad whpai 7
T AT I F371 & % AR T | FoTey
Firez & faradt qeqn ¢, Iad ga2 o §
g @ & 1 3% & m E9m aad,
a1 Imifed, sfea & qgar smgar g e
T TG TG AT AT § 9 gH B {1
FT wifed 6 gak qgi &1 CHrAAr
Fei nar & form § & w9 fopar o7 7=ar
g | 99 @ F FH FT F g0 FAGH
AT w9 qFer ¥ F9T F A9 §
wgAYY 4 F ¥V AE T AT & 7
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wg1 4T § fF 73 fogedie gn 3 o=
#< faar § o @ ofesht # gw T
AT AT § | AT gfy wer A @
wa g9 | g R gt wawrfal &
T ¥ T=91 31 @ & fag [ §
JAET AN AT AT §, qTOT HT
T FIT AT T E, A gH T
g& gar g | fax Sl & ad @
Featg faerdt & @ OX w0 F49 &
& w7 WAt § B Faw st
TR F 2 & FTH Af) o, 7 & fog
FTA @ 3 afeq fof i e
X F1E HIAFT ORI FAATCET
TH FTH 0, 97 F T FIA ST OO
qTAT am AR 39 & fag e @
T "graray & qor o fow away &
T T ® are w1 faar o fed
Fifs  Faa sTEYRE ¥ AT AEAT
o ®7F 7 7g A &6 AT AGH |
w7 famam & ff = s gae o
FTHN AFTT & 77 &, /T F F T I
AT & TET IE T AE F FHFEA &
T #T faar & 1 7 97 w7 w1 A
FUT A &1 7 AT T7 T3 T | T I F
TETT 7 g AT WY FY IT T FEAT H
9 FTT F0fEd

T a7 § %E g vl § @i T
HIT ¥ TEAF27 FA7E @4 2 | gL OF
feqrdtiz w=r T HAT IT B WIT FIAF
foq iz F@ & 1 T F AT H oA i
qEATT 7 F1 g&7d § fF = oow &
qIEHY &1 1T ggEE FT FH S
FT GFAT | WL TH A ATTEHRATH
19 fFar sy AT TR s fear
g & ¥« fazam ¢ fr aga 39 o
a9 § AR @ A7 A @
qEAT &, W H/IT A T FT W07 QT
srafaat 97 ufas T=y ¥, 39 F o
FHY &Y %A )
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[+t e agmer |

TOAT §F I ol F a7
&9 9 F1 whyae g, A foadt safa
g% & 9 TR § | A A M o
g WA E A I & wqrIEg g g |
afew wfEy gaTd A 1 e
Fqr 27 wfET S FY g9 29T &Y
A7 ww wE aEY @ 2w A AR
I A A AELT & | B FAA I A
a7 Fo & froaw q o wiwe
9= gty g & fag fratfa 53
IT FY QT FEAT & AT IT A QA FAH
¥ faq s zran & a1 o 7W 29
T 7 Faeii & o A FT AT FEATE
T FTR TG & gwe mwe 7 A
STH | T 7 @ v o ot & foa o
FTq fg o § I F1 QT AT Fr
g o T

uF Hre AT X A WEGANF
g & war f& & @ A feeem
Afer oo gw T T@d § AT
¥ ? W Y AT & | FE A,
T e FE e 93 T F AR
weTdl ¥ qaan AgAi @Ay €0 7
o9 A W FT g 47 37T FE 7
W ¥ TG AT T A g WA
1t & fod Gord F79 9 & ¢ o2
¥ ag g et st Y, &few w3 2y
far § ag wwwr fa=war @ 1 ATEEAY
AwS # G W W WA AT A
§ A% ag At faeet & 1 T qEA
g f& sfac zg # frafr s &0
it # ag wai F1 faaw g & WK
waAfes sar ®R v & aF
feeqeft ¥t & 1 wfeq &t 77 5 =
T ) wE @ A ey B
ST T a1 a6t % [FIA T G
&\ srasga @ S # ¢ 0 ow-
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forF Y F Zro our gwmdt &0

qY wfaFe 2 FT AT w1 A fmmr
T

oY avg & forey & &vx w8y A o
Frar st g€, e faardf og @ &
AT WA FTeAwi, AT AFweq THod
AT 1€ Tew, EFfrwet = AT Frer,
fafar Fm@e aE & 0f §
aff 77 a7 F Az W ogeE @
f g oy @7 @ree frvar ==
s @r ¢, wfor fawmfor st wqen AR
ars! F1 11 w1fgT a8 &l g & |
T 4 Ok wEeAqer arta qdf & 7 Far
gardr fewrddT aww g1 S ot
aF 3% e Fr faew &t & wdf
feertt 7 wa 47 wEw AT StAeqe
& &S FTY 7 qg AR F1 I ALE
1 fem & faefr g & o qfew
g | %E WTHIC ¥41 FIaT ¥, 4E FHA-
uferodr #7 g6r @ ? a7 dorfaw,
wfeeen a7 #41 St & 7 T8 HCHI
Axfort mift 3 & vma § qao
i gar & At Wy wew
forerar areli #1 2 3 & | grod g gr TS
¢ far tfeforadr ot 90 & o=t & =
AFY & | 9T F qETIT @ A AV AR
u frzmd fefgs qo st & Faamr
fr g fefrgae o oo & afawr aw
g ot FuAY 357 FT A& @ AHAT
ar afFq wa 77 T Ry FTAT
fefgae g oot ®r afawr aF g
Tyt & Ot AT TEC FTA E | @A qrd-
w6 F aw A avh o IwAr wf
I5T TFaT AT Afwd wa Twi e
FiTg wery A § | WA T AT § AQ
gwt fad wvgr & 7 g 9T F1T UF
¥aa gogeEd wT FEH I I A
&Y @l Y JF | T T AT g A
¥ fax o femell & q@dls &
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TIT | Ag TF TF AAT + g1 TIA 5T
aF fF &rF atrd & St wr fawr 7
& ra AT Fg T qwaw ¥ | gEfad
79 AT fqiw &7 & e 3 FY S&Q
g1 oz o wHT gRM ST R B
AYE g AT &Y Sy | S| syrEr
T symer dfer gRdT @ SmAR
et o faenfaat &1 @ sEem "1
gag § W qF AT I F1 ST FAEH
FIT & 9T 9T YT THAT S(AIT |

HIA GHTL T § FT&T FT AT
W a2 o /A f fram
uF qFYEY weE dA 7 guT drAr #77
sfowmo &7 & gwrT §g 9w wAfga
w9 ¥ 97 TRAT & | 99 ¥ 97 98 v
ST & fF 39 Y T F A5 Faw
wefeai &t & sreca «& g wieg
s Jarieat st FeAr g, we faeger
3w & afem ag wE€Y qeer wifzr fr
qMT T ARA TF aga @ g
aFd g & | 7 g1 F #wR Fv
A& w1 F w0 g Srar w@¥ S
qFar g WY L 9t FTRUTE grfeer A &Y
FT ST aFA & | gT S F gfrga
g9 a1 F7 et € fF vzt & & ama-
9 #gf § W §MT A& 197 o v
f& wftor ag gor fF g3t wv &
WMTL ¥ ygi wd WIT IET 7 T 9%
FoST FT four qr | WIS THL WA
& SafE g w1 qaTy FrfererT AT gET
qhTL wpert & Frqwadr oy I
FT AT F FT AW & | g4 HIA
At w1 g8 a7 ¥ 77 JUC Fw=
wnfed e 2w ¥ smerg? wfe 9% wiE
B ¥ FC AT §Ir FAE &Y AT FX &
I F AT FL AR qEAT ST I
W 7 #7 fewror &% 1 g% I T 79
g & ffae s wifgd fr o oo
T F wq w9 H SAfEH F A YA
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JAT T AT | I 20 R AV AT F I
wmm"rﬁmﬁﬁmaﬂma—
FIT ¥ AT T AT TER F fFAw
& § suret s Trfed | W gw A 5w
AT v #&f fearar dur fr g w-
Y FEEqt ¥ TAATLT OF TG THT AT
agar & fa gurdr & &0 &8 FgAT
9% T {67 st AR oF wEadr A7
wegaweqr &1 feafa dar gr awdr
ax fom 3w & fa7 gw o a7 @
A AT FTHFAT &

THRET IS F At H A ¥ ww
& fadzw fpar B & 3% #1 a0+ F2ar
g & frotdyr @@ Y a&77 &)
dafs gz §g AT § waaq 4T,
IR I-FINI, A7, Afaa? 77
R & 7A@ Fwfal & aEd
Feq T FFeaE e q #0 aw w9q
frarqa &7 qg & fod, gz &
Tty ¥ fAq g7 Argw A w5y A
2w w7 & A wq=fon & faq
Fraaadl #gf #T w53 § 7 ¥ ywA
# ag svaaad g1 =rfgd 1 9w #r
e Y #4w g A A oAz W
Ffram fRarsmar g 98 97 § ¥ e F7
F ag TeOAad RIART B ST A
#7 & st @t § qwaa § 5 e
YT &9 F1 T & F67 | 98 AT
g Fawfort & fga & & gl
WHAMG WA FFm g 777 &
fad wra T ST &9q1 § e
uF Feraat afawr gt g | F Tvgaw
g fF faa w4 7gra g7 0% mArar
¥ e FX A 3 fer ¥ 59 7 59
sae FX |

T a0F & 7 1A o AT
W oaE aE weark & 3w H N T
a1 «r %< & wrfgg forw & fy FT
T4t AT HHEAT g9 H1 o= s
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D AT R T F T N
ST FEAT FEAr | FAR TgT HETAA
a8y deqr ¥ @Ey 90 @ § WY FA
&A1 39 F fag @ A gy vt & Afwa
37 AT F E I oA € foa §
qaT /Y FAr @) grar & | v akzay
F( QY TRRT FYAT 1 @y 8, FAAT By
A =E € T &, g AR A"
2 T aRdT & YA ¥ fqd Wl as
AT AR TR FrgIAAH
3@ s woft 93 wa gur deq fafreed
FFhT g¢ 9t o 37 § 34 7 faaAn
frar mar afes ama o ag gfr w9 7
A3 9@ ¥ R I9 F I 4 A AT
F T Ay "wer 1wl wik
2§ A=A FAFT F A5y FEA
Y §T & 1 T AT Fr qT A g
AR #1 qF 7 foet @F a1 7g gmT 97
a3 oI F1 I ZAAT | AT T AT
At e faar amr 9fzgr faa 7 fr
R Fr ey F2a< g A F FALA
TIAT WA HAAHT § IAFAT 77 AT
&1 W ¢ 3T H FIT 1 FAAT )

g ¥ F OF 62 R Fga ® 77
w9 & & TETr A 3z 92 § e
gt Jrfear ¥ go dArge Frmfws &1
qgt §g FA=feaY & gga= Fr 41 )
qg at 3% g o mad a4 3 g3
®I 47 a1 Iq FT W A w1 fHadr
aifed afea 7w feafes & 77 =@
fadza T § fF 728 g g w97
at  7rq frq @ ¥ o wrar war g
Fa0 §r xafa ozt & wawfeal F arq A
grar 5f58 1+ w7 @ 3 AFIA  F4-
T e &Y 79 /Y I A gTAT FL
& | I gEawr T4l &1 @
w3 femi 7 ¥ qafF gl ong IFan

T &R gl $31ar T4 AR Ia W
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atr &7 fagr a0 /T 34 1 arfaq
2 & wf | W FEAc ar adr & v g
ET FIH AZT IS a'rfzq | HTT A
W A A qET FEW IsTA( MY FY
ar Fagi vgar A iz g fegw
9T MR fear s 71T 34 & qmay 9T
SAAGEF AT qEYfagdw faare Frar
@ qE FT A AT & AR A gt ¥
& wrhr AT 7T AT & 1 qF TR F g
# w7 9t g7 gqq fear 3q9 F fag
YA FI G WA AT AT
FIA0E |

Shri Rulukrishnan Nair (IKozhi-
kode): Mr. Deputy-Speaker, Sir, I
rise to support the Budget proposals.
This is the Budget of the first year of
the Third Five Year Plan, which is
really symbolic of the Third Five Year
Plan. It is an ambitious scheme. The
Budget has also to be framed accord-
ing to the objective of our Third Five
Year Plan. We are emboldened to
have this big venture because of the
success of our First and Second Five
Year Plans. There is an increase in
production, both in industry and in
agriculture. There has also been a
large amount of facility afforded for
employment. That warrants a :cheme
which is more ambitious than the
prior two schemes.

Regarding the taxation policy, we
have to congratulate the Finance Min-
ister because there is a general up-
proval of it. It is well-balanced, well
spread so much so it would not be
felt as a burden, and, as such, people
are prepared to bear the sacrifice by
qupportmg it. ‘There is bound to be &n
increase in the proportion of indirect
taxation when the State functions as
a Welfare State. Direct taxation is a
legacy of the colonial system of ad-
ministrationi: and indirectetaxation will
be followeq more hereafter in our
socialistic pattern of administration. I
have to congratulate the Finance Min-
jster for the bold step he has taken in
this line.
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More stress is laid in the Five Year
Plan, as also in the Budget, on indus-
trialisation. It is admitted that the
difficulties of India can be got over
only by rapid industrialisation. Major
allotment is made in the Third Five
Year Plan by allotting 24'1 per cent.
for industrialisation. But we find that
in the implementation of the industrial
policy due weight is not given to re-
gional balance, nor substantial help
to undeveloped portions.

On a perusal of the Second Five
Year Plan you will find that the total
outlay on industry was Rs. 1094 crores;
but., actually, it came to Rs. 1450
crores. Out of that Rs. 775 crores was
given to Centrally owned industries.
Annexure XVII of the Explanatory
Memorandum given along with  the
Budget papers will show that these
things, excluding expenditure on
Finance Corporation and such other
corporations comes to about Rs. 505-55
crores. You will find no attempt to
adjust it regionwise or to bestow more
money on undeveloped areas. Kerala
gets Rs. 122 crores—Rs. 25 lakhs  for
Travancore Minerals and Rs. 97 lakhs
for Hindustan Insecticides. Kerala's
population is four per cent. Yeou will
find what a disparity is there and what
injustice has been done to it.

1 have to congralulate the Govern-
ment for having given Kerala the
second shipvard to compensate for the
injustice done in the Second Plan.
During the Third Plan period, the
public sector will get Rs. 1500 crores
and the Cen'ra! undertakings will get
Rs. 1470 crores. But my apeal is that
it the regional disparity is to be avoid-
ed, the undeveloped areas must be
substantially helped. Annexure I to
the Draft Outline of the Third Plan
will show that there are many indus-
tries which are to be installed in var-
jous parts of India. The Kerala Gov-
ernment had put up their claim for a
heaty electrical plant. Two such
planis are proposed to be set up. The
technica] committee studied the sites
and substantially approved the site at

2182 (ai) LSD—9.
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Cannanore. But unfortunately, the
Czech .experts did not visit that place;
they visited Andhra and Madras and
they did not visit Kerala. Why?
There is a misgiving that Kerala inay
have the same fate as it had during
the First and Second Plan periods.
Kerala deserves proper attention. It
is a very small State, double the size
of ordinary districts. The density of
population is 907 per square mile as
against 312 for all India. The aver-
age number of workers is 90 per fac-
tory. 46 per cent. of the factories nre
seasonal factories and agricultural
labour constitutes 21 per cent. as
against 13 per cent. (all-India). The
unemployment of agricultural labour
is 125 days in a year as against 82
days for the whole of India. Edu-
cated and uneducated unemployment
is rampant.

I wish to make it clear that Kerala
is also doing her utmost and not
merely requesting help to be given to
her. The Budget of the Kerala Gov-
ernment will show that they had come
forward with taxation proposals for
Rs. 1'98 crores out of a total budget
of Rs. 54 crores. You will be surpris-
ed to find that taxes are levied on
land—it is now double the rate. The
food stuffe are also taxed. 1 do not
think that any Sfate in India is taxing
the fond stuffs. But all other avenues
are lost and as such they have shown
their willingness for the utmost sacri-
fices. It is the duty of the India Gov-
ernmen! to coms and help such States
which are preoared for doing their
part with greater sacrifice than the
rest of India.

The presenl Kerala Government has
the backing of the people there. The
Industries Minister there is very popu-
lar and he was able to get applications
for 75 industries. Out of them only 20
were given licence. I hope the Minis-
try here will see that there is no un-
due delay in these cases.

Another important thing which we
have to think of is the food problem.
The hon. Food Minister by his magle
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hand has made it less comphicated
than it was before. Kerala is a chro-
nic spot; it is over populated and
there is always deficiency. But the
Kerala Government has been doing
its mite. In 1851-52, they produced
about 6.01 lakh tons of foodgrains, in
1955.56, they produced about 8.61
lakhs, In 1960-61, they produced 10.85
lakh tons. ’

They are doing all these things. But
I submit, Sir, the Central help is not
as large as it ought to be, because on
a perusal of the Second Plan you
will find that the contribution by the
Cenire to the State fund in respect of
Kerala was only 45 per cent. Fer
the State of Bombay it was less—#1
per cent.—but all the other Statles
got more—Madras got 49 per cent,
West Bengal got 54 per cent, Uttar
Pradesh got 55 per cent, Biher got 80
per cent, Mysore got 66 per cent. and
others got more than that.

Before c6bncluding, 1 would like to
say & few words about the Kerala
banks. Unfortunately, on the eve of
the framing of the Third Five Year
Plan there was the crash of the Palai
Central Bank. It was a maior bunk in
Kerala. These private banks were the
only source of funds fer the mer-
chants and others there. After the
crash of that bank some five er six
other banks were also in difficult
situations and meoratorium was g¢rant-
ed. The Government of Indiz has
taken a policy of amalgamating some
of them so as to make them subsfan-
tial. Sir, I do admit that the Finance
Minister is taking interest in it. but
our anxiety is that it is not being
speeded up as it ought to be. Mv
request is that the Finance Minister
may bestow more attention on it and
see that the integration of these banks
is properly attended to and at a
speedier rate.

Sir, 1 thank you for having given
me this opportunity.

Shri N. R. Muniswamy (Vellore):
Mr. Deputy-Speaker, Sir, at the out-
set, before dealing with certain sali-
ent features of the Genera]l Budget, I
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may be permitted to say something

in general about this Budget.

The Finance Minister was uniquely
placed in the sense that he has had
enough of encomiums and beuquets
and also odiums. He hag had odiums
from a certain section and bouquets
and encomiums from another section
of the people.

When we examine this Budget from
a proper aspect of the question we
can only sympathise with his lot.
Sir, he has been enjoined with the
responsibility of seeing that the Third
Five Year Plan is completed success-
fully and that it starts with a good
beginning. That is an essential bur-
den that is cast on the Finance Mi-
nister, and he has to discharge it in
spite of the varioug difficulties,

Sir, the approach that he has made
in respect of this General Budget is
really a magnificent one, because in
an undaunted manner he has resorted
to levying taxes on certain commodi-
ties for which there is a hue and cry
from all over the country.

When one examines the position in
that fashion one has to give a patient
thought to the background of his
mind. I am sure the Finance Minis-
ter must have spent a good lot of
time thinking whether to levy a tax,
whether it should be a direct or an
indirect tax, and what type of tax
he has to resort to to get the neces-
sary resources to see that the huge
Third Five Year Plan is implemented.

Mr Deputy-Speaker: I hope the
hon. Member would like to continue
tomorrow?

Shrl N. R, Muniswamy: Yes. Thank
you, Sir. "

Mr. Deputy-Speaker: This discus-
sion will continue tomorrow.
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17-29 hrs,

RAILWAY PASSENGER FARES
(REPEAL) BILL—contd,

Mr. Deputy-Speaker: The House
will now take up further con-
sideration of the following motion
moved by Shrimati Tarkeshwari
Sinha on the 13th March, 1961 name-

ly:—

“That the Bill to repeal the
Railway Passenger Fares Act, 1957
and to make certain provisions
consequential thereto, be taken
into consideration.”

Shrimati Tarkeshwari Sinha—

Shri Mahanty (Dhenkanal): Sir, 1
I rise to a point of order.

Mr. Deputy-Speaker:
him time afterwards.

I will give

Shri Mahanty: My submission is
that we should not proceed with the
Bill

Mr. Deputy-Speaker: We would
not. Unless we hear the hon. Mem-
ber and take a decision we will not
proceed with it. But the Parliament
should be seized of a thing and then
only we can proceed.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): 1
have already said what I had to say.
This is a very small Bill, and I have
nothing more to say,

Mr. Deputy-Speaker: Shri Mahanly.

Shri Mahanty: 1 am constrained to
move this point of order inasmuch
as I feel that this Bill is violating the
fundamental principles of articles 280
and 281 of the Constitution. I would
like to make it clear that thig is me-
rely a procedural matter and I do not
ask the Chair to give any verdict on
the ultra vites or intra vires nature
of the Bill. T am eonstrained to say
that if the Finance Ministry had given
more thought to this aspect of the
question, we woul!d not have been
presented with this Bill,
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You will kindly bear in mind that
this Railway Passenger Fares (Repeal)
Bill is relatable to Act 57 of 1857,
namely, Estate Duty and Tax on Rail-
way Passenger Fares (Distribution)
Act, 1957. This Bill has got a very
special genesis and is sui generis. It
is not a Bill of the ordinary kind.
The Finance Commission is appointed
under the Constitution to lay down the
principles of devolution of the Union
taxes to the various States, If you
will kindly look to article 280, sub-
clause (3), of the Constitution, you
will find the following:

“It shall be the duty of the
Commission to make recommen-
dations to the President as to—

(a) the distribution between the
Union and the States of the
nety proceeds of taxes which
are to be, or may be, divided
between them under this
Chapter and the allocation
between the States for the
respective shares of such pro-
ceeds;

Sub-clause (b) of the same article
reads as follows:

“the principles which should
govern the grants-in-aid of the
revenues of the States out of the
Consolidated Fund of India;”

Inter alia, article 280 says in sub=
clause (4) as follows:

“The Commission shall deter-
mine their procedure and shall
have such powers in the perfor-
mance of their functions as Parlia-
ment may by law confer on
them.”

Article 281 says as follows:

“The President shall cause every
recommendation made by the
Finance Commission under the
provisions of this Constitution to-
gether with an explanatory
memorandum as to the action
taken thereon to be laid before
each House of Parliament”.



4905 Railway

[Shri Mahanty]

- The second Finance Commission was
appointed under article 280 of the
Constitution and the report of the
second Finance Commission was laid
on the Table of the House, indicating
the action taken by the President, and

in accordance with that, this Act has
been passed.

I am sorry this is ralher a lengthy
point of order because of the issues
involved. If you will look to page
65 of the report of the second Finance
Commission, you will find the follow-
ing in para 180:

“It is desirable thal the States
should know in advance the shares
of revenue they are entitled to get.
It is reasonable to work out the
States' shares on the basis of the
average of recent earnings and
express these shares as fixed per-
centages applicable for five years

~from 1957-58".

Then, in para 182, they sayv as
follows:

“While this recommendation
may hold good for the period of
five years ending 31st March, 1962,
we suggest that steps be taken to
investigate if the railways could
not, without undue labour or ex-
pense, maintain State-wise statis-
tics of route-mileage, traffic and
earnings to facilitate the censider-
ation of alternative methods of
distributfon”.

In accordance with this recommen-
dation, which was approved by the
President, which was approved by
this House, this Estate Duty and Tax
on Railway Passenger Fares (Distri-
bution) Act was passed by Parliament.

Now, if the Government say that
they are coming to Parliament merely
to repeal the Bill, T will have no
objection; because Government can
come at any point of time and say,
we are secking approval o’ Parlia-
ment for repealing a Bill. But I do
not know if the President has given
specific approval to amend the recom-
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mendations of the Second Finance
Commission and for rapealing the
Railway Passenger Fares Act. What
the President has sanctioned is mere-
ly under clause (1) of article 117 and
clause (1) of article 274 of the Consti-
tution. The President’'s recommenda-
tion is confined only to certifying the
fact that it is a Money Bill, and the
taxes are going to be varied, I beg of
the House to appreciate that the Presi-
dent's approval is necessary to make
any substantive amendment to or de-
viation from the Finance Commission’s
recommendations,

Secondly—and that is more import-
ant—] am sure the Statement of
Objects and Reasons is as much a part
of the Bill as anvthing else, because
this gives an insight in“o the basic
pattern of the Bill. In the Statement
of Objects and Reasons, it is stated:

“The Railway Convention Com-
mittee, 1960 recommended inter
alia that from the 1st of April
1961, the tax on Railway Passen-
ger Fares at the existing rates
should be merged with Rail-
way fares and that in lien of
the net proceeds of the tax assign-
able to States. a fixed annual
amount should be made available
for distribution among them.”

This is agreed that in licu of the rail-
way passenger fares, fixed amounts
will be paid. But this Bill sufters
from another vitiation or inadequacy,
viz., this Bill does not indicate what
should be the pattern of distribution.

The Railway Minister in his hudget
speech said in page 17:

“After the merger of passcnger
tax in passenger fares, a paymeni
of Rs. 12.5 crores per annum in
lieu will have to be made to the
General Revenues”

I am sure these Rs. 12.5 crores are
going to be distributed “among the
States of the Indian Union. But un-
less you lay down the nattern of dis-
tribution, you cannot come t{o the
House with this repealing Bill saying,
“We are going to repeal the Railway
Passenger Fares Act and provide
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Rs. 12.5 crores to the General Deve-
nues”, because the pattern of distribu-
tion is not known. My point is, who
is the Government in this particular
matier?

Ch, Ranbir Singh (Rohtak): Is that
the point of order?

Mr. Deputy-Speaker: Let us hear the
hon. Member.

Shri Mahanty: I would expect a
little seriousness. It concerns....

Mr. Deputy-Speaker: T am a'l alten-
tion.

Shri Mahanty: 1 was saying with
reference to such frivolities,

Mr. Deputy-Speaker: He nced not
make such extranecous obscrvations.

Shri Mahanty: This is a serious
malter. This relates to the very con-
cept of the constitutional individuality
of the States. Whalever the States
get, they do not getr as alms; they
get it according 1o a particular pro-
cedure. For that, there are two
authorities. The first is the Finance
Commission, which derives its autho-
rity under the Constitution. The
cccond authority in this matter is the
President of India and the third 1is
Parliament.

The sum up all that I have submitted,
firstly, this Bill has not received the
assent or approval of the President
s0 as to be relatable to the require-
ments of article 281 of the Constilu-
tion, inasmuch as this Bill is going
to make a substantive amendment to
an Act which was passed under
article 281 of the Constitution. My
submission is, unless we receive the
assent or approval from the President,
we cannot proceed with this Bill

Secondly,*this Bill does not lay the
pattern or procedure of distribution of
Rs. 12'5 crores, which is going to be
Paid to the States in lieu of the tax
on railway passenger fares,
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Lastly, my point of order is: when
two bodies are conflicting in their re-
commendations, whose recommenda-
tion will be valid? The Railway Con-
vention Commitlee was a committee
appointed by the Parliament. With
all respeet to a parliamentary corm-
mittee, I beg to submit that it can-
not over-ride the status and persona-
lity of a commitiee which derives its
status and sanction from the Consti-
tution. To clarify the point, we have
the Supreme Court, High Courts and
the Public Service Commission, who
derive their authority from the Cons-
titution. Now, this Housc cannot ap-
point a cemmittee to sit in appeal on
the judgment of the Supreme Court.
That cannol be done because  our
authority is confined to the four walls
of Parliament and the Constitution.
Therefore, my point is, even though
I have got every respect for the Rail-
way Convention Committee, its recom-
mendalions cannot override the re-
commendations of a committee which
derives its status and aulhority from
the Constitution. On these  three
counts my fecling is that this Bill is
ultra wvires and unless the President
gives his specific approval to this
particular Bill, we cannot  procced
with it.

Mr. Deputy-Speaker: Is that all?

Shri Mahanty: Yes.

Mr. Deputy-Speaker; Has the
Deputy Minister of Finance anything
to say on this?

Shrimati Tarkeshwari Sinha: Would
you like me to reply now or should
I reply to this objection when I reply
to some other points that will be
raised during the discussion?

Mr. Deputy-Speaker: Since this has
been raised as a point of order, there-
fore, it is being given precedence.
But I would like to put one or two
quesiions to the hon. Member, if he
be agreeable to answer them. There
is no doubt, I feel that so far as a
commission or a body appointed by
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the Constitution is concerned its recom-
mendations should have preference
over any other body that is appointed
by Parliament. One is the will of the
people and the other is the will of
the representatives of the people.
Therefore, 1 would agree there. But
that is not the question here. Here
we have got an Act that was passed
by this Parliament, now we are going
to repeal that Act of Parliament and
Parliament itself is proposing to re-
peal il. What it does is to be scen
afterwards. The question that I want
to put to the hon. Member is this.
The Finance Commission has powers
to distribute the revenues and not to
levy any fresh taxes. It cannot raise
revenues afresh. The revenues or
taxes are levied by the will of Par-
liament alone. No tax can be levied
without an Act of this Parliament.
Passenger fares are a different thing
altogether. But this was a clcar tax
that was levied and an Act had been
passed here by this Parliament, There-
fore, now what we are proposing to
do is not, as the hon. Member has
put it, to do away with the recom-
mendations of the Finance Commis-
gsion. They have only suggested the
ways and means, how those revenues
that are raised through taxation by
Acts of Parliament—and this was one
of those Acts, 5T of 1957—would be
distributed among the States and the
Centre. Herc—I am just putting it to
the hon, Member to reply—the pro-
posal is that an Act of Parliament
that had been passed here might be
repealed. If there is no revenue on
account of that tax, then where does
the question of the distribution of
the tax or revenue that would accrue
from it come in? Firsily it is pro-
posed that the Act might be repealed.
So, there would be no revenue which
can be distributed among the Centre
and the States on account of that Act.
Would it mean, as the hon. Member
wants to put it, that we are doing
away or taking away the authority
of the Commission by what we are
doing here? Because they have only
recommended—and those recommen-
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dations are placed before this Parlia-
ment—that the revenue arising out of
that Act or as a consequence of that
Act should be distributed in this
manner. Now this Parliament is
proposing to repeal that Arct‘ If the
revenue is not there, there would he
nothing to be distributed. 'That is
all what is being done. I would like
the hon. Member {0 devote his alten-
tion to this point,

Shri Mahanty: You have been pleas-
ed to raise two points. No, 1, if I
have understood you correctly, is that
an Act was passed, it is now being
repealed and, therefore, there can be
nolhing very sinister about it.

No. 2 is that the Finance Commis-
sion cannot impose a levy, it can only
merely distribute certain resources.
Now, I venture to submit that the
very Act which is now being sought
to be rcpealed, if you kindly look at
its title, reads like this:

“An Act to provide for the dis-
tribution of the net proceeds of
the estate duty and the tax on
railway passenger fares among
the States.....".

Mr. Deputy-Speaker: 1 differ from
the hon. Member that the Statement
of Objects and Reasons is a part of
the Act.

Shri Mahanty: That is not very
much to my purpose.

Mr., Deputy-Speaker: This was the
observation that he had made,

Shri Mahanty: I said that iter alia.
You may take it out. What I am in-
viting your kind attention to is the
heading which you will find in the
annexure to this Bill. The heading
of the Act which we arc now going
to amend is:

“An Act to provide f6r the dis-
tribution of the net prooeeds of
the estate duty and the tax on
railway passenger fares among the
States in pursuance - rrinci-
ples of distribution...."
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Mr. Deputy-Speaker: He is reading
the heading of the Act which we
passed last time?

Shri Mahanty: Yes. It is the Title
of the Aci{ which is now going to be
amended, It is very material for my
purpose because now I will make out
that it is a very special Act and not
an Act of the ordinary kind.

17.46 hrs.
[MR, SPEAKER in the Chair]

Sir, the Title of the Act which we
arce now sceking to amend reads like
this:

“An Act to provide for the dis-
tribution of the net proceeds of
the estate duty and the tax on
railway passenger fares among the
States in pursuance of the princi-
ples of distribulion formulated
and the recommendations made by
the Finance Commission in its
report dated the 30th day of Sep-
tember, 1957.”

(Interruption).

Mr. Speaker: Hon. Members must
hear him. The hon. Minister is here.
He may go on.

Shri Mahanty: Sir, I have reised a
point of order.

Shri A. M. Tarig (Jammu and
Kashmir);: He was asked some ques-
tions by the Chair and he is answer-
ing them now.

Shrimati Tarkeshwari Sinha: I
would like to satisfy the hon. Mem-
ber. He has already raised those
points,

Shri Mahanty: She may satisfy me
later, Let me first satisfy the hon.
Deputy-Speaker.

Mr. Speaker: He has already rais-
ed the point of order? May I request
the hon. Deputy-Speaker to tell me
what exactly had happened?

Sardar Hukam Singh (Bhatinda):
The point of order that he has raised
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is this. A Finance Commission was
appointed and it had made certain
recommendations. In pursuance of
those recommendations made under
articles 280 and 281 of the Constitu-
tion certain sums have been allotted
to the States. The appointment of
the Finance Commission is under
article 280 and the President then
causes those recommendations, with
his own observations or recommenda-
tions, whatever they might be, to he
placed before each House of Parlia-
ment. That is under article 281, Now
Government have brought forward a
Bill to repeal the Act of 1857 which
enabled the States to get a certain
portion of the revenues that were to
be raised through the passenger fares
tax. He has raised two objeetions.
One is that though the Railway Con-
vention Committee has made the re-
eommendation that the raildway
passenger fares tax should be merged
with railway fares, it did not have the
authority or the supcrior power o
override the directions or recommens
dations of the Finance Commission
which was g statutory body., The
President had forwarded those recom-
mendations to this Parliament. The
first point that he has raised is that
even if the Railway Convention Com-
mittee has made that recommendaion,
it should not override the recommen-
dation that had becn made earlicr by
the Finance Commission which was a
statutory body.

His second point is that when this
has been done by a statute and when
the States are entitled to get a fixed
share, percentage or a portion of the
revenues that are rececived, this Bill
which has been brought to do away
with all these provisions, facilities and
benefits that the States are gelting
has no power and that this Bill would
be ultra vires in the presence of the
old statute that was passed in pursu-
ance of those recommendations.
These are the two points that he has
put before the Chair.

Mr. Speaker; What does the Minis-

ter say? . i
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Shri N. R. Muniswamy (Vellore):
The Deputy-Speaker had put some
questions to the hon. Member.

Sardar Hukam Singh: I had put two
questions to the hon. Member. One
was that the Finance Commission had
only to make recommendations as re-
gards the method of distribution of
revenues or taxes; the Finance Com-
mission had no authority to raise any
revenues or to levy a tax. That
could be done only by Parliament,
and Parliament had passced an Act in
1957 because the revenues were not
there.  Therefore, the Finance Com-
missinn took note of it. Otherwise, 1t
was not within the initiative of the
Finance Commission itself to sav that
such revenues should be raised. It
could not make recommendations for
levying of taxes or for rai-ing of
revenucs,  Whatever  the  revenues
might: be. there the Finance Commis-
sion can  make  recommindations,
under article 280 of the Constitutionr.
as to thr mothad of distributicn bet-
ween the Centre and the States. So
this revenuc was raiscd by an Act of
Parliament, and if Parliament is now
passil;lg another law to repeal that At
there i« no harm in that. What is
the objection of the hon. Member if
this Parliament passes another Act ‘o
repeal” the o'der Aet which it has
passed itsclf; and this is only repeal-
ing of an Act by Parliament. This
was one question that T had put o
him.

The sccond question was that it was
only about the revenuc {o be distri-
buted that the recommendation had
been made. But if there were no
revenues, the Finance Commission did
not come in. The Act relating to
the tax had been passed here and a
certain amount was there  which
was to be distributed in a certain
manner. Now this present Bill
does away with that old Act, and
therefore there would be no revenues
under any Act. It would merge into
the passenger fares, and that would
be a different thing altogether.

Mr. Speaker: But the States would
lose to that extent, if it is merged
with the tax.
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Shrimati Tarkeshwari Sinha: They
are not losing.

Sardar Hukam Singh: There is a
definite sum given in its place.

Mr. Speaker: A definite sum'is given
in its place.

Shrimati Tarkeshwari Sinha: May
I say something on this?

Mr. Speaker: I shall hear her,

What is the answer of the hon.
Member 1o this?

Shri Mahan(y: The hon. the Dceputy-
Speaker was good enough to pul me
two questions.

Mr. Speaker: Yes, I am hoaring
tuem.  Does he want to spend away
the time?  Let him come along and
answoer point by point.  The Finance
Commission may be a stututory body,
but i is not stated in the Constitu-
tion that the Comimission’s finding is
binding upon Parliament. What i< the
answer?

Shri Mahanfy: The question, as 1
understood, was that an Act....

Mr. Speaker: Let him undersiand it
now. The question is: how far the
Finance Commission’s recommenda-
tions arc binding. The President
accepts certain recommendations  and
places them before the House.  Ne-
where is 1L stated in the Constitution
that the Finance Commission's recom-
mendations are ipso facto binding on
Parliament. What is the answer to
that?

Shri Mahanty: Exactly., I am in
perfect agreement with you, Sir.

Mr. Speaker: Then it is all right.

Shri Mahanty: You may kindly hear
me out, Sir. ‘This is a very im-
portant point. The Parliament can
throw out the recommendations of the
Finance Commission. There is noth-
ing wrong in that. But, it must go
through the particular procedure
mentioned in article 281 of the Cons-
titution.



4915 Railway

Mr. Speaker: What is 1t?
Shri Mahanty: Article 281 says:

“The President shall cause
every recommendation made by
the Finande Commisssion under
the provisions of this Constitu-
tion together with an explanatory
memorandum as the action taken
thereon to be laid before each
House of Parliament.”

The President had also approved of
it. It was laid on the Table of the
House. If that is going to be amend-
ed, it must have the President’s sanc-
tion under article 281.

Mr, Speaker: I would like tn know
for information if therc was a posi-
tive Resolution passed by this House?

Shrimati Tarkeshwari Sinha: Yos,
Sir.

Mr. Speaker: On the recommenda-
tions of the Finance Commission?

Shrimati Tarkeshwari Sinha: On
thix Convention, a positive Resolution
wiag passed,

Mr. Speaker: On the Convention.
Not on the Finance Commission’s re-
commendations.

Shrimati Tarkeshwari Sinha: No

Shri Mahanty: No Resolution was
passed.

Mr, Speaker: Was a Resolution pass-
ed accepling it?

Shri Mahanty: No. I will answer it
in a minute. No resolution was pass-
ed, if I remember correctly. If you
will kindly look at the Title of the
Act 57 of 1957 it says,

“An Act to provide for the dis-
tribution of the net proceeds of
the estate duty and the tax on
railway passenger fares among the
States in pursuance of the princi-
ples of distribution formulated
and the recommendations made by
the Finance Commission in its re-
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port dated the 30th day of Sep-
tember, 1857."

What is meant is, this Act was pass-
ed after it passed through all the
formalities of article 281 of the Cons-
titution. If the hon. Minister comes
to this House after obtaining the
sanction of the President under article
281, of course, I will be out of court.

An Hon. Member: Court?

Shri Mahanty; Yes; this is also a
court,. What I submit is, apart from
the other points which are there,
this suffers from this very great—
what shall I say—imperfection inas-
much as the President has nol been
consulted in the matter.  We do not
know what are the President’s reac-
tions and views.

Mr. Speaker: Does it refer to the
Passenger Fares Act?

Shri Mahanty: Yos.

Mr. Speaker: Sperifically?

Shri Mahanty: Yos,

Mr. Speaker: Does it refer 1o merely
allocation of percentage or does it
say what arc the sources which are
to be distributed?

Shri Mahanty: The sources have to
be distributed because that was a
term of reference of the Finance
Commission.

Mr. Speaker: 1 am nol going into
the terms of reference of the Finance
Commission. What are the terms of
the Act? Do they say Kailway
Passenger Fares Act?

Shri Mahanty; Yes. The title of
the Act was: “The Estate Duty and
Tax on Railway Passenger Fares
(Distribution) Act, 1957", That Act
has been....

Mr. Speaker: I have heard him.

Shrimati Tarkeshwari Sinha: So far
as article 281 is concerned, it does:
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not say anywhere that Parliament
-cannot overrule the recommendations
.of the Finance Commission. Article
281 only says:

“The President shall cause
every recommendation made by
the Finance Commission under
the provisions of this Constitution
together with an  explanatory
memorandum as Lo the action taken
thereon to be laid before ecach
House of Parliament.”

That is the only provision which the
hon. Member opposite is quoting,

The Bill as it stands loday seeks
to repeal the Railway Passenger
Fares Act, which is a tax in which the
States are interested, no doubt. Pro-
visions of the Estate Duty Act, as the
hon. Member has pointed out, are
also becing amended to smit reference
therein to the Railway passenger fares
tax. As required by article 117 (1)
-and article 274(1) of the Constitution,
the reccommendation of the President
has been obtained. As regard the
second point......

Shri Mahanty: Article 274 is orly
-with reference to taxes.

Shrimati Tarkeshwar Sinha: That
is exactly what this Bill pertains to.
The hon. Member will bear with me.
‘“That so far as distribution of the
proceeds of the tax is concerned it is
the responsibility of the Finance Com-
mission, as the hon. Deputy-Speaker
pointed out. If there is no tax, the
Finance Commission will not distri-
‘bute anv iax at all. Therefore, when
the tax is not there, the distribution
of the tax by the Finance Commission
does not arise at all. Parliament is
now permitting the Railways to give
as a general subvention an amount of
Rs. 125 crores. Only when this
amount is collected, the Finance Com-
mission will have the responsibility
of distributing it. Certainly, the
Finance Commission will decide the
way in which this sum of Rs. 12:5
-crores will be distributed to the res-
-pective States.
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So far as the point raised by the
hon. Member that the States are
losing is concerned, 1 do not agree
with it, because, the figures that we
have worked out represent the aver-
age collection of the tax from 1958.59
to 1959-60. These are *he two years.
on the basis of which we have based
these figures of the amounts which
were collecied as passenger fares tax.
And these ycars have been regarded
as the average years for the distribu-
tion of the tax. Therefore, the ques-
tion of the States losing any :evenue
because of the merger of this passen-
ger fares fax with the passenger fares
as such does not arise, because the
States would be getting subventions at
the same level as they have been
getting before. But the only thing is
that instead of allotment from the
proceeds, they will get from the
gencral collection of the passenger
fares. That is exactly the proceeds
that the States are going to get, and I
do not think there should be any sp-
prehension in the minds of the States
that they are going to necessarily lose
the revenue. It is only for railway
purposes, namely that the railways
should earn more, that this provision
has been made elastic.

18 hrs.

Shri  Narasimhan (Krishnagiri):
There is one more aspect. The ex-
amination by the Finance Commission
is a continuous process, and if one
Finance Commission goes, another
comes in, and at any time, the new
Finance Commission can take the
matter into its cognisance at the ap-
propriate stage.

Mr. Speaker: A point of order has
been raised. So far as the Finance
Commissiof is concerned, it is clear
that the Finance Commission makes -
recommendations, and *those recom-
mendations are placed on the Table of
the House at the direction of the
President. An Act was also passed,
called the Estate Duty and Tax on
Railway Passenger Fares (Distribu-
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tion) Act, 1957, which refers pointed-
ly to the net proceeds and says:

“....the nel proceeds of the tax
on railway passenger fares levied
and collected during that financial
yvear shall, after deducting there-
from a sum equal to one quarter
per cent, of the said proceeds as
being attributable to Union terri-
tories, the distributed among the
S.ates.....

The question now is that the States
are also interested in the distribution
of the proceeds. Under article 274
of the Constitution, wherever any
Act has to be amended, in respect of
which the States are also interested,
the sanction of the President has to
be obtained. That requirement has
been satisfied here.

Now, the only point is whether
when once a particular way of dis-
tribution recommended by a Finance
Commission has been accepted, we
must wait for another Finance Com-
mission to change the way of distri-
bution. That is the first point. The
earlier Finance Commission contem-
plated some sources of money. The
second point is whether those sources
can be given up now.

Parliament is always powerful to
act, to enact and to repeal. It is open
to this Parliament to say that wunder
the altered circumstances, we do not
think that this is any longer appli-
cable, and, therefore, we do not want
to do as before. Then, the States
that are interested in these sources
may say that they want some more
money and they are not satisfied with
this; then, it is a matter which we
can consider. But, there is nothing
ultra vires. We can enact, and we
can also repeal. It is not said any-
where that except with the  Finance
Commission's recommendations or
Proposals, we cannot do anything. We
can say that even without the Finance
Commission we are going to  make
such and such grant ‘o the States.
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Shri Tangamanl (Madurai): What is
the percentage of the revenues which
is going to be distributed to the
various States? Where is that in-
dicated? Take the case of the Finance
Commission’s recommendations on the
estate duty.......

Mr. Speaker: What w1l happen is
this. Under clause 3 of the Bill, sec-
tion 5 of the Act which reads thus
will be repealed:

“During each financial year
commencing on and after the 1st
day of April 1957, the net pro-
ceeds of the tax on railway pass-
enger fares levied and collected
during that financial year shall,
after deducting therefrom a sum
equal to one quarter per cent. of
the said proceeds as being attri-
butable to Union ferritories, be
distributed among the States. ..”

That is, the tax on railway passenger
fares will not be distributed hereafter
by the repeal of this. To that ex-
tent, the States suffer. To that extent,
we are going in contravention of the
recommendations of the Finance Com-
mission.

“What is the substitute for thig? They
have said that they are going to grant
a lump sum. If the Stales are In-
terested and are not satisfled with fit,
let them write to the Presidemt and
then the President will allow another
Bill to be introduced giving a bigger
grant. Instead of going to State after
State, wunder the Constitution, the
President has been authorised to do
it. Whenever a Bill is to be introdue-
ed wherein some proceeds of & tax
are to be Cdistributed, it ie the Presi-
dent who is the competent authority
to give sanction. He has now found
that the alternative methed, though
this is repealed, does nnt affect the
States injuricusly. If the States are
affected, then Parliament will always
be ready to look into it. ‘The Prosi-
den also, if he finds it necessary, will
allow another Bill to be introduced.
This is not ultra vires the Constitution.
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Shri Tangamani: May I seek a clari-
fication?

Shri A. M. Tariqg: What about the
half-hour discussion?

Shri T. B. Vittal Rao (Khammam):
I have to make a few observations on
this Bill.

Mr. Speaker: Why not we dispose
of this Bill? We will sit a few minu-
tes more.

Shri T. B. Vittal Rao: I expected
that the hon. Deputy Minister, when
she moved yesterday for the consider-
ation of the Bill, would elaborate cer-
tain aspects of it.

Shri Mahanty: I want to speak on it:

Shri T. B. Vittal Rao: I was a mem-
ber of the Railway Convention Com-
mittee.

Shri A. M, Tariq: There is a litile
difficulty so far as I am concerned. I
have to go at 6.30 P.M. {o break my
Ramzan fast. So I cannot stay any
longer

Mr. Speaker: Then further discus-
sion of the Bill will stand over till
tomorrow.

I have disposed of the point of
order. This Bill will be taken up and
disposed of first tomorrow after the
Question Hour and the preliminary
work are over.

18.06 hrs.

‘VISIT THE ORIENT" YEAR*

Mr. Speaker: We shall now have
the half-an-hour discussion to be
raised by Shri A. M. Tariq.

*Half-An-Hour Discussion.
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“Indian publicity about tourism
in the U.S. was excellent and more
than adequate. But ‘ourist facili-
ties, excepting in Delhi and Sri-
nagar, were quite inadequate, and
even places like Bombay and
Calcutta needed more hotels”.
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“Among his other suggestions
was that hotel accommodation of
important tourist centres be in-
creased. He had been told that
Indian hotels provided lodgings
for 9,000 to 10,000 for tourists”:
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“One of Mr. Chib's main jobs
during his present visit to Snuth
America will be to attract more
visitors to India from that part of
the world. So far not more than
500 Latin American tourists have
come to India in one year. He
hopes that the number can be in-
creased to 5,000.”
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“Indian publicity about tourism
in the U.S. was excellent and
more than adequate. But tourist
facilities, excepting in Delhi and
Srinigar, were quite inadequate,
and even places like Bombay and
Calcutta needed more hotels”.
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“"Among his other suggestions
was that hotel accommodation of
important tourist centres be in-
creased. He had been told that
Indian hotels provided lodgings
for 9,000 10 10,000 tourists”.
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“One of Mr. Chib's 'nain jobs
during his present visit to South
America will be to attract more
visitors to India from that par: of
the world. So far not more than
500 Latin American tourists have
come to India in one vear. He
hopes thalt the number can be in-
creased to 5,000."
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Mr. Speaker: Shri Tangamani. He
may put a question.

Shri Tangamani (Madurai): I would
like to know whether, in addition to
the facilities given to the foreign tour-
ists because of certain prior arrange-
ments, Government are contemplating
extending concessions to lourists of
our own nationality during the year
1961.

My second question will be: will a
separate Directorate of Tourism be set
up as recommended by the Tourist
Development Committee?

My third question is whether cer-
tain States stil do not have separate
who'e-time officers doing the work
in the Department of Tourism.

My fourth question is: what special
arrangaments are being made by tHe
Centre to extend help to those States
where there dre a large number of
Hindu temples still perserved, which
atiract a large number of tourists. I
mean those areas in the South like
Madras State where these temples are
all preserved and are still atiracting a

2182 (Ai) LSD.—10

large number of tourists. Several
temples are still not known to many
of the tourists.

The Minister of State in the Minis-
try of Transport ang Communications
(Shri Raj Bahadur): Mr. Speaker, Sir,
I would agree and readily agree with
my hon. friend, Shri Tariq, who has
been taking a keen interest—and T
am glad that it is so—in tourist pro.
motion activities and touri<t promotion
measures that the Government of
India is taking—I would agree with
him to the extent that we have not
been keeping pace with the increasing
number of tourists that come to cur
country so far as the expansion of our
hotel accommodation is concerned.

It i3 a well-known fact that where-
as the number of tourists coming to
our country has increased by about
500 per cent, the hotel accommod-
ation has not increased hy more than
30 or 33 per cent. The facts of the
situation are clear. The hotel industry
requires high costs so far as invest-
ment is concerned for the construction
of hotels. Private capital finds other
avenues for investment that are per-
hans were profitable and the hotel
industry is not as attractive for them
as we would like it to be.

Apart from that, it is alsn a fact
that the measures that we have taken
so far in regard to the encoursge-
ment of the hotel industry have not
vet borne fruit to the 2xtent we should
have liked but they are beginning to
do so.

He has put me a pertlnent ques-
tion—what steps we propnze to take
in order to encourage penple to in-
vest in the hote! industry so  that
hotel accommodation might be in-
creased.

I would say that the first step we
took was an amendment of the In-
dustrial Finance Corporation Act so
as to enable the hotel industrv o
obtain loans without any condition on
the floor limits of loans. But that
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facility was available only to hotels
run by public limited companies. So,
that could not be availed of. ‘There
was only one solitary exception and
that was Hotel Nataraj that has come
up in Bombay, which has been grant-
ed a loan of about Rs. 9 lakhs.

Shri A, M. Tarigq: May I know the
reasons?

Shri Raj Bahadur: Because most
of the organisations—the companies
or establishments—that are running
the hotel industry are either private
limited companies or private indivi-
duals; and the facility ot loans from
ILF.C. is available only to public
limited companies. So, the States have
been advised that the State Finance
Corporation Acts may be amended
with a view to extend the facilities as
best as we can.

The hon. Member was right when
he suggested that there are only two
alternatives to meet the situation.
Either Government should step in in
this particular industry and fill up
the gap, or we should set up a Hotel
Finance Corporation so as to finance
such ventures and enterprises by the
private sector ag are forthcoming in
this direction. I would only say that
both these proposals deserve and
merit consideration But I would not
say any thing about these unless
and until some positive and concrete
results have been achieved.

The hon. Member might, perhaps,
be interested to know what progress
has been made during these years so
far as the actual increase in hotel
capacity is concerned. There were 4
or 5 places which were recommended
specially by the Hotel Standards
Committee for some better attention
for hotel facilities. They were Cal-
cutta, Agra, Delhi and Madras. I
would like to state the position in
regard to some of these, including
Bombay,

In Bombay as I have just now men-
tioned, a new hotel with a capacify
of 100 beds has come up. This s
Hotel Nataraj. We extended all
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facilities and assistance to it, as best
as we could, in the matter of provi-
sion of import licences for equipment,
telephones, etc., and all other assistance
including also the facility .of loan.

Then, there is another proposal for
a hotel know as Sun in Sand. This
hotel would provide a capacity of 150
beds. It would come wup on Juhu
Beach. We have extended our assist-
ance to this one also. In Delhi, 20
new rooms have been added to the
Claridges. The Alps restaurant
has also put up a proposal. It is
under consideration of the Ministry
of Works, Housing and Supply. The
Oberoi (International), which is a
East India Hotels Limited concern
had applied for a loan from the IFC
and that particular request of theirs
is under consideration. There is also
a proposal of the WHS Ministry to
establish a hotel known as the Janata
Hotel.

Shri A, M. Tariq: You may call
it Janata Sarai.

Shri Raj Bahadur: There may be
a difference of opinion in regard to
the selection of name but we may
leave it to the Ministry or the organi-
sation concerned.

Shri A, M. Tarlqg: Why not to the
tourists who stay there?

Shri Raj Bahadur: The tourists
will not name it.. (Interruptions)

In Caleutta Messrs Ritz  Private
Limited of Bombay have put up a
proposal for setting up a hotel with
100 rooms by floating a public limited
company with foreign participation
which we have sanctioned.

Mr. Speaker: Why foreign parti-
cipation even for hotels?

Shri Raj Bahadur: Because there
is some amount of foreign exchange
needed for the equipment and
foreign exchange is not easily avail-
able. We do not object to that.
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Mr. Speaker: Perhaps managers
and the other people will also be
foreigners?

Shri Raj Bahadur: That will not
be go, We: will keep a vigilant eye
on these things.

Shri Dinesh Singh (Banda): Will
this agreement be placed on the
Table of the House?

Shri Raj Bahadur: It is a private
agreement. If the party concerned is
willing to do so, it is all right.
Otherwise, we shall be able to place
before the House the terms and
conditions on which we sanctioned it.

ot wo Wo arfew: & AT Wrgar

g & wrm #eErem f& i ag
gea & faw & ar g waHE Wiw
fem & ofesdt & ? W a3g
afadt @ @Y ATUS gew ¥ wow
¥ 6T FO@IE #1 #¥0 Aad
AR g fear Ay ?

o - Gt —jel - ol 2]
Wiy gl & e Laly Wi
@bk ads Pp o a8
B ety SN ST kgt
L P i g oa ady g
U 55 adeyrelyS eyl e delae
[ - W Lo ae Y o

Shri Raj Bahadur: I am not aware
of any refusal to the Nataraja Hotel
and I do not know whether they
applied for foreign collaboration and
that it was refused. Perhaps it may
be in the special knowledge of the
hon. Member. Foreign collaboration
13 not tabooed. We have more than
one proposa) of this type. That is all
that I can say about it.

In Agra, the Clarks of Varanasi
Propose to put up a hotel with 100
rooms., The East India Hotels are
Proposing to put up a hotel there
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and some steps have been taken in
that direction. We have recently
given another type of encouragement
to this industry—income-tax holi-
day. It is now proposed to be pro-
vided under the Income-Tax Act.

Mr. Speaker: What is meant by
income-tax holiday?

Shri Raj Bahadur: For a period
of five years, on incomes that are
derived from hotels, under certain
prescribed conditions, there will be
no i.ncpme-tax. The relevant gection
is 15(c) or something like that.

Mr. Speaker: That is for companies.

Shri Raj Bahadur: The same
facility is extended to them. We are
also helping them to get suitable
plots for constructing hotels. We are
having some negotiations with the
LIC but we cannot say at this stage
whether they would like to help this
industry.

The first question referred to by
my hon. friend Shri Tangamani is
not quite relevant to this particular
issue. The question that was tabled
—No. 807—in December last pertain-
ed to the ‘Visit Orient Year’. That was
with a view to attract foreign tourists
...... (Interruptions)

Shri Tangamani: We give certain
concessions to the foreign tourists.
What I would like to know is, why
should we deny them in this year
when there is so much tourist consci-
ousness?

Shri Raj Bahadur: As the hon.
Member might be aware—if he is
aware of the context—the “Visit the
Orient” *“Visit India Year” as we
call it, is part of a larger programme
which has been initiated by the ECAFE
and we have decided to collaborate
or participate in that programme.
That is with a view to invite tourists
from abroad so that we might make
this whole programme or campaign
a success. The concessiong that are
being allowed to foreign tourists on
this occasion may not be made avail-
able to the home tourists. Then he
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referred to the question of a separate
directorate of tourism for each State.
That matter is under our consider-
ation. He asked whether separate
officers had been appointed to look
after the tourist industry in the var-
ious States. Some Stales have fallen
in line with that recommendation or
decision of the Government. We are
trying to persuade the others to fall
in line and appoint special officers to
look after the activities of the tourists
department. His last question—it was
not clear to me—was about the
arrangement about temples. I think
what he meant was about the
facilities.. , ..

Shri Tangamani: I was talking
about temples which have got histori-
cal importance like Gangaikonda
Cholapuram, The tourists do not
know its location and it is not in the
tourist guide either.

Shri Raj Bahadur: I will place
before the House or send to the hon.
Member all the literature that we
are producing about temples in the
south,

Shri A, M. Tariq: Beautiful picture
postcards about the temples may also
be sent.

Shri Raj Bahadur: If there are
picture postcards they can also be
furnished. From that literature or
the {folders that we have published
he will know that we are trying to
do some publicity about these
temples. But one difficulty in regard
to these temples is that foreigners
are not allowed to enter many of
them. Sometimes we find ourselves
confronted with an embarrassing
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situation. We invite foreign tourists
to see the temples and when they go
there they find that the temples are
not open to non-Hindus or foreigners
or something like that. , That is also
a point to be taken into consideration.
We cannot embark upon a pro-
gramme or compaign of publicity on
a wider scale in respect of these
temples and then be confronted with
such a situation. So we would like
to proceed with due caution in this
behalf.

I should say a word of thanks to
my hon. friend Shri Tariq for focus-
sing our attention on this problem.
It is a very important matter. I
would like to assure him that we are
trying to do our best. Let him
realise—and I think the House will
bear with me when I say that—that
so far as hotel accommodation is con-
cerned it is not a problem peculiar
to our country. Hotel accommoda-
tion is lagging behind in practically
every country which has got to
entertain tourists from foreign coun-
tries; of course, it is in a rather accen-
tuated from here. But we are trying
to do all that we can within the limited
resources available to us and the
limited resources which the private
sector is prepared to invest in this
important industry.

With these words, Sir,
Shri Tariq once again,

18.29 hrs.

I thank

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
March 15, 1961/Phalguna 24, 1882
(Saka).
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ORAL ANSWERS TO
QUESTIONS

5.Q.
No.
804
8os
806
807
Bo8

810
811

812
813

814

816
817

818

819
821
823

825
827
*828

829

Subject

Administration of Wagqfs

Advertisment of Vanas-
pati in Govt. pubhcn—
tions

Delhi-London Bul
Service

Triple vaccine for
children

Thermal Power Pl.l.nt in
Bihar ¥ .

R:cefmmUSA

All India Super Grid for
power generation

Telephone connections
Unauthorised localities
in Delhi . . .
Railway lines in Madhya
Pradesh

Import of millet

Commercial clerks of
ex-S.I.LR. on S. Railway
Railway line in Dnnda-
karanya area

Bocing 707 aircrafts
Diesel engines

Viscount service to
Srinagar

Use of Isotopses in foocl
production

Water scarcity in
Tripura

Wheat under PL 480
Programme .

Catering establishments
on Railways .

S.N.Q.

No.

6

Qil strike at Ankleshwar

WRITTEN ANSWERS TO
QUESTIONS .

5.Q.
No.

8og
815

820
822

824

Defalcation in P. & T.
Deptt. .

Steel for Nngmunnm
projgct

DAILY DIGEST
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CoLumMNs

4643—82

4643—45

4645—47
4648—s0
4650-51

4651-52
4652-53

4654—56
4657—59

4659—561

4661—63
4663—65

4665—067

4667—69
4669—72
4673-74

4674-75
4675—77
4677-78
4678-79
4679—82

4682—84

4684—4768

4684-85

4685-86
4686-87

4687

4687-88

1882 (Saka)]

WRITTEN ANSWERS TO
QUESTIONS—contd.

S.Q.
No.

826
830

B31
832
833
834
835

836
837

838
839

841
842

843

844

Subject

National H:shmy

system

World Bank Ioln fur
National Highways
Contracts on Railways .
Vamsadhara project
De-control of sugar
Sion-Panvel road

Separate Dmacromtc of
tourism

Democratic Dcomm
lisation

Telephone
turing factory
Meals for millions

Smoking and non-
smoking mmpnrl:mcnts
in trains .

Free pass for dcpcndcnt
father of Railway
employee

Arbitration for scn:le—
ment of disputes
Loading of raw matcrials
and finished goods
Yoga Research-cum-
Treatment Centre at
Jaipur

State Ministers’ Oon-
ference . .

mnnufac~

Us.Q.

No.

1560

1561
1562

1563
1564
1565
1566

1567
1568
1569

1570

Corruption cases on
N. Railway . .

Train accidents .
Crop compeuuom in
1960-61 .
Drug for T.B.
Msjor and Medium .
irri

Etmnh u.rm:ects :r'l
Water rates

Sus ion of strihen
Railway
Demmuedmzu
Leprosy in Rajasthan
Unpaid Money Orders

mdlnsuredp‘mchin
Orissa Circle

Circuit Houses for
tourists .

4940

CoLumMNs

4688-89

4689
4689-90
4690
4690-91
4691

4692-93
4693
469394
4694

4694-95

4695
4696

4696-97

4697

4697

4697-98
4698-99

4699
4699
4700

4700

4700-01
4701

4701

4701-02

4702-03
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q. Subject

No.

1571 Maedical education and
training in Punjab

1672 Tourist Information
Centres in Punjab

1573 Beggars at Guntakal and
Dronachellam stations .

1574 Movements of foodgrains

1575 Per capita :va:hblhty of
foodstuff

1576 Production of ducks

1577 Arecanut Research
Station, Palode

1578 Arecanut Research
Station Palode

1579 Air-conditioning in Are-
canut Research Stauon,
Palode . .

1580 Research Smnons in

1581 Plsclr:ulturc
1582 Inoculation for poultry
birds i

1583 'Goryza among poultry

1584 Mortality rate in po'ul-
try farms . :

1585 Pultry birds
1586 Diseases in arecanut

1587 Damage to coconut
1588 Disease in coconut palm

1589 Rescarch on coconut
root and leaf disease

1590 Per acre yield of coco-
nuts . .

1501 Control of pests

1592 Production of bananas
1593 Production of pigs

1594 Piggery industry

1595 Production of pork

1596 Consumption of beef
1597 Papaya production

1598 Imported birds

1599 Tapioca

1600 Tapioca .

1601 Bhadrachalam bridge
in Andhra Pradesh .

1602 Reservation for Sche-
duled Castes in Pan-
chayat Deptt. etc.

1603 Damage to Rabi crop
in Orissa g .

1604 Town Planning .

[DAy Drcest]

CoLumMNs

4703
4703-04

4704
4704-05

4705
470506

4706

4706-07

4707-08

4708

470809
4709

4709-10
4711

4711-12

4712
4712-13

4713

4713
4713-14
4714-15

4715
4715 -16
4716-17
4717-18
4718-19

4719
4719-20

4720

4721

4721

4722
4732-23

WRITTEN ANSWERS TO

QUESTIONS—contd.
U.S.Q. Subject

No.

1605

1606
1607

1608
1609
1610
1611

1612
1613

1614
1615
1616

1617
1618
1619
1620
1621
1622

1623

1624

1625
1626

1627
1628

1629
1630
1631

1632

1633
1634
1635

1636

1637
1638

Targets of food produc-.
tion .

Bigger R.M.S. Dmuon

Tobacco Development
in Andhra Pradesh .

Development ot' Ports
in Third Plan

Cultivable waste-land in
Union Territories

Rural electrificationin
Kerala .

Carp fish in H:machal
Pradesh .

Tourism

Canals in H.lmnchal
Pradesh

C.H.S. Scheme in Dclhl
Export of fish

All India Institute of
Medical Sciences

Cardamum production
Tourism in Orissa

Fruit preservation Units
Lac . .

Koyna project

Monkey menace in New
Delhi "

Taxation on Motor
vehicles

Justice Shankar Smn
Tribunal Award i
Ships from Yugoslavia

Tclephone connections
in Delhi

%C. G. ampugn in

Nnn-pohucal omnisl—
tion of farmers

Hirakud Dam Project
Hirakud Project "
Residential Bmldinsu
at Hirakud

Football ground at
Hirakud .

Hirakud Dnm

Hirakud Dam .
T\m?bhldn l-llgh
Water belt in Gurpo
District, Punjab .

Bombay Port Trust
Males and Females

4942

CoLUMNS

4723
4723

4724
4724-25
4725
4725-26

4726-27
4727

4727-28
4728
4728

4729
4739-30
4730
4730-31
4731-32
4732

4732
4733

4733
4733-34

473435
4735

4735
4735-36
4736

4787

4737-38
4738
4738-39

4739

4739~40
4740-41
4741
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.

No.
1639

1640
1641

1642
1643

1644
1645
1646

1647
1648

1650
1651
1652

1653
1654

1655

1656

1657

1658
1659

1660

1661

1662

1664
1665

1666
1667

1669

1670

Subject

-powder
turing plants

Locust invasion

Block ot Bospariguda
Vegetable oil
*Holdings Tax’
Imphal Municipality
Water supply in Imphal
Training of farmers
Non-pa

manufac-

by

yment of Dues
to Railway Staff .

Panchayat Raj in Tri-
Watcr Supply Schcmes
in Delhi

Jamuna bndge

Railway mail service
S.C.&ST.inP. & T.
Department

Zoological Park, Delhi .
Employees under sus-
pension on Railways

Mail trains  between
Mayavaram and Kamk-
kudi .

Derailment betv.'ecn
Dootuha]a and Mm].nn;
stations

Post Offices in rcntcd
buildings . .
Madurai airport
Sub-Post Office at
Madurai airport
Robbery in train bet-
ween Ludh.ll.nl and
Khanna

Excavation of Kongu
river

Power supply schemca
in Manipur

Hotel accommodmon
in Delhi . . 5

Bridges in Tripura
igh prices of rice in
e o of mee I

Irrigation Projects
Shortage of coal book
ing for Afsam .
Ex-servicemen in Rul-
ways . . .
Ex-servicemen em-
ployed on N. Railway .
Willingdon Hospital

[DAwy Digest]
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CoLUMNS

4741-42
4742

4742-43
4743

4744
4744
4744-45

4745
4745-46

4746
4746-47
4747

474748
4748—s0

4750-51

4752

475253

4753-54
4754

4754

4755
4755-56
4756-57

4757
4757-58

4758-59
4759

4759
4759-60

4760-61
4761

1671
1673
1674

1675
1676

1677
|

1678

1679

1680

1681
1682
1683

1684
1685

WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S.Q.
No.

Subject

Suratgarh farm .
Purna Project
Medium :mgnt.ton Pro-
ject .

Leprosy i
Poultry farm, Kunlnhi
(Himachal Pradesh)

Training in  Poultry
farming in Himachal
Pradesh .

Duck breeding in Hun.a-
chal Pradesh

Shortage of doctors in
Himachal Pradesh hos-
pitals

Hospitals in Hunac:hn.l
Pradesh .

Training in ﬁshmg
Departmental catering .
Arecanut Research
Station, Palode

Block staff of Orissa

Panchayat Ssmm in
Orissa

MOTIONS FOR ADJOURN-
MENT

The Spesker withheld his con-
senttothe moving of the follow-
ingadjournment motiors given

notice

of by the members

shown against each—

(1) Reported cav- Shri Braj
ing in of the RajSingh.
wall of the oil
wellat Rudra-

sagar.
(2) Chinese in-  Sarvashri
trusion into  Khushwaqt

into Indian

Rai and

territory on the Premji

roth March, R.A

Bsar.

1961.

CALLING ATTENTION TO
MATTER OF URGENT

PUBLIC IMPORTANCE

Shrimati Ila Palchoudhuri called
the attention of the Minister of
Railways to the reported firing
by the Naga hostiles at a train
on the Lumding-Badarpur sec-

tion of the N.

. Railway on the

25th February, 1961.

The Deputy Minister of Rail-
ways (Shri Shahrawaz Khan
made a statement in rega
thereto,

4944

CoLUMN:

4761-62
476263

4763
476364

4764

476465

4765

4765

4766
4766-67
4767

4767
4768

4768

4769—75

. 4775—78
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CorumMmna G CoLumMNs
ENERAL BUDGET—GE-
PAPER LAID ON THE TABLE 4778 NERAL DISCUSSION . 4780—4902
Nt No. H(T) Gerll::ila.cl;Diu:ul.-.siclt;6 on lt'.ihe Bud-
Acopyo otification No. get eneral), 1961-62 com-
ﬁ'ﬂ” ublished in the Hi- menced. 'I‘he’ discussion was
_mac radesh  Gazette not corcluded,
dated the 3rd December, 1960, BILL UNDER CONSIDERA-
makirg certain amerdmert to TION i . 4903—21
the Purjab Moror Vehicles
Rules, 1940 as applied to Hima- Further d“"“”"’“ on "h¢
chal Pradesh under sub-section motion to_consider Railway
(o Secion 33 ofthe Moror Pusserees Fart (lpad Bi
hicles Act; 1939. wasnot concluded.
HALF-AN-HOUR DIS-
BILLS PASSED . 4778—8%0 CUSSION . . 4931—38

(f) The Deputy Minister of
i~ance (ShriB.R. Bhagat)
moved for copsideration of
the Orissa Appropriation
Bill, 1961, The motion was
adopted. After clause-by-
clause consideration the
Bill was passed.

(#5) The Minister of Railways
i Jagjiwan Ram) moved
or mnudcranon of the
Appropmtmn (Railways)
No, 2 Bill, 1961. The mo-
tion was adopted. After
clause-by-clause considera-
tion the Bill was passed.

GMGIPND—LS II—21832(Ai) L§—22-3-61—900.

Shri A. M. Tariq raised a half-
an-hour discussion on points
arising out of the answer given
on the ‘?th December, 1960, to
Starred Questior No. 807 re~

ing “Visit the Oriert”’ Year.
inister of State in the Minis-
try of Trarsport and Commu-
nicatiors (Shri Raj Bahadur)
rephied to the debate,

AGENDA' FOR WEDNES-
DAY, MARCH 15, 1961/
PHALGUNA 24, 1882
(SAKA)»—

Further consideration of the
Railway Passenger Fares( Re-
peal) Bill and passing thereof
and further Gererel discussion

g: the Budget (Gereral). 1961,



